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LOK SABHA

Tuesday, August 4, 1959/SrTvuia 13 
1881 (Sofca)

The Lok Sabha met at Elevm of the 
Clock

/Mr Speaker m the Chair |

OrfkL ANSWERS TO QUESTIONS 

- Delhi Transport Services 
+

f  Shri Vajpayee:
*4«. J Shri U L Fatil:

 ̂8hri N Keshava.
Will the Minister of Transport and 

Communications be pleased to state

(a) whether at a meeting held on
the 24th V*y, 1858, the Delhi State
Motor "tin 4>ort Operators’ Confer-
ence had utged the Government to 
explore the possibility of mixed 
operation of Delhi Transport Service 
by the DTU and by the private 
operators,

(to) the other main demands put 
forth by the Conference, and 

(c) the reaction of the Government 
thereto*

The Minister of State In the Minis-
try of Transport and Communications 
(Shri Raj Bahadur): (a) to (c> A 
statement giving the information 
required is laid on the Table of the 
House [See Appendix I, annexure 
No. 9).

Shri Vajpayee: In view of the fact
that the DTU buses are inadequate 
iri number in Delhi and are not in a 
position to meet the needs ot the
189 LS—1

growing population of the capital, 
may I know what steps Government 
propose to take to relieve congestion 
in the DTU buses7 

Shri Raj Bahadur* The Delhi Trans-
port Committee, functioning under 
the Delhi Municipal Corporation, is 
primarily responsible for this function
We are assisting them from time to 
time by giving loans and other assist-
ance as far as possible I think they 
are taking very energetic measures to 
augment their capacity

Shri Vajpayee: There is a constant 
complaint that private cars are being 
used as taxis m Delhi May I know
if the Government had enquired into 
the complaint"’

Shri Raj Bahadur* Such complaints 
come but specific cases are seldom
reported Whenever they are report* 
ed they are looked Into There are 
two remedies: to take action under 
the law where there is provision for 
dealing with such things and to
exercise strict vigilance Only with 
these two, we can hope to overcome 
these complaints 

Shri IXngamanl. One of the 
demands was that the tyres should 
be made available at fixed prices to 
all these private bus operators May 
I know whether Government have 
taken steps for supplying them tyres 
at fixed prices at different centres7 

Shri Raj Bahadur: It has been
decided that licences will on applica-
tion be granted to established im-
porters which will be valid for the 
import of tyres and tubes for motor 
vehicles for a particular period That 
is one-fifth addition to the quantity
Apart from that, we have made some 
arrangements for the expansion pro-
gramme The Dunlop and Firestone 
factories are there and the new 
factory at Ambattur is also coning

276
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up. So, the Dunlop and Firestone 
works have issued Instructions that 
these articles should be sold at fixed 
prices.

Shri Asasr: May I know whether
Government have decided to discon-
tinue motor-cyde rickshaws in Delhi 
and, if so, whether any date has been 
fixed for it.

Bkri I s ]  Bahador: The Municipal 
Corporation has taken a decision but 
we have asked it to reconsider it m 
view of the fact that if the tonga- 
type rickshaws are entirely abolished 
without making suitable replacements 
by suitable other types of vehicles, 
there might be paucity of transport

Skri N. R. Munbamy: May 1 know 
whether it is a fact that the people 
have put in a demand to the Gov-
ernment requesting that the auto- 
rickshaws also may be provided with 
meters?

Skri ftaj Bahadar: Such demands
have been received

Fodder Banks 

+
/ Shri ft. C. Majhi:

' i  Shri Snbodh Hanada:
Will the Minister of Food and Agri- 

cnlftwe be pleased to state:
(a) whether Government have 

decided to set up fodder banks; and
(b) if so, where and how many*
The Deputy Minister of Feed and 

Agifcaltare (Shri M. V. Krishnappa):
(a) Yes, as an experimental measure

(b) One. at Dhulia, in West Khan- 
desh District of Bombay State.

Shri ft. C. Majhi: May 1 know the 
main purpose of this bank’

Shri M. V. Krishnappa: The main 
purpose is that we are highly short 
o f fodder, especially at times of 
famine when we have to move fodder 
from long distances, and at a quick 
jpace which is also a problem. So, 
.we are setting up a fodder bank to

meet an emergency and we Me think 
ing of having a pilot project,

Shri ft. C. Majhi: What will be the 
estimated coft of this bank?

Shri ML V. KrMugappai This is a
pilot project which will cost about 
Rs 10 lakhs and will be started very 
sewn and the sanction has been given. 
The idea is to produce and stock 
gradually increasing quantities each 
year apart from one hundred lakh 
pounds of fodder to be sold every 
year Starting from the flnt year we 
will stock ten lakh pounds, in the 
second year, 20 lakhs pounds and in 
the third year 30 lakhs pounds.

Shri Jadhav: May I know whether 
it is not a fact that it has been pro-
posed in the Plan to have a good 
vanctv of grass in the forest areas*

Shri M. V. Krishnappa: Yes, we
have a plan As part of the Plan we 
have established this bank and though 
it is a bank we intend to cultivate, 
as an experimental measure, various 
t>pes of grasses Normally these 
would be edible grasses Apart from 
that, some of the foreign grasses are 
also intended to be cultivated

Shri C. K. Bhattacharya: May I
know how these banks will be 
operated and who will be the 
customers’

Shri M. V. Krishnappa: It is direct-
ly financed by the Centre but it is 
managed by the State Forest Depart-
ment of the Bombay Government. 
The grass will be grown m the forest 
areas, and especially in that area,
10,000 acres of forest area have been 
selected.

Shri Venkatasubbaiah: May I know 
the functions of this bank and whe-
ther fodder will be distributed to the 
cattle-owners*

Shri M. V. Krishnappa: The func-
tion is, that it will stock fodder and 
in times of emergency it will be 
distributed to the needy people in the 
surrounding areas.
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Mrt R y M  O N «r|  May
1 know if the Government have taken 
any survey of the entire situation and 
whether ttffy can «ive us any idea as 
to bow much of the fodder is destroy-
ed, because fodder is not properly 
stored? I am asking the question 
particularly with reference to Rajas-
than.

gfcri M. V. Brfstaappa: We have 
unfortunately not yet developed 
proper methods of preservation of 
all fodder produced. We have not 
got much experience of the fodder 
hank. So, as an experimental mea-
sure we are starting these, and with 
this experience, we intend to expand 
th« scheme. In the third Plan also 
we intend to have one more area near 
Gwalior.

Cfth— « f Postal Savings Bank 
Aooowita and Certificates

r  Shri Subodh Hansda:
•SI, J Shri S. €. Samanta:

AJtt Singh Sarfcadi:
Will the Minister of Transport and 

CoaunonlcaUocu be pleased to state:
(a) how many claims of savings 

bank accounts and postal certificates 
of displaced persons have been 
registered during the period from 
ISth May, 1958 to 14th Novembet, 
1988;

(b) whether all the cases have been 
settled; and

(c) what is the procedure adopted 
to settle the claims?

The Minister of Transport and Com-
munications (Shri S. K. Patti): (a)
Savings Banks Accounts 3504, Postal 
Certificates 4899.

(b) Mo
(c) Verification lists arc sent to 

Pakistan and claims are settled on 
the return of verification lists duly 
verified.

Skri Sahodk Haasda: May I know 
the number of cases that have been

registered where they had no savings 
certificates or pass-books and how 
those cases have been settled?

Start S. K. Patti: The number of
cases vary because different dates
have been given. The post office
savings bank accounts are up to 31st 
March, 1949 That is one date. For 
the postal certificates, the date is 30th 
June, 1949. Out of these amounts— 
of course the number is not here but 
the money involved is hero—we have 
admitted Rs. 2,19,081 on one account 
and Rs 3,02,260 on the other account

Shri AJIt 81ngfc Sarhadl: Is it a fact 
that it takes about a year or more 
than a year for the verification of 
each case and, if so, what steps are 
being taken to see that the verifica-
tion period is somewhat lessened’

Shri S. K. Patti: There is nothing 
like the verification period, because 
certain formalities have got to be 
gone into We are concerned with 
money and the claims and a pro-
cedure has been laid down, but 
because of the difficulty which the 
hon. Member is mentioning, we had 
other things also. By having the 
idemmty bonds and having a special 
committee, we are trying to process 
these cases with good results As s 
result of that, the value of Indian 
claires transferred during the period 
was Rs 113 lakhs which is quite big 
as compared to the fresh registered 
claims for which the figures are 
Rs 11 lakhs for Savings Bank account 
and Rs 19 lakhs for postal certificates. 
The value of the Indian claims still 
requiring to be transferred is some-
where near Rs 144 lakhs That is as 
a result of the special committee that 
the Rehabilitation Ministry had. I 
think that has done quite a good job

Shri 8. C. Samanta: Pending th»
finalization of the case, may 1 know 
whether any interim payment has 
been made by this Government where 
the cases are genuine but difficult?

Skit S. K. Pattt: Tbe question of 
interim payment does not arise. Aa
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I )»ve  explained, we have made 
arrangements which a n  not subject 
to what Pakistan will do. On our 
own if we are satisfied that ft should 
be done, then we make the payment, 
and adjustments of course, is subject 
to the claims being verified. There 
would be an account between us and 
Pakistan, and as a result of that, we 
have been able to do that. There-
fore, rather than giving any interim 
payment, etc., we do it on our own 
and in many cases we give the full 
claim.

Shri Ajtt Singh Sarhadi: May I
know that by taking these idemnity 
bonds we accept the claims as a 
general policy?

Shri S. K. Patll: It has been a
general policy in respect of claims 
registered by the original prescribed 
dates.

Shri A aar Harraai: The hon
Minister has pointed out that certain 
formalities have to be fulfilled before 
the payment is made. May 1 know 
how much time is taken for joing 
through the formalities9

Shri 8. K. Patil: The special pro-
cedure for transfer is this The
transferee post office was to send to 
the transferring post ofilce the list in 
quadruplicate giving complete parti-
culars of the accounts and certificates 
required to be transferred for verifi-
cation, etc. On the receipt of copies 
of accounts and certificates, it will be 
treated as transferred We cannot lay 
down any time; it has got to be 
verified and two Governments are 
interested in it. Naturally it u<kes 
time. You cannot lay down that
within a particular lime it has to be
done. Therefore, in order to circum-
vent that, we have issued the other 
instructions, ets* on our own by the 
indemnity bond, etc. We take a 
reasonable risk in doing that, but it 
has got to be taken, because (be 
money has to be paid.

Ph mIa m

'S h ri
Shri Sturee Narayan Das: 
Shri Baghunati Singh:

Shri Sadhaa Gupta:
Pandit D. N. Tlwary:
Shri Panlgrahi:
Shri Bam Kriahan Gupta: 
Shrimatl Maflda Ahmad;
Shri N. B. Mnateamy:
Shri Damar:

•*L Shri Asaar:
Shri Jalpal Stegh:
Pandit Miuishwar Duit 

Upadhyay:
Shri M. U  Dwtvedi: 
q iu  Patoh—dhari: 
Shri Wodeyar:
Shri Bhaaja Dm :
Shri AnroMttdo Ghaarit 
Shri M. B. Thakoce:

Will the Minister of Pood and Agri-
culture be pleased to state:

(a l  w h eth er  term s o f  p u rch a se  o f  
B u rm ese  r ice  h a ve  been  settled  b y  
the G ov ern m en t;

( b )  i f  so, th e  natu re o f  settlem en t 
rea ch ed ;

(c) whether any delegation went to 
Burma to negotiate in this respect;

( d )  i f  so, the number of officials 
w h o  w en t there, and

(e • the expenditure incurred in this 
regard9

The Minister of Pood aad Agrieal- 
tare (Shri A. P. fate): (a) and (b) 
A contract was signed on the llth 
June, 1959 with the Government of 
Burma for the purchase of 8*5 lakh 
tons of nee m 1959 Of this quantity 
*•5 lakh tons are to be raw rice at 
£38 per ton F.O.B. and 1 lakh tans 
■ r e  to be full boiled rice at £W -l*-0 
per ton F.O.B.

(c) Yea, Sir.
(d) Three.
(e) About Rs. 8,100.
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S M  Wa<N  SaifiB*; These had been
a jCNOtmet with the Burma Govern-
ment about the purchase of nee in 
some previous year How does this 
contract now entered into differ in 
terms from the previous one’

Star! A. NT. Thomas: it does not 
differ in terms; it is part of the long-
term agreement entered in May, 1956 
As a condition of that agreement, 
Burma had to supply 2 million tons 
ot rice over a period of S yean The 
prices of rice to be supplied for 1989 
and I960 were not fixed at that time 
when the agreement was entered into 
It was for the purpose of fixing the 
prices that the delegation went there

Shri Sadhan Oopta: May I know 
whether other countries have been 
approached for the purchase of nee at 
better prices and if so, what are the 
names of those countries’

Shri A. M. Thomas: No other coun-
tries have been approached

Shri C. D. Paade: Is it a fact that 
in previous years when India pur-
chased nee from Burma, it was at a 
certain price, that Burma sold nee at 
cheaper rates to the Soviet Union and 
the Soviet Union sold it to India at 
the same price7 May I know whether 
it is a fact that there is discrepency 
between the prices offered by India 
and Russia9

Shri A. M. Thomas: I think my hon 
friend is referring to the transaction 
we entered into sometime m 1957 
That related only to a small quantity 
Russia purchased some quantity and 
tor the very same price it was trans-
ferred to us, because Russia did not 
want that nee. With regard to the 
pnees, I do not think there was much 
difference

8hrtaaat» Malda Ahmed: It is 
reported that similar rice deals were 
settled with Pakistan and Ceylon at 
tberate o f £32 per too; then, may I 
know the reasons why our Govern-
ment are paying a higher price than 
what other countries have paid*

Shri A. t  fain; 1 doubt the 
correctness of the statement that 
Pakistan has paid at £33 In fact, we 
have not paid higher price than any 
other country

Shri Tyagk Is the price of thin nee 
adjusted m instalments of heavy loans 
which Burma owes to rnrffr, as 
instalments fall due, or is the pries 
paid m cash7

Shri A. P. Jala: It is paid in cash 

^  f w f : ♦  * W I  4 IQBI

ftwr C w ?  w  ts  iv
#  w r | arm

| fv  WWW *T ts  qtw
TOT **r f »

41 « o  « »  : p rt fa*  *2
«  3WT 113 TOW  fw qr t ,  3W t s  

fa n  |

#ST ^  wt TOW *
fin? t ,  < fiw  fta fr m *  ijs *  

«n? tow  $  tnr #

Shri Aasar: May I know how much 
quantity wa* received by us from 
Burma out of our total order 
with them*

Shri A. M. Than*: In 1966, the
contract was to supply 3 lakhs 
We have received 2,81,235 tons. In 
1957 the contract was for 5 lakhs tons 
and we got the entire quantity In 
1966, out of 6 lakhs tons contracted, 
we have received only 3,72,843

Shri S. B. Rtanlaamy: May I know 
whether at any stage of the negotia-
tions, the delegation suggested that 
the price of rice has to be adjusted 
against the dues which Burma owes 
to us?
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U ri A. ML Thomas: That too fanned 
part at the negotiations carried on long 
before, but It was not negotiated «  
port of the agreement.

Shri fa flm  Gapta: Is the Govern-
ment aware that China thia year has 
had a very huge surplus of nee and 
if so, why no approach was made to 
China to eee if rice could be got at 
cheaper price?

8hri A. P. Iain: China offered some 
nee, hut it was at a price higher than 
the price paid to Burma

Shri feartilm Alva: When this ts a 
Government to Government trans-
action, may I know whether any 
private party entered into this trans-
action or whether any brokerage was 
paid to any private party or w as there 
any claim by any private party’

Shri A. P. Jain: No private party 
entered into this transaction No 
private party had anything to do with 
it

Shri Danuai: In these purchases, 
may I know whether any negotiations 
for barter deal were made?

Shri A  P. Jala: There is no question 
of barter deal This was an agree-
ment entered into several years ago 
Under that agreement, certain quanti-
ties have to be imported every year 
for five years So the unport this year 
is part of the old agreement

Travel Agents Association of India

•5ft. Shri Bam Krishan Gupta: Will 
the Minister of Transport and Com- 
■umieatioaa be pleased to state:

(a) whether it is a fact that the 
Committee of the Travel Agents Asso-
ciation of India at its session held at 
Mussoone during the last week of 
April, 1859 urged the Government to 
reconsider their decision on the reduc-
tion of the basic allowance lor Indians 
visiting foreign countries; and

(b) if so, whether the Government 
have acceded to their demand?

TM lIttM M retBM t tetitelCWtotay 
el Transport afcd fsnortathstlna 
(Shri Baj Bahadur): (a) and <b). Yes. 
The Travel Agents Association at Its 
session held at Mussoori* during the 
last week of April passed a Resolution 
requesting the Government to recon-
sider their decision regarding the sus-
pension of basic travelling allowance. 
Knee the Resolution was received 
from the Association by special request 
only on the 1st August, 1959 it has not 
been possible for Government to con-
sider it

Shri Sam KrMuta Ctapta: May I
know how far this decision has affect-
ed the visits of Indians to foreign 
countries’

Shri BaJ Bahadur: There has been a
perceptible decline in the number of 
Indians visitmg abroad

Shri Vidya Charaa Shakla: Is it a 
fact that Air India International have 
also requested the Government of 
India to reconsider their decision 
regarding the baste travelling 
allowance to Indians’

Shri Baj Bahadur: That demand hat 
been made I am not quite aware 
whether Air India International also 
has done it

Shri Hariah Chandia Mathsr: Is the
Government aware that this step has 
only resulted in imaginary saving in 
foreign exchange inasmuch as the un-
classified returns to this country have 
come down from Rs 48 crores in 1958 
to Rs 37 crores and this Is a direct 
effect of this particular measure adopt-
ed by the Government of India’

Shri Baj Bahadur: 1 cannot exactly 
give the figures, but we have received 
some reports like that

Shri Vidya Charan Shakla: U it a
fact that as an indirect consequence of 
reduction in basic travelling allow-
ance, whereas the number of tourists 
has increased by several thousands, the 
tourist foreign exchange earnings hare 
not increased in the same proportion?
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19w M dM r «t ftiM jW l aai Com- 
• W t e t a i  M M  S. K. M W ; Why
indirect, Sir? Then is a direct effect 
an the earning*. 8urely on account 
o f this reduction, not only our people 
do not go outside, but fewer outsider* 
come here. As regards the other 
eventuality, although the number of 
tourists is the same or has increased 
•lightly, earnings have gone down for 
obvious reasons.

Shri Sartsh Chandra Mathar: May I
know whether the Ministry of Trans-
port and Communications has dis-
cussed with the Finance Ministry this 
crucial point that this measure has 
adversely affected not only tounsm, 
but the foreign exchange position, 
teasRUKh. «& thft. «sba»SBs.
earnings have gone down from Rs 48 
crores to Rs. 37 crores? May I know 
whether you have discussed this 
matter with the Finance Ministry and 
if so, what are the conclusions you 
have arrived at?

Shri S. K. Patti: We have been very 
anxious that this basic allowance 
should be increased and we are dis-
cussing it with the Finance Ministry 
We hope that m the near future we 
shall be able to increase it

Shri Bam Kriahan Gupta: How much 
foreign exchange has been saved due 
to this decision9

Shri S. K. Patll: Anything that is 
not spent is saved.

Train Derailmeat

("Shri Raghunath Singh:
*51 J Shrtmatl Ha Palchoodhari:

*\ Shri C. K. Bhattaeharyya: 
Shri P. C. Borooah:

Will the Minister of Railways be 
pleased to state:

(a) whether it is a fact that the 
Arahxgaon bound 5 Up Express met 
with an accident on the morning of 
the 20th May, 1M9 between Sonaili 
and Jhana stations on the Katihar- 
SiSguri Section o f the North Bast 
Frontier Midway;

(b) if so, the details of the accident 
siich as its causes, casualties among 
tpe passengers and railway staff, relief 
given, the loss of property of passen-
gers and the railways; and

(c) the steps taken m regard 
thereto*

The Deputy Minister of Railway*
(jShri Shahuawas Khan): (a) to (c)
A statement is laid on the Table of 
tjie Sabha (See Appendix I,
afinexure No 10).

^  t  ft? v w 4 l

«rraw gtr vr
«wr w i wit titfrmrft 

wum go i wf vtw v cn  $
^oo Ko fclT I t  1FWT
^IfRTg WT *ITT wntfiwt

fir* ^o« «• £ § ,  nrfsr 
v»x. ITWMl *

w^h w h i « t : it*
*$fatrr *r t  | i 

yfircm  fa ir  w
ftra* «nw wtasr w t t  i Wf
$ 9  3* M r  «wr aft
jifto to  *  vw tt q<nowra | * * *  
f ir e  i

Shri Ansar Harvaai: I suggest that
$Q  No 100 may also be taken up 
along with this.

Mr. Speaker: 1 am not going to take
ii

Shri C. K. Bhattaeharyya: Just now 
was stated that compensation has 

(tot been paid May I know whether 
compensation will be paid to the 
forties over and above the ex gratia 
fWyment that has been made to them?

Shri Skahnawaa Khaji: The claims 
vvill be submitted to ibe claims com- 
tnissioner and it is up to him to decide 
to whom to make payment and what
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amount to each individual on the 
merits of each individual cue.

Shitaitt Maajela Devil May I know 
whether the General Manager of the 
section received a letter dated 22nd 
May from one of the victims of the 
accident rejecting the press version of 
that?

Blurt Staahnawai Khan: The investi-
gation into the incident was made by 
the Government Inspector of Railways 
Surely, bis finding is more reliable 
than the press reports or some indivi-
dual’s letter to the General Manager

Shrtaatl Maajala Devi; That was 
dine of the victims. I want to know 

whether the General Manager of the 
section received a letter from one of 
the victims, rejecting the press reports

Shri Shahnawas Khan: As I just 
submitted, we do not go by the press 
reports We go by the finding of the 
Government Inspector of Railways 1 
am not aware of the particular letter 
which the General ■ Manager u sup-
posed to have received But if any 
victim had anything to say the proper 
person to make a submission to was 
the Government Inspector of Railways

Shri Teagaaaaal: The hon Deputy 
Minuter has stated that the Govern-
ment Inspector of Railways, Calcutta, 
has conducted the enquiry and has 
given his findings If he has given his 
findings, what action has the Govern-
ment taken on the basis of the find-
ings?

Shri Shahnawaa Khan: He has only 
submitted his provisional

Shri P. G, Sen; Is it a fact that the 
local authorities at Pumea differed 
from the findings of the Government 
Inspector, so far as the causes for the 
accident are concerned?
• Shri Shahnawaa Khaa: The cause at
the accident, as given by the Govern-
ment Inspector of Railways in his 
provisional findings, it that the track 

tampered with by a person or 
parous unknown.

I *  :  W f r « |  m fo

tar t  4  w n
ju t f t  #  qiwrair'fifsr 

I  ft? *w# *  s m  #
Tflreer firaT*rar4ri4r?
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Expedition Ddivtrjr a t Geode hr 
Railways

+
f8hri Harlsh Chandra MaOwrt 
) ShrUnaU Ua Palehoadhwrl:
I Pandit D. N. tlwary:

*54.  ̂ Shri Damaal:
| Shri Raghunath Singh:

 ̂Shri Palladia:

Will the Minister of Railways be 
P.eased to state:

(a) whether Railways have evolved 
ahy scheme for increased facility and 
e^cpeditious delivery in respect of 
jjbods transport (including door to door 
“ Slivery), and

(b) it so, the outline and implica- 
tlbns of the scheme*

The Deputy Minister of Railways
JShri 8. V. Raaaswanty): (a) Addi-

bnal measures for expeditious trans- 
JjSrt of goods and for door to door 
d(?hvery have been taken

(b) Brief particulars of these 
Measures are —

(i) Provision of Guaranteed Tran-
sit Service between specific 
pairs of important stations 
where the time of transit is 
guaranteed beforehand so that 
the merchant* know that the 
delivery will b* effected wife. 
in a specific target tbn*. *
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(ii) Running of additional Express 
or Put Good* Services.

(iii) Provision of street delivery 
anti collection services at more 
number of stations.

<iv) Opening of additional Out- 
Agencies.

Shri Hariah Chandra Math nr: May I 
know en what sections has- this been 
introduced, at what additional cost 
and with what effect?*

Shri ft. V . h n n n w y : There are 
two item*—quick transit service and 
express -'goods service. Regarding 
quick transit service, the list covers 
about six pages. As regards express 
goods service, 22 trains are running 
now.

Shri Hariah Chandra Mathnr: May I 
know whether this is the general pat-
tern which the railway administration 
wants to adopt all over the railways 
or is it only to be adopted on parti-
cular sections to beat down the com-
petition of the road transport?

S b t 8. V. Ramaswamy: Wherever 
it is justified we shall have them

Vo »Jo m ft* • A Tstf jp ftl
# * 5  3TPRT ’STTffTTg f% WT TT*

#  « t  firsrffr
am ft t  «ror ’  « m r

fw t  | eft v p f  fa* w t
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•lurf 8. V. Rsmaswsiny: Sometimes 
yaa; mangoes disappear.

Shri Barish Chandra Mathnr: The

hon. Minister has not answered my 
previous question. I want to know' 
whether the railways want to adopt 
till* pattern all over the railways or it 
is only to be adopted on particular 
sections to beat down the competition 
from road transport?

Mr. Speriker: The hon. Minister has 
already replied that it is adopted 
wherever necessary.

the Minister of Railways (Shri 
Jagjhraa Ram): I repudiate the infer-
ence drawn in the latter part of the 
question. Wherever in between two 
stations there is enough traffic and it 
is justified, these services will be 
introduced.

Shri 8. M. Baaerjee: May I know 
the names of the cities where the 
scheme has been introduced and found 
successful? What are the cities where 
it is likely to be introduced?

Shri S. V. Raasaswaaty: The quick 
transit service list covers about six 
pages of typed matter As regard the 
other service, I can give particulars. 
In the Central Railways we have got 
four express goods trains; in Eastern 
Railways four; in Southern Railways 
nine and South Eastern Railways five.

Khaala Committee Report «a Railway 
Bridges

+
f  Shri Ram Krishan Gapta:

,rr j  Shri P. C. Sharasa:
I Shri Kuahan:

 ̂Shri T. B. Vittel Rae:
Will the Minister of Railways be 

pleased to refer to the reply given to 
Starred Question No. 1185 on the 12th 
March, 1959 and state:

(a) whether the Khosla Committee 
appointed to go into the conditions o f 
Railway Bridges and to suggest mea-
sures for improving the same has 
since submitted its final report;

(b) if so, the salient features there-
of;

(c) when the examination o f the 
same by the Railway Roard is likely 
to be concluded; and
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(d) when action is likely to be 
initiated on thoee recommendation*?

H m Depaty M U * f  « f RaBrnn
<*brt S. V. ■m im w im j): (a) No, Sir.

(b) to (d). Do not aria*.
A d  Ia n  I iU m  Gapta: May I

Jtnow whether any interim report has 
'been received so far.

Shri S. V. Baaaaawamy: I under-
stand the committee met finally to-
wards the end of last month and the 
report is in the process of finalisation 
Possibly they will meet next month 
and sign the report.

Shri T u iu u s i: As early as the 
27th November 1858 we were told that 
even the preliminary report was not 
available. I would like to know 
whether at least the preliminary re-
port has been received I want to 
know whether the hon Minister is 
speaking about the final report which 
was expected from the Khosla Com-
mittee or he is referring to the pre-
liminary report

Shri S. V. Bamaawamy: We are ex- 
.pecting the final report.

Shri T. B. Vtttal Kao: If the interim 
report was submitted by this commit-
tee, may 1 know whether that has been 
examined and whether any step has 
been taken on that report'1

Shri S. V. Bamaawamy: I do not
know whether any steps need be 
taken on a preliminary report It u 
a very technical matter, a highly com-
plicated matter, as I submitted before 
this House, and the experts are at it 
and they are drafting the final report.

Shri Nath Pal: What was the interim 
report meant for if it was not to be 
•considered?

Shri T. B. Vtttal Rae: What were 
the recommendations made in the 
interim report? The interim report 
must have contained tome recom-
mendations on certain immediate steps 
to  be taken?

Mr. Speaker. What he wants to 
is whether the interim report

contained any recommendation* worth 
implementing.

Shri S. V. Baaaaawamy: I am not
sure whether there was any interim 
report. There will be a final report.

Shri Tyagi: Ignorance ia bliaa. 

Ideation at Seeead Shipyard

'Shri S. C. Samaata:
Shri
Shri Sabedh Haaeda:
Shri D. C. M am a:
Shri Bar—ra:
Shri V. C. Shahla:

'**■ j  Shri Narayanan*atty Men—: 
Shri 
Shri
Shri Kmhan:
Shri T. B. Vtttal Ban:
Shri BdbMah Ambatam:
Shri Shankaratya:

Will the Minister of Tranepart and 
Cosnamntoattens be pleased to refer to 
the reply given to Starred Question 
No. 1147 on 12th March. 1958. regard-
ing location of second shipyard and 
state:

(a) the progress so far made by the 
High Level Committee appointed to 
examine the report of the British Ship-
yard Mission regarding the location of 
Second Shipyard;

(b) whether a site has since been 
selected,

fc> if so, the site selected.
(d) the reasons for preferring the 

said location, and
(e) the steps taken so far for the 

construction of the Shipyard?
The Minister of State la (to  Minis-

try of Tmwspart ap i Ceaunantoattaae
(Shri BaJ Bahadur): (a) The Commit-
tee felt that an on-the-spot study of 
the alternative sites at Cochin should 
be made before a final decision was 
taken in the matter. The Chairman 
and two other Member* accordingly 
visited Cochin on the 10th July, lfM , 
and inspected the sites. As a restflt
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Of the inspection, certain further date 
required by the Committee it being 
collected. It is txpccted that the 
Committee will be able to finalise their 
recommendations and submit their 
report very shortly.

(b ) to (e) Do not arise
Shri S. C. Samanta: May I know 

whether the note prepared by the 
West Bengal Government about the 
location of the second shipyard as pro-
posed by the UK Mission, has been 
placed before this committee for their 
consideration?

Shri Baj Bahadar: That note has 
been placed before the Committee and 
the Committee has already taken note 
of it

Shri Joachim Alva: The British 
Shipbuilding Yard Mission drew up a 
list of possible sites and also left out 
other possible sites which were sub-
stantially and overwhelmingly good 
like Karwar May I know whether 
Government has authorised this Com-
mittee to survey other shipbuilding 
yards like Karwar which are not men-
tioned m the Mission’s report*

Shri Baj Bahadur: I think I cannot 
anticipate the judgment or the finding* 
of this Committee

Shri Jeaehiat Alva: I want to know 
whether you have authorised them

Shri Baj Bahadar: They are essen-
tially to examine the report that has 
been submitted to them by the UK 
expert mission

Shri Narayaoaakatty Meaen: May
1 know whether Government actually 
proposes to start construction of the 
shipbuilding yard before the Second 
Five Year Plan is over?

Shri Ba| Bahadar: I cannot anti-
cipate that also because it depends on 
the nature of recommendations they 
make and the availability of finance 
We hope that we may be able to do 
something.

Shri Aaaar: May I know whether it 
is a tact that the UK Committee has 
recommended Mssgaon Dock, Bombay,

as the cheapest and the best of the 
three’  If so. what are the special 
reasons for selecting Cochin’

Shri Baj Bahadar: Mazgaon Dorics 
is one of the sites recommended but 
they have clearly indicated their pre-
ference to Cochin in their report

Shri T. B. Vittel Bao: The hon 
Minister has stated that the Committee 
has asked for certain further data 
What is the nature of this data that 
has been called for by the Committee 
in view of the fact that all this was 
before the UK expert committed*

Shri Baj Bahadar: The fact that so 
much time has been taken is indicative 
of the difficulty in coming to a deci-
sion They have asked for certain 
data about the cost of acquisition of 
the various alternative sites in or 
about Bmakulam

Shri Garay: Because we could not 
decide on the site of the shipbuilding 
yard we asked the UK experts to 
dccide it for us Now they have made 
their recommendations nearly a year 
back, how long will our experts take 
to decide on the site’

Shri Baj Bahadar. As I said, at 
Cochin we have got an important 
Naval base and the Naval authorities 
have fot to be consulted and their 
concurrence obtained They are re 
presented on this Committee also We 
have got to come to a sound judgment 
after due examination and that is 
bound to take its tune. As *1 said. 
lhe> have held four meetings They 
have inspected the «ite and are new 
collecting some data As I said, they 
will be able to give their report 
either by the end of August or by the 
beginning of September

Shri Narayaaaakatty Ms—a: Mar
I know whether it is not a fact that 
the Naval authorities have already 
submitted their reactions to the British 
Shipbuilding Yard Mission which came 
here and the Mission itself considered 
them’  Now what is the necessity for 
the Naval authorities giving their
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viaws «g«in to this particular Con. 
mfttee?

Shri Raj Bahadur: The Naval autho- 
ntiaa may have been consulted by the 
UK Shipbuilding Yard Mission. But 
than what they have told this parti-
cular Committee perhaps the hon 
Member seems to know more than 1 
do.

Vtaakhapatnam Sagan and Refinery 
Ltd.

t-
^  f  Shri Nad Haddy:

•ST. 1 Shri T. B. Vittal Raa:
[  Shri Kaahan:

Will the Minister of Food aad Agri- 
wW»w be pleased to refer to the 
reply given to Starred Question No 
2090 on the 28th April, 1959 and state 
whether Government have since taken 
any decision on the application receiv-
ed from the management ot Visakha- 
pataaxn Sugars and Refinery Ltd., to 
shift the factory from Thummapala*

Tha Depaty Minister of Food aad 
AgrieaHne <Shrl A. M. Thomas): No 
Sir, the matter u still under considera-
tion.

Shri Nagi Reddy: May I know 
whether this particular factory is 
going to function in the very same 
place, that is, Thummapala. m the 
coming season?

Shri A. M. Theosas: I said that the 
matter is under consideration. We 
had consulted the State Government 
and the State Government has also 
made Ms recommendations.

Shri Nagi Reddy: May I know 
whether it is a fact that some of the 
peasant* m that area have formed a 
committee and have collected funds to 
take over this factory and whether 
Government has been asked to give 
any assistance to them in respect of 
that?

The Mbrister of Food aad Agrieal- 
tare (Shri A. P. Jala): It is a fact that 
the farmers there have collected tome 
money and want to purchase this fac-
tory. We intend to assist them to the 
extent that la possible.

Uoaatlale Deetors from £a*t Pakistan

*59. Shri Garay: Will the Minister 
of Health be pleated to state:

(a) whether the licentiate doctors 
from East Pakistan, who have become 
Indian dtisans by migration have ap~ 
plied to the Government for formal 
registration;

(b) if so, their number; and
(c) what staps Government are 

taking in this respect*
The Minister of Health (Shri Kar- 

markar): (a) Yes, Sir.
(b) 42.
(c) The cases are under the con-

sideration of the Medical Council 'of 
India.

Shri Goray: When is the decision of 
the Medical Council of India expected 
to reach the Government?

Shri Karmarkar: I think they will 
decide it in their next meeting in 
September or in early October.

Shri Garay: Is it not a fact that the 
Syllabus of LMF of East Pakistan is 
the same as the syllabus of the State 
Medical Faculty of original Bengal, 
that is. undivided Bengal*

8hri Karaarkar: That is more than 
what I can say at the moment 1 
should like to have notice But that 
is precisely one of the questions that 
are before the Medical Council of 
India It once came up before their 
Executive Committee and they have 
asked for additional information At 
I said, they are to decide it in their 
next meeting. I shall again ask them 
to expedite their decision.

Shrfaaatl Benaka Bay: How long has 
this been under consideration?

Shri Kanaarttar: The exact data I 
have not got but It is for the last few 
months.

Shrtaatl Baaaka Bay: Htar many 
years?

Shri Kanaatfar: A few months ago.
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Shrlmetl iM B ta Say: Was it not 
brought to the notice of the Central 
Government some time back?

Slut Karmarkar: It came to my 
notice some months back and when I 
enquired about the matter I under-
stood that it was with the Medical 
Council because it is only in consulta-
tion with them that we can take a 
final decision I assure the House 
that I shall have it expedited

Shrimatl Renu Chakravartty: In
view of the fact that the Dacca Uni-
versity was one of our premier uni-
versities in undivided Bengal, what 
exactly is the nature of the difficulty 
which i« facing the Indian Medical 
Council to come to a quick decision9 
This has been outstanding not for two 
months as the hon Minister said but 
for many years now

Sliri Karmarkar: I should like to
have notice about as to what exactly 
is before the Medical Council at the 
moment But I should think that the 
standard of education through which 
those diploma holders have passed 
should also be one of the questions

Shri A. C. Guha: I think these 
licentiates also had their Licences 
from the M ime medical registration 
council of undivided Bengal as the 
licentiates of West Bengal So, what 
is the technical difficulty9 These peo-
ple have come over to India, I think, 
tome years back.

Start Karmarkar: I think there should 
be no difficulty except that they take 
some time to decide the matter As I 
said this has come up before the Com-
mittee It is not as if they are sleep-
ing over the matter but they have ask-
ed for some additional information 
from the State Council It is not a 
matter in which Government can 
straightaway make a decision That is 
my difficulty.

U ni Garay: Is Lt not a fact that the 
Assam Government has allowed regis-
tration of people with less qualifica-
tions than these people?

She! f w a i ih r :  That will be a sepa-
rate question.

Mr, Speaker: Is the hon Minister 
aware that the Assam Government has 
allowed registration of persons with 
lesser qualifications than these people9

Shri Karmarkar: That is an entir*]' 
different question I should like to 
have notice about this

Mechanised Farms
*59. Shri Sarendranath Dwivedy:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether there is any scheme 
to establish a chain of mechanised 
farms all over the country; and

(b) whether it is a fact that the 
Prime Minister has suggested such a 
course of action on the lines of the 
Soviet-assisted Suratgarh farm in 
Rajasthan9

The Deputy Minister at Poad rad 
Agriculture (Shri M. V. Krishna i f ) :
(a) and (b) The question of setting 
up more mechanized farms on the 
Imes of Suratgarh farm is under the 
consideration of the Government.

Shri Sarendranath Dwivedy: What
is under consideration? Do Govern-
ment propose to encourage mechanis-
ed farming in this country knowing 
fully that under the present condi-
tions, the peasants are not in a posi-
tion to utilise them?

The Minister mt Pood and Agricul-
ture (Shri A  P. Jala): The question
is not that of setting up a farm to 
serve as a model for the peasants. 
The idea is that Government should 
have some farms which it may run 
on its own account and the produce 
be available to Government for build-
ing stocks

Shri Paaigrahi: May I know whe-
ther with a view to help mechanised 
farming in this country Government 
propose to import some 14 HP trac-
tors from other countries? If so, 
what is the number of tractors which 
Government propose to import?

Shri A  P. Jala: There is a policy 
for the import of tractors. However,



on account of the foreign «ch«n|« 
difficulties the import of tractors is 
comparatively small than what it 
used to be before.

Shri BnJ I t )  8l*gh: May I know 
whether Government art aw *e that 
by establishing mare such mechanised 
farms the landless peasants, who are 
crores m number, shall be debarred 
from getting any land in future*

Skci A F. lain: There is a huge 
area which is going to come under 
irrigation, particularly under the 
Rajasthan Canal. I think it will be 
a good policy for us to set aside a 
part of it for setting up mechanised 
farms

Dr. Bam Sahhag Singh May I
know whether Government has as-
sessed the availability of land in 
Rajasthan, particularly in the area 
where this Rajasthan Canal is going 
to be built and also in 
the Bhakra Canal area* If so, 
what is the approximate area of 
land which might be brought under 
cultivation by such farms*

Shri ML V Krlshnappa: The
Rajasthan Government has informed 
us already that there are two more 
plots The existing mechanised farm 
at Suratgarh is also in Rajasthan In 
addition they say two more plots are 
available «  the Rajasthan Cans) 
area

Shri Damani: In view of the ex-
perience gained at the Suratgarh 
farm, may I know by what percent-
age production has gone up in com-
parison to that by ordinary farming 
and the cost of production m compa-
rison to that by ordinary farming* 

Shri M. V Kriahaappa: The Surat-
garh farm has given very good re-
sults The yield per acre has been 
almost one and a half to two tunes 
the yield in the adjoining areas It 
is only after seeing the good results 
at the Suratgarh farm that we are 
thinking o f having some more farms 

Shri Tyagi: Are these farms to be 
run purely as Government farm* 
where the wage earner shall be paid 
ffaud wages, or will they he run on

3o i O ral A tp u m

the pattern <4 KoWmso where «jke 
labourers and wage tankers f it  pro-
portionately to the production effect* 
ed every year?

8kri A. F l ik :  Wa need not 
necessarily follow the pattern of 
Kolkhose or any other pattern which 
is being followed elsewhere. In fact, 
we have appointed a committee to 
look into the whole matter, but we 
have not yet worked out the whole 
pattern

Shri laghtnuUk Singh: May I
know whether the law of ceiling will 
be applicable to these farms, as the 
UP Government has already passed 
a law that the ceiling will be appli-
cable to such farms also*

Shri A. F Join: The UP laws will 
never be applicable to Rajasthan

Shri C B. Fattabhl Baman: Has
Government prescribed any minima 
for the extent of land and imgational 
facilities for these farms*

Shri A F Jala: Everything will be 
taken into account, the area that is 
available, the irrigation available, 
quality of land, and then alone the 
choice will be made.

Sardar Iqbal Singh: The State Gov-
ernments also are running agricul-
tural farms, and practically they are 
limning at a loss May I therefore 
know whether, before suggesting the 
new farms, Government has asked 
for the views of the State Govern-
ments about mechanising their agri-
cultural farms instead of starting new 
farms*

Shri A. F. Jain: The farms run by 
the State Governments are either 
demonstration farms or experiment-
al farms We would like them also 
to he economic But so tar as these 
farms are concerned, they are meant 
to be purely commercial farms for 
production of foodgratas for the 
Centre

Shri Tyagi: Are they ‘demonstra-
tion farms' which are losing? How 
will they inspire confidence?

On) 30*AUGUST 4, 1
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Nagsrjaasagar Project
•••. Shri Bali KtM y: Will the 

Minister of frrigatfaa aad P n w  be 
please to state:

(a) whether the conatruction of the 
Nhfacjunaaagar Dam and the Canals 
it progressing according to schedule;

(b) how much time will be need-
ed tor the completion of the entire 
Project; and

(c) what »  the approximate time 
by which the Government expect to 
complete the canals*

Tka Depaty Minister of Irrigation 
aad Power (Shri Rathf): (a) Yes, Sir

(b) and (c) According to the Pro-
ject Report, the Nagarjunasagar Pro-
ject is to be completed by 1963-64 
At the present rate of progress the 
target date can be achieved provided 
adequate funds are available

Shri Bali Reddy: Is it a fact that 
the construction of the dam and the 
excavation of the canals will be 
stopped at the first phase*

Shri Hath!: The project envisages a 
136 miles long canal on the eastern 
side and 108 miles on the other side 
So far as that project is concerned, it 
will be completed

Shri Rami Reddy: May I know
whether it is a fact that the tempo 
of developmental work on this pro-
ject is such that they are in a posi-
tion to spend Rs 14 crores a year 
and that they have asked for addition-
al assistance for this year also*

Shri Hathi: Yes, the project is being 
executed with a greater tempo, and 
they have asked for more funds

Shri Ball Reddy: Originally the
two canals were designed to irrigate 
With a discharge of 27,000 cusecs of 
water. Now we hear that the canals 
are much shorter and the discharge 
of the water has decreased much. Is 
it a fact? .

Shri Hathi: I do not think apt

Shri Nagi Reddy: Is it a fact that
only the flnt stage of the pro-

ject is completed and the second stage 
Mi not taken up the project is not 
4oing to be as fruitful as it was ex-
pected to be and therefore it is that 
the Andhra Government has asked 
tor the ftnahsatwn of the second 
*tage of the project also*

Shri Hathl: We are getting the first 
Mage The second stage has not yet 
been considered

Shri Nagi Reddy: Is it not a fact 
ĥat in view of the probability of the 

Centre accepting the second stage, 
the first stage of the project is being 
So phased as to include the second 
b h a s e  jm m e& M itd y  » S ie r  ib e  Jterf 
fthase is over*

Shri Hathi: That will be decided
<>nly after the first phase is over

Shri M. R. Krishna: May I know 
Vhether it is a fact that the funds 
Allotted to the Andhra Pradesh Gov-
ernment have already been spent m 
*our years’ time and for the next year 
they do not have any funds at all, 
*f so, whether the Central Govern-
ment is prepared to assist the Andhra 
bradesh Government to keep the 
Vorks going on*

Shri Hathl Out of the Rs 32 3 
Crores provided for the Plan period, 
the expenditure in the first three 
>ear« has been Rs 19*3 crores And 

7 crores has been provided for 
this year So that leaves some 
Amount But we are trying to get 
Tnore funds for this

Shri Nagi Baddy: Is it a fact that 
>n the first phase of the project the 
Mectncal side of the project has 
W n  excluded and that it has to be 
deluded in the second phase of the 
hroject*

Shri Hathl: I can say that it «  not 
tacluded in the drst phase, the second 
hhaae will he considered by the Plan-
ning Commission later on

8hri Vaakataaabhalah: May I know 
Vhether Government propose to re-
duce th« height of the dam?



Shri Bathi: Well, government has 
not yet taken any deciiioa on thajt 

•question.

Dr, Melkote: Is it a feet that the 
non-flnalisation of the Srisaflam pro* 
jec. is coming in the way of the rapid 
development of the Nagarjunasagar 
project’

Shri HatM: I do not think, Str 

Import of Bice and Wheat

*tt. Shri Panigrahi: Will the Minis-
ter of Pood aad Agricoltore be pleas- 

*ed to state:

ta> whether fine Government have 
imported any nee and wheat from 
foreign countries during the period 
from January to August, 1950; and

(b) if so, the quantity thereof7

The Deputy Minister of Food aad 
A«rfcaitore (Shri A  ML Thomas): (a)
and (b) Yes, Sir About 50 thousand 
tons of nee and 23 lakh tons of wheat 
have been imported up to the 20th 
July, 1959

8hi$ Faaigrahi: What was the
•mount of nee and wheat imported 
during the corresponding period in 
the year IMS’

Shri A. M. Thomas: As regards
1958, in the whole of the year we im-
ported about 26,73,000 tons of wheat 
and about 390,000 tons of rice

Shri Panigrahi: In view of this 
large import of nee and wheat during 
this period m 19S9, why have the 
prices of nee gone up in almost all 
the States during this period?

Shri A  M. Thomas: It is not cor-
rect that the prices of rice have gone 
up in almost all the States. There has 
been some rise in some States. And 
some steps are taken. The reasons for 
the rise have also been given to the 
House.

Shri Faalgrahl: What is the total 
amount of rice and wheat proposed to
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be imported during the whole of the 
y«*r 1869?

Shri A. M. Thomas: It u  too early to 
state anything about that now. Ac* 
cording to the present agreements 
that we have entered into, about 3 
million tons of wheat can be import-
ed this year. With regard to rice I 
have already given the figures In con-
nection with another question

Oral Ansioers 306

Mr. Speaker: Next question.

Shri Tawgawuni: Sir’ Question No 
80 may also be taken up along with 
question No 63

Mr Speaker: Does the Minister
agree that Question No 86 may also 
be taken up along with No 63*

The Minister of Food aad Agrlesl- 
tare (Shri A. F Jain): No, Sir Ques-
tion No 86 covers a much larger area
__general rise in the pnee of food-
gratns all over the country

Mr Speaker: This is only about
rice Very well Let us confine our-
selves to Question No 63

Shri 8. M Baaerjee: Sir, he had 
already mentioned about the state-
ment which has been supplied along 
with the answer to Question No 86 
We have the statement

Shri V F Nayar: The other question 
hat also b^en referred to by t&lm.

Mr. Speaker: The bon Minister vDl 
Kindly read the answer for Question 
No 63, commencing once again.

The Deputy Mtelater of f M  aad 
Agrlcadtwe (Shri A. M. Ths -s s); * 
have not yet reed the answer. Sir.

Mr. Speaker: But the hon. Member 
cays that he has already gfawi It. 
Very well, let him give jnswar 
to Question Wo. 83.

‘XtJGUST 4, 1*59
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Bla» to Price of Btoe hi West Bengal
+  *

'U ifaH tl tou t Chakravarity: 
8 h r i 8 . BL B w e r k e :
Shri IM lU M ii:
Shri Jagdtah Awasthi:
Shri SnMasan GhNt:

 ̂ Shri Sadhan Gupta:
Dr I n  Subhag Biafh: 
Shrlmati IU Palchondhari 
Shri Supakar:
Shri P. C Borooah:

Will the Minister of Food and 
Agricaltore be pleased to state

(a) whether the price of nee has 
gone up alarmingly in West Bengal,

(b) if so, the reasons therefor,
(c) whether reports of rice becom-

ing unavailable in the open market 
m West Bengal have reached Gov-
ernment, and

(d) whether the Central Govern-
ment propose to take any steps in the 
matter’

The Deputy Minister of Food and 
Agriculture (Shri A M. Thomas) (a)
and (b) There has been some rise m 
the pnees of nee in West Bengal 
though tn many places the price is 
still lower than at this time last 
year The rise in pnees is partly due 
to the seasonal nse which occurs dur-
ing the lean penod and partly due to 
the psychology of shortage of rice in 
the State

(c) and (d) No, Sir Actually re-
cent reports indicate that the availa-
bility of nee m the markets has 
increased and that nee is now avail-
able in the markets throughout the 
State

Shrinatt Bonn Chakravarity: May
I ask the hon. Minister whether there 
is any place m West Bengal where 
there has been a reduction in the 
price of nee after the doing away with 
the price control order with the con-
currence of the Central Government’

Shri A. M. Thomas: There has been 
some rise after the lifting of the 
Price Control Order. But, then,

availability of rice has increased. I 
only said that compared with the 
prices of last year during this period, 
the pnees are lower.

Shrimati Beau Chakravartty: May 
I point out to him that even the West 
Bengal Government’s own publications 
«.nnw that the monthly average price 
for Apnl, 1959 is much higher than the 
average for April, 1958 I do not 
know what is the pnee now 
It will be much higher May I 
know whether, before giving con-
currence to the withdrawal of the 
Price Control Order, any enquiry was 
made whether the nee and wheat 
which is being given by the Central 
Government w finding its way into 
the black market which has been 
alleged’

The Minister of Food and Agricul-
ture (Shri A, P Jala): It is a fact
that since the withdrawal of the Pnce 
Control Order, the prices practically 
everywhere have gone up So far as 
the question of withdrawal of the 
Pnce Control Order is concerned, this 
Control Order was issued under a law 
passed by the West Bengal Govern-
ment, namely, the Anti hoarding and 
Anti-profiteering law They tried to 
enforce the pnccs but they came 
across difficulties They sought our 
advice The Secretary of our Minis-
try stayed in Calcutta for several 
days. The West Bengal Government 
felt that in view of the practical dis-
appearance of nee from the market, 
the only alternative left to the Gov-
ernment was to lift these Control 
Orders In fact, we have not conduct-
ed any enquiry as to whether any-
thing has gone to black market or 
not Something may have gone But, 
by and large, the supplies have gone 
to the consumers

Shri Sadh&n Gapta: May I know
whether the Government is satisfied 
after the legalised black market whe-
ther the prices of rice today are with-
in the reach of the average man in 
West Bengal’

Shri A. P Jain: The Central Gov-
ernment is at present supplying move 
than 1 lakh tons of rice and wheat to

189 L.S.D.—2
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West Bengal per month which means 
that a population of more than one 
cran  can be fed out of the stocks sup. 
plied fay the Central Government. This 
rice is being supplied at a fairly cheap 
sate. The prices of rice in the open 
market are certainly high. The poorer 
classes are being fed mostly out of 
rice and wheat supplied by the Cen-
tral Government

Shri S. M. Banerjee: In view of the 
fact that there have been cases of 
corruption and black market in the 
West Bengal State and in view of the 
fact that the West Bengal Government 
has miserably tailed to tackle the food 
situation, will the Centre take charge 
o f the food situation in that State at 
least for some time more?

Shzl A. P. Jala: No.
Shri 8. M. Banerjee: Another very 

important question, Sir.
Mr. Speaker: Why should he start 

with a preamble?
Shri S. M. Banerjee: I will not have 

a preamble.
Mr. Speaker: He is saying against 

the other Government and not this 
Government.

Start S. M. Banerjee: May I know 
whether it is a fact that the rice sup-
plied under the modification scheme 
is absolutely unfit for human con-
sumption as a result of which the 
people of West Bengal aze forced to 
buy rice from the open market at 
Rs. 35 per maund and if so, what steps 
have been taken by the Government?

Mr. Speaker: He has put three
questions. The hon. Minister may 
answer only one question, whether it 
is fit for human consumption or not, 
No. 1.

Skri A- P. Jala: It is certainly fit
for human consumption. It is being 
consumed by the people.

Shri A. C. Gttha: May I know how 
the price this year compares with the 
price prevailing last year and also'the 
prices prevailing in the three neigh-

bouring States of M a r, Assam and 
Orissa?

Shri A. P. Jala: The price of rie* 
ih West Bengal is higher than the 
Prices prevailing either in Bihar or 
i»i Orissa and in most places in 
Assam.

Shrlmatl Rena Chakravartty: In
the statement attached to Question 
No. 86, every other State has been 
given; West Bengal has not been 
given.

Shri A. P. Jain: May I finish, Sir?
8hri S. M. Banerjee: In that state- 

Rtent...........
Mr. Speaker: Let Mm finish. I wtlf 

hear him later on. Apart from gjying 
figures, the hon. Minister is stating 
that the price prevailing in West 
Bengal is much higher than the prices 
ot similar quality rice in Bihar and 
other States.

Shri A. C Guha: By how much?
Shri A. P. Jain: The price for West 

Bengal this year is slightly higher than 
what it was last year.

Shrlmatl Resui Chakravartty: What
is it? May we know any figure* (In-
terruptions)

Mr. Speaker: Order, order West 
Bengal is a nee eatUg area. All 
bon. Members are anxious to know 
what the price is.

Shrtanatl Beau Chakravsrtty: The
highest quantity has been given to 
West Bengal, about 2} lakh tons. We 
fod  that the price it omitted there in 
the sheet which has been given to us.

Shri S. M. Banerjee: In the state-
ment, 11 States are shown. West 
Bengal does not find a place.

8hrhnati I a n  Chakravsrtty: Why 
bfts he left it out?

Mr. Speaker: I am putting it. When 
the question is specifically relating to 
the price of rice in West Bengal, how 
dftes it happen that Watt Bengal ahme 
it left out of the list?
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ttrt A. P. M b : I do not know whe- 
f lw  any statement has been supplied 
in connection with this question.

My. Speaker: Question No. 86. (!* -
terruptionx) Order, order I will 
allow questions relating to rice so far 
as Question No +86 is concerned. 
Question 88 as a whole need not to  
answered. In so far as foodgrains are 
concerned, it is all comprehensive In 
so far as Question No 86 refers to 
the price of rice, let questions be put 
here. The hon Minister may answer 
that question. Let him first of all 
answer Question No. 86 in relation to 
Tice.

Shri A. C. Gaha: In reply to my
^msntau; dhr *hnr. J&uat&ar >hnr iwi* 
stated...........

Mr Speaker: Order, order The
hon Member must lesuxne his seat 
The hon Minister will answer Ques-
tion No 86 in so far as it relates to 
rice and then sunplementaries will 
be put upon it. What is the price of 
rice’  Generally Question 86 is about 
foodgratns Let him isolate rice

Shri A. M Thomas: With regard to 
West Bengal, in the statement it is 
not slated. West Bengal forms part 
of this question No 68 (Interrup-
tions)

Mr Speaker: 1 am unable to pro-
ceed with the proceedings if hon. 
Members are interrupting like this I 
have asked the hon Minister to refer 
either to the answer to Question No 86 
or the answer to Question No 63 and 
say what the ruling price of nee is in 
West Bengal That is the point

Shri A. M Thomas: With regard to 
any particular area, if any specific 
question is put. I am prepare to give 
the price. I have got all the prices 
here.

Same Ban. Members: What is the
price m Calcutta?

Fear. It is not correct. In Calcutta, 
4>r common nee, last year the price 
^as Rs. 23*60. This year in Apnl, it 
^as 21 80 So also in April 1957. It 
^as Rs 22*50 in April whereas this 
year it is only 21*60.

Shrimati Rena Chakravartty: Then 
*hy did he allow the Price Control 
Order to be withdrawn if such is the 
satisfactory state of affairs9

Shri A. M Thomas: I did not say it 
a satisfactory state of affairs. I 

^as referring to the price in April 
'Much was specifically referred to by 
*he hon Lad} Member. (Interrup-
tions')

Mr Speaker: Next question. Shn 
A K. Gopalan. Shn Kunhan, Shn 
J^ulan Sinba

Shri S. M Banerjee: I may sub-
HlU

S h ri M u h am m ed  Elias: O n ly  o n a
Q uestion , I w a n t to  k n o w —it is a 
verv im portant q u estion

Mr Speaker: Order, order I am 
not going to allow Hon Members 
^ay be interested I am not going to 
&Uow for the reason that hon. Mem-
bers do not allow any proceedings to 
8b on in this House so far as this 
"latter is concerned. All of them are 
S1tting in the same Bench, are in the 
s£ime party All of them jointly rise 
H0w can I allow all of them to speak 
at. the same time9

Shrimati Rena Chakravartty: It is a
vfeiy important question It is a 
sl*ecific point which you made From 
tt\e statement in which every other 
Slate price has been given, you asked 
tym specifically to give the figures for 
^est Bengal as on 1-4-1959 and 29-7- 
^59 He has hedged the question. 
That is why we are asking him to 
*hswer the proper question.

Mr Speaker: I have heard the hon. 
Member patiently, but does she advo- 
*4te that all the hon. Members on her 
**de should rise simultaneously?

Hurt A. M. A m a c  With regard to 
Calcutta, the hon. Lady Member was 
■tying Oat the April average price 
was much higher this year than last

tFor Answer to Starred Question No 86,
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Shrlmati I mh  Ouknnrtty: I
think you cui forgive then on this 
paint

Mr. Speaker: Let the excitement be 
shown outside this House not Inside 
this House (Laughter)

Shrlmati Bens Chakravarity:
Laughter is very easy for people who 
do not starve.

Mr. Speaker: Hon. Members art
naturally keen about the rise In 
prices and in trying to avoid it. There 
was a control order which has been 
removed. Hon. Members are under 
the impression that with the consent 
of the Central Government the control 
order has been removed. They also 
want to know the prices ruling dur-
ing the time of the control order and 
after that. This is a matter in which 
they are all vitally interested What 
is the meaning of not placing all that 
and the hon. Minister saying that if 
he is asked now he will reply* That 
has already been asked in the ques-
tion Therefore, 1 would advise the 
hon. Minister to Jay the list, even if it 
should run to 60 items, on the Table 
of the House tomorrow or the day 
after when it is convenient, showing 
the list of prices and thereafter. I will 
allow an opportunity to hon. Members 
to put another question on this matter

WRITTEN ANSWERS TO 
QUESTIONS

Canal Water Does Against Pakistan

. . .  Shri Vidya Charan Sbttkla: 
r Shri D. C Shanna:

Will the Minister of Irrigation and 
Power be pleased to refer to the reply 
given to Starred Question No 289 on 
the 16th February, 1959 regarding 
canal water dues against Pakistan and 
state:

(a) the result of farther correspon-
dence with the Government of Pakis-
tan regarding settlement of the "dis-
puted", as well as balance of “un-
disputed” charges;

(b) the latest position of the '  out-
standings on the above accounts; and

(c) whether any other steps are 
contemplated to expedite the settle-
ment of the dues?

The Minister of Irrigation is i  
Power (Halls Mohd. Ibrahim); (a) Asa
result of further correspondence, the 
Government of Pakistan have made 
another payment of Rs. 16,21,870 re-
presenting ‘undisputed’ charges for 
the period from 1st October, 195? to 
30th September, 1958

(b) The amounts outstanding from 
the Government of Pakistan both 
under *Disputed’ and TJndisputed’ up 
to the period ending 30th September, 
1959 are as follows:—

Disputed 1,08,92,340.
Undisputed 21,76,901.

(c) The matter is under correspon-
dence between the two Government*. 
No other steps are contemplated foe 
the present

Shipping Development Fund

f  Shri A. K. Gopalan:
•H  1 Shri Knnhan:

 ̂Shri Jhnlan Blnha:

Will the Minister of Transport and 
Communications be pleased to state:

(a) what te the amount at present 
lying idle in the non-lapsing Shipping 
Development Fund;

(bl how far have the private ship-
ping companies utilised the funds so 
far;

(c) whether it is a fact that private 
shipping companies have been show- 
mg reluctance to utilise fully the faci-
lities provided by the Fund; and

(d) if so, the reasons therefor?

The Minister of State fat the M M * 
try of Transport aad Cemmnaliiatlmi 
(Shri Raj Bahadur): (a) The Shipping 
Development Fund has at its dto- 
poaal at present a sum of Ra. M#
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U h i which was credited to the Fund 
in March, 1859;

(b) Mo applications for loans have 
to far been received by the Shipping 
Development Fund Committee. How-
ever, a couple of Shipping Compan-
ies are understood to be sanding their 
applications through the Directorate 
General of Shipping;

(c) and (d). As the Fund came into 
existence at the end of March, 1959, 
it is too early to express an opinion 
on the attitude of the Shipping Com-
panies towards the utilisation ot the 
Fund.

Sarpias Teleplume Equipment at
Calcutta Telephone Exchange

*65. Shri Sublman Ghose: Will the 
Minister of Transport and Communi-
cations be pleased to state:

(a) whether it is a fact that after 
introduction of automatic telephone 
system in Calcutta, telephone equip- 
ment worth about Rs. 25 lakhs has 
been declared surplus;

(b) whether there is any proposal 
to utilise the equipment elsewhere, 
where there is no automatic system;

(c) if so, where; and
(d) whether any list has been pre-

pared of the equipment?
The Minister off Transport aad Oaas-

manicattons (Shri 8. K. Patfl): (a)
The figure of Rs. 25 lakhs is the anti-
cipated credit to the Automatization 
Project for recovered equipment ren-
dered surplus.

(b) Serviceable equipments are 
being reused in both manual and 
automatic systems.

(e) A statement of stations for 
which serviceable switch Board equip-
ments have already been allotted Is 
placed on the Table of the Lok Sabba. 
Stores like telephone instruments are 
taken into stock after reconditioning 
and taued against fedents pending 
with the Calcutta Store Depot Mo 
detailed statement of destination can

maintained, for these items.

(d) Yes.

St a t e m e n t

Stations for which serviceable 
Switch Board equipment have already 
peen allotted.

Calcutta for P.B.Xs, Asansol, Dar-
jeeling, Shillong. Patna, 
fridmow, Aligarh, Agra, Mew Delhi
{or P.B.Xs., Dehra Dun, Ludhiana, 
Ambala, Bombay for P.B.Xs., Madras 
for P.B.Xs.f Salem, Amritsar, Hyder-
abad, Trichur, and Trivandrum.

Central Godowns at Mettebars
+66 /  Shri Tridib »n — r Chsadharl: 

Shri Sadhan Gupta:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that 20,000 
maunds of rice and wheat kept in the 
godowns of the Clive Jute Mills at 
Metiaburz, Calcutta, have gone rotten 
and become unfit for human consump-
tion due to lack of proper storage 
arrangements;

(b) the total quantity of food grains 
kept in these godowns by the Govern-
ment and their total storage capacity;

(c) whether the storage and stock-
ing facilities provided in these 
godowns conform to the required 
standards laid down for the purpose;

(d) whether there is adequate pro-
tection against the seepage of rain-
water from the roofs or the inflow of 
drain water from below during the 
rains; and

(e) what is the rent paid by Gov-
ernment for these godowns to the 
owners?

The Minister of Feed aad Agricul-
ture (Shri A. P. Jala): (a) Only
about 50 maunds of wheat was 
damaged on account of one of the 
drainage channels overflowing due to 
unusually heavy downpour accom-
panied by cyclonic storm in Calcutta 
on 21st May, 1958.
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(b) The total storage capacity of 
these godowns ia 23,553 tons. The 
stocks vary from time to time. On 
21st May, 1959 they were 15,978 tons 
and towards the end of Jtffy, 19B9, 
It,088 tons.

(c) and (d). Yes, Sir.
<e) Rs. 29.146-42 nP. per month.

Congestion In Calcutta Fort
•d. Shri Mohammed Elias: Will the 

Minister of Transport and Commnai- 
eattons be pleased to state:

(a) whether it is a fact that there 
was congestion in Calcutta Port in the 
month of April; and

(b) if so, the reason for the conges-
tion?

The Minister of State in th« Minis- 
tnr of Transport and Communications 
(Shri Raj Bahadur): (a) Yes. Sir, for 
a very short period in April last.

(b) The reason was that a large 
number of pilots suddenly reported 
sick from the 9th to the 11th April, 
1959

!*f«r (ibr * farfar fn>s

* te . Jh w a t in  m tn a u r t  
•rfunr
SR* SW T T  *  * 8 * *  *

f'TT f r :

(* )  mn ^  *  <njnfV sifcjft 
Sf u ro ra  h  «n?w fjnvrfTT 
wxz ^  fstf fRW  *3 «r fsraw 
^ * if  w  afaftr 3 «PRT
f a  v k  f w r f c ;

( « r )  n f t  f f ,  « r t w r  t i t  

W tt #  q* sf?r *TTT jft

#  wr M «r ftar nm  | ?

wrm 4 k  ( f t  *Tm
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Gaadak Project

I" Shri Jlmlan Staha: 
j Pandit D. N. Ttwavy:

•69. 'I Shri Prakash Vir Shastrt: 
I^Shrl P. C. Borooaii:

Will the Minister of Irrigation aad 
Power be pleased to state the pro-
gress made in the flnalisation of the 
agreement with the Nepal Govern, 
ment in respect of the Gandak Pro-
ject?

The Deputy Minister of Irrfgatiea 
and Power (Shri Hathi): Negotiations
with the present Government of 
Nepal have been resumed. Recently 
our Foreign Secretary and the Indian 
Ambassador in Nepal had discussions 
with senior officials of the Govern-
ment of Nepal Certain suggestions 
made during these discussions are 
under active consideration of the Gov-
ernment of India.

Wi)nrtl»m fj— f

*7* SM  N. Kesftanra: Witt Oar 
Minister of Irrigation aNff Fwrw  ttV
pleased to state:

(a) how far has Rajasthan Canal
progressed since 1st January, 1959; and

(b) when the supplies from Bhaknr 
will be available?

lh s  B ip rtf M U M * §t fcr tfM *  
aad IMPS* «BM  BMkH: <** «a *  
(by. A* stalMMsrt giviag Ute aa^uUMv
isStomwtiws J» Uftd m  tkto> T M r « f  
the Housn
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St at ement

(« )  Progress o f  Rajasthan Canal Project unoe » t  January, { 959.

Jttm of work Quantity done

j, HvThwork for excavation and embankments i f  crores cubic feet approximately 
of the Rajasthan Canal Feeder

a. Compaction of earthwork for lining of the 3 5 crores eft
Masonry structures • Construction of 3 railway bridges, 5 im-

3 portant syphons and 7 bridges was in
progress

4. General

(t) It is not planned to supply any water 
Dam _

Fisheries Extension Units
•71 Pandit D >. Tiwarj: Will the 

Minister of Food and Agriculture be
pleased to slate

(a) how far the Community Deve-
lopment Blocks have tak»n advantage 
of the facilities provided by the 
fisheries ex lent ion units •'el up by the 
Gov rnment of Indid, and

(b) whether anv repjrt has been 
rece ved of the addiforial production 
ana tearing of fish through the help 
of ft henes extension units m Block 
areas7

T ie Minister of Food and Agrical* 
ta r' (Shri A. P. lain): (a) The Com* 
mun ty Development Blocks have 
tak"i dd*ml«»'r tt 'lie fnuhtiek p-o 
vidcd by the Fisheries Extension Units 
in tic matter of mproved techniques 
of fish culture, prospecting fish seed 
resources, organisation of fishermen’s 
Societies for their socio-economic well 
being, training of Village Level 
Workers in fisheries and supply of 
fish seed required for fish culture

(b) No report has been received

. Arrangements for burning of ules required 
for lining were in progress 

> the Rajasthan Canal from the Bhakta

{a) whether the Government of 
Kerala have constructed any anti- 

tvo&wia. atlaidtag protection,
to railway track in the Malabar 
area,

(b) whether the Government of 
India have agreed to contribute any 
p'irt of the expendituie on this work;

<c) whether the State Government 
have been paid any contribution to* 
w?ids any such work, and

(d) if not, the reasons therefor’

The Deputy Minister of Hallways 
(Shri S V Samaswany): (a) Yes,
Sir. the Government of Kerala have 
constructed a boulder wall about 2.000 
ft long opposite to the railway 
mileage 452/17 to 453/3 between Mahe 
and Tellicherry Town, in order to pro-
tect the National Highway and other 
properties This sea-wall will auto-
matically afford protection to the 
railway embankment which is on the 
farther side of the National Highway 
for a length of about 1,200 ft

(b) Not so &r.

Protection of Kailway Crack fram 
Sat Kroafoi

S  B "* KxagUMftl:
1  Start A. K. Oapala«:

Will the Minister of Railways ba 
eased to state;

(c) No

(d) Hie question of the Central 
Government bearing a share ol tha 
expenditure on this work is under 
examination in consultation with the 
State Government and the Southern 
Railway Administration.
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Bridge on River Makuudi

{Shri B. C. Malttek:
Shri Surnulnuutt)

Dwivedy:

Will the Minister of Transport and 
Communications be pleased to refer 
to the reply given to Starred Ques-
tion No. 447 on the 19th February, 
1959 and state:

(a) what is the present position 
with regard to the construction of the 
bridge on the river Mahanadi near 
Cuttack; and

(b) the amount spent on the cons-
truction so ter?

The Minister of State in the Minis, 
try of Transport aad Communication* 
(Shri Raj Bahadur): (a) The tenders 
for the work have been received and 
are under examination. it is hoped 
that the work will start during the 
current year.

(b) Rs. 1,32,000.

flln  H fwVTH WT
y w fli ftrmTT wfr 11*1

*&*■ «ft iw : wr wrynfiw

FIT fa: 

(«f) w t f^ n vr star %
T w w  wRT I f  IRPm 
flranr %wr iftr qry rfc*.

y m M  n# ^  ftom r-
W T  «fk

fW « r v it  w r ?

wnjirfiw  fw w  ifhr n^vrr n -  
(w* Wo ijfw): (v) aft ft I

(m ) *w  *np tott i

Beetci lor Railway tagloyoetf* 
OhUdreo at Secunderabad

{Shri Kunhaa:
Shri T. B. Vlttal Rao:

Will the Minister of Railways be 
pleased to refer to the reply given to 
Starred Question No, 1154 on the 13th 
March, 1959 and state:

(a) the progress made up-to-date 
regarding the construction of a sub-
sidised hostel for 100 children of rail-
way employees schooling at Secundra- 
bad;

(b) the amount spent so far; and
(c) when it is likely to be com. 

pleted?
The Deputy Minister of Railways

(Shri S. V. Ramaswamy): (a) About
15 per cent, of the work has been 
completed so far.

(b) Rs. 28,000 approximately.
(c) By January, 1960.

Dairy Industry at Bangalore
*76 Shri Wodeyar: Will the Minis-

ter of Food and Agriculture be pleas-
ed to state:

(a) whether it is a fact that a well- 
organised dairy industry—a scheme of 
UNICEF—will be established «t 
Bangalore;

(b) if so, when this will be estab-
lished; and

(c) what assistance the Union Gov-
ernment have given in this matter?

The Minister of Food aad AgrieaU 
tare (Shri A P. Jala): (a) Yea. A
comprehensive scheme for supply o f 
milk to Bangalore is under considera-
tion ot the UNICEF, for assistance.

(b) The scheme is planned to ba 
completed during 1961-62

(c) The Union Government helped
the State Government in drawing up 
the scheme and getting it evaluated 
by a Joint FAO—UNICEF team.
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which, is sanctioned by UNICEF, will 
receive Central financial assistance in 
accordance with the prescribed pat-
tern which at present is that funds to 
meet the capital cost of the project 
are made available by the Govern-
ment of India—-60 per cent as grant 
and 40 per cent as loan

Motor Vehicles Taxation
•77. Shri Palladia: Will the Minister 

of Transport and Communications be 
pleased to state

(a) whether Government have 
decided to lay down some guiding 
principles in respect of motor vehicles 
taxation;

(b) if 90, whether the elimination 
of indirect taxes was also considered; 
and

(c) what decision has taken m this 
regard’

The Minister of State in the Minis-
try of Transport and Communicattaiis 
(Shri Baj Bahadar): (a) No, Sir
The matter is at present under con-
sideration.

(b) and (c) Do not arise.

Damage to Crops in Tripura
•78. Shri Bangs!* Thalrar: Will the 

Minister of Food and Agriculture be
pleased to state*

(a) whether it is a fact that inci-
dence of damage to crops in Tripura 
has increased m recent years;

(b) if so, the reasons therefor, and
(c) the steps taken by Government 

in this regard?
The Minister of Food and Agrieal- 

tare (Shri A. P. Jala): (a) to (c). 
Necessary information is being collect-
ed and will be placed on the Table of 
the Sabha as soon as available

Cnwuiatlsa Pillar Sewage Plant. 
Delhi

•7*. Shri A. M  Tariq: Will the 
Minister of Health be pleased to state:

(a) whether it is a fact that waste 
water discharge from Coronation 
Pillar Sewage Plant in Delhi is again, 
being thrown into the River Yamuna*

(b) whether it is a fact that this 
water can be used for irrigation pur-
pose*;

(c) if so, whether it is also a fa^ 
that farmers of village Burari (Delhi) 
have applied to Municipal Corpora-
tion, Delhi for making arrangements 
for utilisation of this water for irri-
gation of their land, and

(d) if so, what action Government 
propose to take m the matter’

The Minister of Health (Shri 
Kannaskar): (a) Waste water dis-
charge from Coronation Pillar Sewage 
Plant is not being discharged into 
Yamuna except during the rains when 
the purified sewage is not required' 
on lands However, as there is abund-
ance of water in the nver during 
rams for dilution, this discharge doe& 
not create any problem

(b) Yes, Sir Except in rainy days, 
punfied sewage is being utilised for 
irrigation purposes

(c) It is understood from the Delhi 
Municipal Corporation who are the 
concerned authority that no such ap-
plication has been received by thenk.

(d) Does not arise

Upper Silent Hydro-Electric Project
*80. Shri Madhosadan Bao: Will tne 

Minister of Irrigation and Power be 
pleased to refer to the reply given to 
Unstarred Question No 3597 on the 
28th April. 1959 and state*

(a) whether the Planning Commis-
sion have since approved the Upper 
Sileru Hydro-Electnc Scheme; and

(b) if so, the estimated amount 
allotted for the construction of th*- 
project’
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Ite  Deputy Miniiter of M p ttM  
u d  Power (Shri BtftU): (a) The
scheme has not yet been finally ap-
proved by the Planning Commission 
lor implementation.

(b) The Second Plan provision for 
the scheme is Rs. 350*00 lakhs.

Discontinuance of Dining Can in 
G.T. Express

*81. Shri Shankaraiya: Will the 
Minister of Railways be pleased to 
state:

(a) whether the running of the 
Restaurant and dining car in G.T 
Express has been discontinued from 
Bina to Delhi from the 1st of July, 
1959;

(b) if so, the reasons therefor; and
(c) whether it has come to the 

notice of the Government that great 
inconvenience has been caused there-
by to through passengers particularly 
from the South9

The Deputy Minister of Railways 
{Shri Shahnawax Khan): (a) Yes.

(b) (0  To relieve the overcrowd-
ing in m  class between Bina and Agra 
Cantt., over which section G T. Ex-
press trains run heavily over-crowded, 
and

(ii) to meet the request from the 
Government of Madhya Pradesh for a 
sectional coach between Bhopal and 
New Delhi.

(c) The requirements of passengers 
jure being met by suitably strengthen-
ing the existing catering arrangements 
at Mathura Jn. and Agra Cantt. and 
no complaint has so far been received 
la this regard.

Purchase ef Skips from Yugoslavia
rshri Ram Krfatum Gupta:

•St J Start A. M. Tarfq:
RM  Muhammad Elias:

Will the Minister of Transport aad
ItiiBrtHmliislliiin Tn j lm nil I rrfrftr 

uBe re£2y given to Staffed Question

No. 280 on the 27th November, lt t »  
and state:

(a) whether the talks between ******* 
and Yugoslavia Governments for pur-
chase of Yugoslav ships have sines 
been finalised; and

(b) if sc, the result of the same?

The Minister of State in the Miata- 
farjr o f Transport aad CommaaJcatioas 
(Shri Raj Bahadur): (a) No, Sir, not 
yet

(b) Does not arise.
State Trading ia Foodgrslas

’’ Shri Vajpayee;
Shri C L. Patll:
Shri Ram Krishna Gupta:* 
Shri Raghuaath Siagh:
Shri Supakar:
Shri Panigrahi:
Shri Nagi Reddy:

| Shri Harish Chandra Matlnur: 
*83.  ̂ shri Sarju Pandey:

Shri A K. Gopalan:
Shri Kunhan:
Shri Damani:
Shri N R Munisamy: 
Shrimati Maflda Ahmed: 
Shnmati 11a Palchondhuii: 
Shri Assar:
Shri Pahadia:
Shri S. A. Mehdi:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether the Central Govern* 
ment have addressed a circular letter 
to the various State Governments 
urging them to speed up the imple-
mentation of the scheme for State 
Trading in Foodgrains; and

(b) the progress made so far la 
various States in this regard?

The Minister ef Feed aad Agifart* 
tare (Shri A. P. Jala): (a) Yes, Sir, 
a dm dhr letter has been addfeshed 
to the State Governments asking them 
to implement the Scheme of Stale 
trading ia foodgrains.
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U>) The State Governments are 
taking necessary measure* tor the 
organization and development of Co- 
opesative Societies. The wholesale 
traders have been licensed in all the 
States and purchases of food grains 
have been undertaken by most of the 
States. Altogether 1,217 thousand 
tons of rice atod 180 thousand tons of 
wheat have been procured. In cer-
tain States however e g., in Bihar and 
West Bengal the procurement opera-
tions have had to be suspended m 
order to maintain adequate supplies 
in the open market.

Ford Foundation Team on Food 
Production

fShri S. C Samanta:
] Shri Subodh Hansda:

*g4 j  Shri Ram Krishan Gupta:
I Shri Damani:
| Shri Kalika Singh:
L Shri Bibhntl Mishra:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether the final report of the 
Ford Foundation Team on Food Pro-
duction has been considered,

(b) if so, what concrete steps are 
to be taken to triple the rate of pre-
sent food production as suggested, and

(c) whether any est.mate of extra 
expenditure involved has been men-
tioned by the team?

The Minister of Food and A fritoi- 
tnre (Shri A. P. Jain): (a) and (b). 
The recommendations contained in the 
Report are still under consideration. 
Meanwhile, many of the measures 
recommended by the Team have been 
taken into account in preparing the 
Third Five Year Plan w h fim  in the 
agricultural Sector.

Cc) No.
Purchase ef Ships tor Shipping 

Corporation
*88. SUM Hariah Chandra MMfcm

win the Minister of Transport and 
> be pleased to state:

(a) whether arrangements have 
been made for purchase of more ships 
for the Shipping Corporations;

(b) If, so, the details thereof.

The Minister ef 8tate in the Minis-
try of Transport and Communications 
(Shri Raj Bahadur): (a) and (b). A 
provision of Rs 20 crores was made 
for investment in the public sector in 
the Second Five Year Plan and the 
entire amount has been spent or com-
mitted for acquisition of tonnage 
Fourteen ships including two tankers 
have either been already acquired or 
arc under construction. A statement 
is laid on the Table of the Sabha 
giving the details of these fourteen 
vessels. [See Appendix 1, annexure 
No 11]. Negotiations are also afoot 
for acquisition of additional ships but 
no details about them can now be 
furnished.

Rise in Price of Foodgrainsf
'  Shri D C. Sharma:
Shri Shree Narayan D u:
Shri Radha Raman:
Shri Pangarkar:
Shri S. M. Banerjee:
Shri Tangamani:

•86 Shri Jagdish Awasthi:
Shri Sarjn Pandey:
Shrlmatl 11a Patehondhnri: 
Shri Hem Raj:
Shri Rami Reddy:
Shri Sanganna:
Shri Jlnachandran:

Will the Minister of Food and Agri-
culture be pleased to state

(a) the present market prices at 
rice and wheat in various States as 
compared to the prices prevailing on 
the 1st of April, 1959 (State-wise);

(b) whether it is a fact that fhe 
price of food grains especially wheat 
rose very high recently m certain 
States;

(c) if so, the names of such States 
and the reasons therefor; add

(d) fhe steps taken to stabilise the 
prices?

tltar Supplements** o» Mg Quetttoa See cols. 312 art*
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X h  MtnMer of Food and A|rinl- 
t«re (Shri A. P. Jala): (a) A state-
ment showing the market price* of 
rice and wheat as on 1st April, 1959 
and 29th July, 1959 in certain selected 
centres in different States is laid on 
the Table of the Sabha. [See Ap-
pendix I, annextire No. 12.]

<b) and (c). There has been some 
rise recently in the prices of rice 
owing mainly to the advent of the 
lean period, but those of wheat have 
been mode or less steady.

(d) Apart from the various regula-
tory measures in force, the distribu-
tion of food grains to consumers 
through fair price shops at reasonable 
prices has been arranged wherever 
necessary.

Tadepalli-Goatar Railway Link

• Shri Nagl Reddy:
57 Shri T. R. Vittel Rao:

Will the Minister of Railways be 
pleased to refer to the reply given to 
Unstarred Question No 741 on the 
24th February, 1959 and state*

(a) whether the survey for a mixed 
gauge from Tadepalli to Guntur has 
been completed;

(b) if so. what is the estimated cost, 
and

(c) if the reply to part (a) be in 
the negative, when it is likely to be 
completed?

The Depaty Minister of Railway* 
(Shri S. V. Ramaswamy): (a) Yes
Sir.

(b) Rs. 130 lakhs approximately.

(c) Does not arise.

Tnngabhadra Project

•98. Shri Ball Reddy: Will the 
Minister of Irrigation and Power be 
pleased to refer to the reply given to 
Starred Question No. 44 on the 18th 
November, 1958 and state:

(a) whether sanction has sinoe been 
obtained from the Planning Commis-
sion, for the excavation at the High* 
Level Canal under the Tungabhadra 
Project;

(b) if not, the reasons therefor; and

(c) whether any schedule has beat 
formulated for the execution of this 
Scheme?

The Depaty Minister of Irrigattsa 
and Power (Shri Hathl): (a) Hie 
entire Tungabhadra High Level Canal 
Scheme, estimated to cost Rs. 21*9 
crores, has been technically approved, 
but the execution of the scheme is to 
*wt sp. *iwi, liiugts,.
1 of the scheme costing about Rs. 13 
crores, has been sanctioned for imple-
mentation subject to funds being made 
available from year to year.

(b) Does not arise
(c) No schedule of construction has 

been drawn up so far but stage I is 
expected to be completed by the end 
of March, 1963, provided adequate 
funds are available from year to year.

Drags of Amphetamine Family

•89. Shri Vldya Charan Shnkla:
Will the Minister of Health be pleased
io state

(a) whether Government have con-
sidered the recommendation relating 
to adequate measures of control to 
prevent any widespread misuse of 
ihe drugs of Amphetamine family, 
contained in the 7th Report of 
W.H.O.’s Expert Committee on addic-
tion producing drugs; and

(b) if «o, with what results’

The Minister of Health (Shrf 
fCarmarkar): (a) Yes

(b) The amendment of the Drugs 
ftules for providing that drugs of 
amphetamine group should be sold 
fetail only against prescription pf 
flegistered Medical Practitioners is 
tinder consideration.
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Master Plan fn  Flood Control In 
Oriaaa

)|t f  Shri Panigrahi:
\  Shri B. C. Mullick:

Will the Minister of Irrigation and 
Power be pleased to refer to the reply 
given to Starred Question No 78 on 
the 11th February, 1959 and state:

(a) whether the Master Plan for 
flood control submitted by the Orissa 
Government has been considered by 
the Central India Rivers Commission 
and by the Central Flood Control 
Board; and

(b) whether the State Government 
has recast the plan in the light of

TTCumTnendafaons t>i \be High 
Level Committee on Floods’

The Depaty Minister of Irrigation 
and Power (Shri Hathi)’ (a) and (b)
The Master Plan for flood control 
submitted bv the State Government 
was considered by the High Level 
Committee on Floods That Commit 
tee indicated broadly the lines on 
which a satisfactory long range plan 
should be formulated The plan is 
being recast by the State Government 
and after it is ready, it will be placed 
before the Central India Rivers Com-
mission and the Central Flood Con-
trol Board

Baraset-Baslrhat Railway Lines

('Shrlmati Renn Chakravarity:
•91. <{ Shri S. M. Banerjee:

[  Shri Muhammed Elias:
Will the Minister of Railways be 

pleased to refer to the reply given to 
Starred Question No 757 on the 27th 
February, 1959 and state

(a) whether the work of iand 
acquisition for construction of 
Baraset-Basirhat broad gauge railway 
line has been completed,

(b) if not, how far the work has 
progressed; and

(c) what is the latest intimation or 
the subject from the State Govern-
ment*

The Depaty Minister el Railways 
(Shri S. V. Ramaswamy): (a) No, Sir

(b) 686 284 acres out of 691 801 
acres of waste and arable land and 
41*955 acres out of 96 860 acres of 
homestead land have so far been 
handed over to the Railway by the 
State Government

(c) The Government of West 
Bengal have intimated that possession 
of all lands will be delivered *0 the 
Railway by August, 1959

Estimated Food Production

•as f  Shr> Surendranath Dwivedy: 
\Shri Pahadia:

Will the Minister ol Yuoft anA &gri- 
culture be pleased to state

(a) whether it is a fact that an 
estimate of the food production by 
1961 on the basis of past experience 
has been made,

(b) whether any shortfall of the 
target contemplated m Second Five 
Year Plan is expected under this 
estimate, and

(c) if so, what steps are being taken 
to meet the deficit'

The Minister of Food and Agri-
culture (Shri A P. Jain): (a) to (c)
No Arm estimate of actual production 
of foodgrams likely to be achieved 
in 1960-61 can be made at this stage 
Efforts are being made to achieve the 
targetted level of 80 5 million tons 
or to reach as near to it as possible 
through intensification of various 
developmental measures such as, 
minor irrigation, improved seeds, 
fertilisers, and manures, improved 
cultural practices, etc

Looting of Coal
•93. Sbri Subiman Ghose: Will the 

Minister of Railways be pleased to 
state

(a) whether it is s fact that on tne 
17th May, 1959, large quantity of coal 
was looted by miscreants in broad 
day-light by detaining a goods train
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near Habra Station In Bongoon- 
Sealdah Section of Eastern Railway;

(b) if so, the amount of loss sustain-
ed by the Railway or the public;

(e) whether it is a fact that the 
driver of the engine fled away by 
detaching the engine from the rake 
for fear of being molested;

(d) it so, why no help was given 
to the driver; and

(e) what steps Government propose 
to take in the matter to stop recur-
rence of such incidents?

The Deputy Minister of Railways 
(Shri Shahnawas Khan): (a) At
about 06-10 hours on 17th May, 1959 
a tram carrying coal was brought to 
a stop by some miscreants at this 
place and they succeeded in dropping 
lumps of coal from the wagons

(b) Only 20 maunds of coal was 
ultimately lost and its value is about 
Rs. 21

(c) and (d) No, the driver detach-
ed the engine not out of fear of 
molestation but under instructions 
from the guard to proceed to Gobar- 
danga station to give information to 
the Control and to seek assistance 
from the police Two G.R.P. con-
stables available there accompanied 
the driver to the site of the incident 
and the OSteer-Incharge, G.R P 
station Habra and Bongaon and the 
Railway Protection Force staff all 
reached the site promptly on Kitting 
information and 250 maunds of coal 
were secured from the track,

(e) 20 persons have been arrested 
by the police and investigation is 
proceeding. Plain clothes staff are 
being deployed by the R PF. to keep 
unobstrusive watch on the affected 
area to apprehend the culprits Close 
liaison is also being maintained *i*h 
the local police.
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Aroor Bridge in Kerala
Shri Tangamanl:
Shri A. K Gopalan:
Shri Narayanankutty Menon: 

^Shri Punnoose:
Will the Minister of Transport and 

Communications be pleased to state:

(a) whether it is a fact that com-
pletion of the Aroor Bridge in Kerala 
State has been very much do!i\td:

(b) what was the original tatpe* 
dated fixed for completion of the 
bridge;

(c) what is thf* date fixed for com-
pletion now; and

(d) what are th reasons foi the 
delay’

The Minister of State to the Minis-
try of Transport and Communication* 
(Shri Raj Bahadur): (a) Yes, to soma 
extent.

(b) 15th October, 1957
(c) 31st March, 1960.
(d) Labour strikes partly due to 

misunderstanding between labour and 
Contractor and partly due to financial 
difficulties and slackness of the lattai.
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Kutpet Railway Station
f Sitri K ukts:
\ 8hri T. B. Vittel Bm:

Will the Minister of Railways be 
pleased to refer to the reply given to 
Starred Question No 006 on the 24th 
February, 1959 and state.

(a) whether the revised plan tor 
the remodelling of the yard at Kazipet 
Railway Station has since been 
Dualised;

(b) if so, the progress made upto 
the end of July, 1959;

(c) whether retiring rooms will be 
provided in the remodelled station; 
and

(d) when is the remodelling hkeh 
to be completed*

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) Yes,
Sir, the revised plan has just been 
finalised and the estimate is under 
preparation

(b) The work will commence a* 
soon as the revised estimate is sanc-
tioned

(c) No, Sir.
(d) It would take about 12 months 

from the date of commencement of 
the work to complete it

SlIe-cum-Elevator at Hapnr
*97. Shri Jfculan Stnha: Will the 

Minister of Food and Agriculture be
pleased to state how the Silo-cmm- 
elevator recently constructed at 
Hapur in Uttar Pradesh has been 
working9

The Minister of Food and Agricul-
ture (Shri A. P. Jain): It has ocen 
working satisfactorily

Damaged Stream, Masnlipataam
*•8 Shri Madhusudan 8m : Will the 

Minister of Transport aad Communi-
cations be pleased to refer to the 
reply given to Unstarred Question 
No 2171 on the 1st May, 1959, and 
state:

(a) whether the Government of 
Andhra Pradesh have furnished the

details of the breach and changes in 
the bar relating to the damaged 
stream near Masulipatnam sea 3hore; 
and

(b> whether the Union Govern-
ment have taken any decision on the 
request of the Andhra Pradesh Gov-
ernment to send an expert to examine 
the damage caused to the stream9

The Minister of State In the Ministry 
of Transport and Communications 
(Shri Raj Bahadur): (a) and (b) Yes
The State Port Officer brought to 
Delhi al) the relevant data This was 
studied by the Senior Technical 
Officers of the Ministry, who had 
previously visited the port, and dis-
cussed with the State Port Officer 
An agreed solution was arrived at 
In view of this it wag not found 
necessary for the Government of India 
experts to go again to Masulipatnam 
to see the breach site.

Delhi Milk Supply Scheme
r Shri Vajpayee:
I Shri Radha Raman:
| Shri D. C. Shsrma:
| Shri Ram Krishan Gupta r 

Shri Pangarkar:
. Shri Jhulan Sinha:

"*  i  Shri N. Kesfaava:
J Pandit Monish war Dutt 
j Upadhyay:
I Shri M. L. Dwivedi:
| Shri S. M. Banerjee:
^ Shri Hem Raj:

Will the Minister of Food and Agri-
culture be pleased to state the pro-
gress made so far in respect of the 
Delhi Milk Supply Scheme?

The Minister ef Food aad Agricul-
ture (Shri A. P. Jain): The following 
progress has so far been made*—

Central Dairy—The work of con-
struction of the building and erection 
of the dairy equipment is almost 
complete The work of electrification 
is likely to be completed soon. The 
supply of milk will begin In Septem-
ber.
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Ifilfc eoUcetwm & cMUm? centra*.— 
Out of 20 milk collection and chilling 
centres, 18 have been selected, 8 will 
be completed before the Central Dairy 
starts functioning, in another 8 
buildings work is in progress and in 
respect of the remaining 8 centres 
land acquisition and construction 
work is in varying stages

Milk Depots —SO are ready Thu 
number will be increased at the rate 
of 50 monthly

Cattle Colony —Land for cattle 
colonies where facilities for housing 
milch animals outside the city will 
be provided is being surveyed

Fire In Delhl-Kalka Mail

*108.{
Shri Ram Krishan Gapta 
Shri Ansar Harvan*
Shri Hem Raj:

beWill the Minister of Railways 
pleased to state

(a) whether it is a fact that on th*» 
18th May, 1959 a compartment of 
First Class Coach of Kalka bound 
Delhi-Kalka Mail caught fire near 
Sonepat, and

(b) whether any inquiry has been 
made in this regard7

The Deputy Minister of Railways 
<Shrl S. V. Ramaswamy): (a) and
<b) Yes

Service Co-operatives

*182.

1 Shri D. C. Sharma: 
8hri Blbhutl Miahra: 
Dr. Ram Subhag Singh* 
Shri Pahadia:
Shri Panigrahi:

Will the Minister of Community 
Development and Co-operation be 
pleased to refer to the reply given to 
Starred Question No 1421 on the 
20th March, 1959. and state:

(a) the further steps taken to 
organise and 'establish service co-
operatives in the country; and

(b) the results achieved so far*

The Depaty Minister «f Community 
Development and Co-operation (Shri 
B. S. Murthy): (a) and (b). Broad 
indications of policy to be followed t a t  

regard to the organisation of service 
co-operatives have been communicat-
ed by the Government of India to all 
State Governments who have been 
requested to review their existing 
programmes and formulate supple-
mentary programmes for 1988-80 
Supplementary Plans have been 
received from most of the States and 
are under consideration of Govern-
ment of India The programme for 
the establishment of service co-opera-
tives during the remaining part of 
1959-60 is likely to be finalised by the 
end of August, 1959

Dry Dock Project, Hindustan Ship-
yard

r Shri Nagi Reddy 
j Shri A. K. Gopalan.

*182. V Shri Vasudevan Nalr:
I Shri Kanhan:
IShrl T. B Vlttal Rao*

Will the Minister of Transport and 
Communications be pleased to state

(a) whether any fresh proposals 
have been submitted by the manage-
ment of the Hindustan Shipyard for 
reconsideration by the Government af 
dry dock project,

(b) the amount so far advanced by 
the Government as loan for the dry 
dock project, and

(c) when the 
will commence7

construction work

The Minister at State In the Minis-
try of Transport and Communication* 
(Shri Raj Bahadur): (a) No

(b) Rs 6,32,640

(c) This project is expected to b* 
considered in the Third Plan period
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fftwiHwHwd Air Slights iMm Tfejpwr
f  Shrimati Renu Chakravartty: 
\8brl S. M. Banerjee:

Will the Minister of Transport and 
Communications be pleased to refer 
to the reply given to Short Notice 
Question No. 29 on the 23rd April, 
1959 and state:

(a) what punishment has been 
meted out to the pilot of Darbhange 
Airways who took off his private 
plane from Tejpur airport under 
charter to a foreign correspondent 
without the permission of authorities;

(b) whether it is a fact that other 
non-scheduled operators have also 
flown to European tea gardens border-
ing NEFA under charter to foreign 
correspondents who later contacted 
Naga rebels; and

(c) if so, what steps Government 
hnvo taken to tighten up the use of 
air strips in NEFA by non-scheduled 
operators?

The Minister of Transport and Com-
munications (Shri S. K. Patll): (a)
The charges against the pilot were 
that he flew a public transport air-
craft, not holding a valid certificate of 
airworthiness and took off without 
obtaining a clearance from Air Traffic 
Control at Tejpur. The pilot’s licence 
was suspended for a period of 60 days 
With effect from the 1st July, 1959 on 
the first charge and a warning was 
administered to him on the second 
me.

(b) No such flights have been re-
ported.

(c) Flights into or over the NEFA

area can be operated only after ob-
taining a special permit from the 
Governor of Assam.

Holiday Camping Coaches 
18. Shri Bam KrlAao Gupta: Will 

the Minister of Railways be pleased to 
refer to the reply given to Unstarred 
Question No. 1908 on the 17th Decem-
ber, 1958 and state the names of other 
Stations, if any, at which holiday 
camping coaches have since been pro-
vided?

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): Tanakpur, 
Junagadh and Udaipur Stations.

The Camping Coach previously pro-
vided at Malda Court Station has 
since been shifted to Siliguri Junc-
tion Station.
P.C.Os. and Telephone Exchanges In 

Mohindergarh Parliamentary 
Constituency 

77. Shri Ram Krishan Gupta: Will 
the Minister of Transport and Com-
munications be pleased to state:

(a) the number of Public Call 
Offices, new Telephone Exchanges and 
new Telephone connections provided 
during 1958-59 in Mohindergarh 
Parliamentary Constituency with 
names of places; and

(b) number of Public Call Office^ 
new Telephone Exchanges and new 
Telephone connections to be provided 
during 1959-60 in the same area with 
the names of places?

The Minister of Transport and 
Communications (Shri S. K. Patti):
(a) and (b). The required informa-
tion is as follows:

1958-59 1959-60

1. No. of Public Call Offices 
opened.
No. of exchanges opened

Nil
One Telephone Exchange 25 

lines SAX was opened at 
Charkhi Dadri.

No, of connection* 
vided.

pro- (0 8 Telephone connections 
were provided for Char- 
khi Dadri Exchange.

(n) 7 Telephone connections 
provided from Narnaul 
Exchange,

1. One at Charkhi Dadri 
Ciry.

2.* The present 2$ lines Ex-
change is ro be increased 
to 35 Iin* at Charkhi 
Dadri.

(i) Working connections of 
exchange at Charkhi 
Dadri axe to be increased 
to 33-

(ti) One extension ro be 
provided from Mohjn* 
dergarh

•Proposals for opening P.COs. at Ateli and Kund ace under consideration. 
139 LSD -4.
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Post Offices in Mohindergarh 
Parliamentary Constituency

11 Shri Ram Krkhan Oapta: Will 
the Minister of Transport and Com* 
ironies tfcma be pleased to state:

(a) the number of Post Offices and 
Sub~Post Offices opened during 1858-
59 in the Mohindergarh Parliamentary

Constituency with names of places; 
and

(b) the number of Post Offices and 
Sub-Post Offices to be opened during 
1959-60 in the same area 'with names 
of places?

The Minister of Transport and Cam- 
monlcatiaus (Shri S. K. Petti): (a)
and (b). A  statement is laid on the 
Table of the Lok Sabha.

St a t e m e n t

Opened during the year 1938-59 Proposed to be opened dunng the year 1959-60

X. Baxfcoda B.O. 1. Balali B.O.
a. Dhandimandola B.O. 2. Dhanasan B.O.
3- Dbandbot B.O. 3. Dvgdeli B.O.
4* Dohkahana B.O. 4. Derohi Ahir B.O.
s. Lohaxwar B.O. 5* Pauntawas B.O.
6. Atelakhurd B.O. 6. Kamama B O.
7. Khen B.O. 7. Dochano B.O.
8. Aryanagar B.O. 8. Gaiuar B.O.
9- Dandhwan B.O. 9- Dhorkalan B.O

ia Nangalkatha B.O. 10. Bhagvi B.O.
11. Bacholi B.O. 11. Rambas B 0.
12. Lawan B.O. 12. Khen Kangaon B.O.
13- Surehta Kalan B.O. 13. Hetampura B.O.
14* Hanudpur B.O. 14. Joohi B O.
15.
16.

Nandaaon B.O. 
KailaB.O. 15- Lohar Bazar Bhiwant Sub-Office.

17* Chakidadn Factory S.O.
18. Mohla B O.
*9- Palwas B 0.
20. Kudal B.O.
21. Majra B.O.

Goods and Passenger Traffic at (a) whether the work of remodel-
G u d iv ir  and Pathankot Stations
79. Shri D. C. Shanxu: Will the 

Minister of Railways be pleased to 
state the income from goods and 
passenger traffic at Gurdaspur and 
Pathankot Stations, separately, on the 
Northern Railway, during 1959, so far, 
month-wise?

The Depaty Minister of Railways 
(Shri S. V. Ramaswamy): A  state-
ment giving the required information 
is attached. [See Appendix I, annexure 
No. IS].

Remodelling of Pathankot Railway 
Station Yard

SI. Shri D. C. Sharata: Will the 
Minister of Rafiways.be pleased to 
state:

ling the yard of Pathankot Railway 
Station has been undertaken; .

(b) if not, the reasons for the delay; 
and

(c) the amount of money spent bo  
far on the construction work?

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) The 
scheme has been revised to provide 
only Crane & Oil sidings for the 
present An estimate for the cost of 
the modified work is under sanction. 
The work will be taken in hand short-
ly.

(b) and (c). Do not arise.
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Sod Krorio* ia Delhi
§1. Shri D. €. Shama: Will the 

Minister of Food and Agriculture be 
pleased to state:

(a) the money spent out of the 
amount sanctioned to check soil 
erosioh in Delhi during the year 1958* 
58; and

(b) the amount proposed to be 
given during 1958-80?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) Rs. 30,368.

(b) An amount of Rs. 77,000 is pro-
posed to be spent in 1959-60.

Development of Bombay Harbour

f  Shri D. C. Sharma:
'\Shri Bam Krishan Gupta:

Will the Minister of Transport and 
Communications be pleased to refer 
to the reply given to Unstarred Ques-
tion No. 754 on the 24th February 1959. 
and state the progress made so far in 
completing the development work of 
Bombay Harbour during the Second 
Five Year Plan period?

The Minister of State In the Minis-
try of Transport and Communications 
(Shri Raj Bahadur): A statement is 
laid on the Table of the Sabha [See 
Appendix I, annexure No. 14].

Tungabhadra High Level Canal
83. Shri Nagi Reddy: Will the Minis-

ter of Irrigation and Power be pleased 
to state:

(a) the mam features of stage II of 
the Tungabhadra High Level Canal;

(b) the number of districts that 
would be benefited by it and the ex-
tent of land which will be brought 
under irrigation; and

(c) the estimated cost of the 
scheme?

The Deputy Minister of Irrigation 
•ad Power (Shri Hathl): (a) The 2nd 
Stage of the Tungabhadra High Level

Canal Scheme will comprise the con-
struction of the following works:

(i) Widening and lining of the 
main canal from mile 0/0 to mile 
116/164.

(ii) Widening of Uruvakonda 
cut to carry additional water.

(iii) Guntakal Branch Canal.
(iv) Gandikota Weir.

(v) Cuddapah North Canal.
(vi) Cuddapah South Canal.
(vii) Widening of the Mid-Pen- 

nar South Canal.

(b) Nearly 2*01 lakh acres as de-
tailed below will be brought under 
irrigation in the Bellary District of 
Mysore State and Anantapur and 
Cuddapah Districts of Andhra Pra-
desh during Stage II:

Bellary: 68600 acres
Anantapur: 62400 „
Cuddapah: 70000 „

201000 acres

(c) Rs. 8*9 crores.

Postal Services In Bombay State

84. Shri Pangarkar: Will the Minis-
ter of Transport and Communications
be pleased to state:

(a) whether it is a fact that in 
Parbhani District of Bombay there are 
villages where delivery of postal 
articles is made once a week;

(b) if so, the number of such 
villages; and

(c) whether Government have plans 
for increasing postal facilities at such 
places?

The Minister of Transport and Com-
munications (Shri S. K. Patti): (a)
and (b). Yes, 295 such villages are 
served weekly.

(c) Yes, by opening more Post 
Offices and by increasing the number 
of delivery staff.
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Construction of Boris In Bombay 
State

95. Shri Pangarkar: Will the Minis-
ter of Transport and Communieatlanfl
be pleased to state:

(a) whether the Central Govern-
ment have received a scheme from 
Bombay State for roads to be con-
structed during 1959-60 under the 
Central Road Fund Scheme;

(b) if so, whether ths schemc has 
been approved; and

(c) if not, the reasons therefoi?
The Minister of State in the Minis-

try of Transport and Communications 
(Shri Raj Bahadur): (a) to (c) A
programme of 53 works estimated to 
cost Rs 305 'lakhs was recommended 
by the State Government during 
February 1959, for being financed 
from their allocations from the Cen-
tral Road Fund The programme has 
been examined and orders jof the Cen-
tral Government are likely to be con-
veyed to the State Government short-
ly The appio\od projects can be 
started by the State Government 
during 1959-60 if they wish to do so

Scheduled Castes and Scheduled Tribes
86. Shri Siddiah: Will the Minister 

of Railways be pleased to state:
(a) whether orders have been issued 

to reserve seats for Scheduled Castes 
and Scheduled Tribes in promotional 
vacancies;

(b) if so, how far the reservation 
order has been implemented by all the 
Railways and the Railway Board, and

(c) whether a copy of the order will 
be laid on the Table?

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) Yes

(b) The orders were issued on 
27-4-1959. It will take some time be-
fore action is taken by the Railways. 
The orders only apply to Railways 
Board’s staff are governed by orders 
issued by the Home Ministry for 
other Secretariat staff.

(c) A copy of the orders is laid on 
the Table. [See Appendix I, annexure 
No. 15].

Letter Boxes In Mysore State
87. Shri Siddiah: Will the Minister of 

Transport and Communications be
pleased to state:

(a) the number of villages in Mysore 
District, Mysore State, which are not 
provided with letter boxes; and

(b) the names of villages that will 
be provided w»th letter boxes during 
the year 1959-60’

The Minister ef Transport and 
Communications (Shri S. K. Patil):
(a) The Posts and Telegraphs Depart-
ment doe., not p: ovide letter boxes m 
c\ cry village The policy of the "de-
partment is to provide letter boxe3 in 
rur.il areas m localities which post two 
lettcis or more per day and are situat-
ed at a distance of one mile or more 
from the nearest post oflice or letter 
box There are 411 villages in Mysore 
Di-.tiict where letter boxes are justi-
fied Out of these letter boxes have 
been provided in 274 village-, and re-
main to be provided in 137 villages.

(b) The names of 137 villages that 
will be provided with letter boxes in 
the year 1959-GO are shown in the 
statement [See Appendix I, annexure 
No 16].

Selection Posts on Railways

88. Shri Siddiah: Will the Minister 
of Railways be pleased to state:

(a) the number of selection posts 
vacant in each Railway as on the 1st 
July, 1959; and

(b) the action taken to fill up the 
vacancies?

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) 2,445 as
on 1-4-1959 on all Railways. Detailed 
information showing the position as on 
1-7-1959 railway-wise is being collect-
ed and will be laid on the Table <rf the 
Sabha.
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(b) Action is being taken by the 
Railway Administrations to hold selec-
tions to fill up the vacancies.

Standardisation of Vessels

99. Shri Morarka: Will the Minister 
« f  Transport and Communications be
pleased to state:

(a) whether Messrs Lubecker 
Flenderwerke have submitted a design 
for standardization of vessels; and

(b) if so, what are the salient fea-
tures of this design?

The Minister of State In the Minis-
try of Transport and C ommnnications 
(Shri Raj Bahadur): (a) The Hindus-
tan Shipyard has adopted a design of 
a standard ship made by Messrs. 
Lubecker Flenderwerke.

(b) A statement giving the speci-
fication of the above type of vessel 
is appended.

S t a t e m e n t

Salient Features o f the Standard Type o f Vessel being butlt at the H t/Junan Shipyard Lim ited,
Vnakhapatnam .

I. Dead W eight Tonnage • 9)500 D W T  Open Shelter Decker. 
12,300 D W T  Closed Shelter Decker.

2. Length 510 ft. Overall.

3- Speed 17 knots per hour.

4- Draft. 25 ft. K inches.

5- Propulsion Tower Plant . 8,100 1! H .P.

6. EleUrK.il s u n  '> Alternating Current, a m oderr tendency.

7 Cului. ta p ro ' \ . 650,000 C  fr.

8. RefntMvueJ tarv > ca p ia t > 10.000 C  ft.

9 Provision fi>r carnage of mail bags M ain rooms of 5000 Cft.

10- Car^o lil 1 mg c a p jtn j i f  d iiruk* 40 ions.

Multipurpose Tribal Blocks
90. Shri Rajendra Singh: Will the 

Minister of Community Development 
and Co-operation be pleased to state:

(a) the spicia! features of 43 Special 
Multi-purpose Tribal blocks which 
distinguish them from the rest; and

(b) the distinct advantages so far 
noticed m this type of blocks?

The Deputy Minister of Commu-
nity Development and Cooperation 
(Shri B. S. Murthy): (a), and (b) A 
statement is laid on the Table. [See 
Appendix 1, annexure No. 17].

and Minor Irrigation Schemes

91. Shri Ram Krishan Gupta: Will 
the Minister of Food and Agriculture
be pleased to state:

(a) whether the schemes for Central 
assistance tor Grow More Food and 
minor irrigation in the States during 
1959*60 have been finalised; and

(b) if so, the details of assistance to 
be given during 1959-60 State-wise 
and scheme-wise?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) and (b). 
Under the revised procedure for Cen-
tral assistance to States, the schemes 
have been grouped together and as-
sistance is given group-wise. The 
Central assistance agreed to for 1959-
60 to various States for the groups 
which cover GM.F. schemes (includ-
ing minor irrigation) is indicated in 
the attached statement. [See Ap-
pendix I, annexure No. 18]. The 
actual assistance to be given will be 
decided on the basis of actual expendi-
ture
Multi-purpose River Valley Projects
92. Shri Ram Krishan Gupta: Win 

the Minister of Irrigation and Power
be pleased to state:

(a) whether the scheme for Central 
financial assistance to States for Multi-
purpose River Valley Projects in fhe 
States during 1959-60 has been finalis-
ed; and
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(b) if so, the details of the assistance 
to be given under this category?

The Depaty Minister of Irrigation 
and Fewer (Shri Hath!): (a) The
reply is in the affirmative.

(b) A statement containing the re-
quisite information is laid on the 
Table. [See Appendix I, annexure No. 
»]•

Vamsadfcara Project
m  /  Shri Bam Kriahan Gapta:

\  Shri Sanganna:
Will the Minister of Irrigation and 

Power be pleased to refer to the reply 
given to Starred Question No 2003 on 
the 23rd April, 1959 and state:

(a) whether the report of investiga-
tions relating to the Vamsadhara pro-
ject has since been received by the 
Government; and

(b) if so, what are the results of the 
investigations?

The Depaty Minister of Irrigation 
and Power (Shri Hathi): (a) The 
answer is in the negative.

(b) Does not arise.
Water-logging doe to Railway Lines

M. Shri Bam Krtehan Gupta: Will 
the Minister of Railways be pleased 
to refer to the reply given to Starred 
Question No. 2004 on the 23rd April, 
1959 and state:

(a) whether the Committee appoint, 
ed to investigate into the causes of 
water-logging and floods at certain 
places due to railway lines which pro-

vides no outlet for water end make 
suggestion in this regard has sub* 
mitted its report;

(b) if so, the details thereof;
(c) whether Government have made 

assessment of the water-logging and 
floods at such places; and

(d) if so, the total area thus water-
logged?

The Depaty Minister of Railways 
(Shri S. V. Ramaswamy): (a) The
report of the Committee formed under 
the Chairmanship of the Minister of 
Irrigation & Power to consider the 
problems arising out of the extraordi-
nary flooding of the Gurgaon and 
Mathura Districts during the 1998 
monsoons, is still awaited.

(b) Docs not arise.
(c) and (d) The necessary infor-

mation is being collected and will be 
laid on the Table of the Sabha.

Editorial Staff in I.CAJB.
95. Shri Ram Krfehaa Gapta: Will 

the Minister of Food »■* Agriculture
be pleased to state:

(a) what is the present strength of 
the Editorial Staff of the Indian 
Council of Agricultural Research;

(b) whether they are duly quali-
fied; and

(c) if not, the reasons therefor?
The Minister of Food and Agrlcal- 

tare (Shri A  P. Jain): (a) The de-
tails of Editorial staff in the Tniy™ 
Council of Agricultural Research an  
as follows;—

S. No. Designation No. of posts
x QuefEditor and Production Spcdaligt •
3 Assistant Editor (English)
4 Assistant Editor (Hindi)
5 Assistant Editor (Punjabi)
6 Assistant Editor (Tamil)
7 Assistant Editor (Tdugu)
8 Sub-Editor . .
9 Technical Assistant 

to Hindi Translator 
xx Hindi Assistant .

• •

i
3 (2 vacant) 
7 (3 vacant)
i (vacant) 
i (vaoaat) 
i (vacant)
9 (4 vacant)
X
X
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(b) and (e). Ym. It may be added, 
however, that pending recruitment 
through Union Public Service Com-
mission short term appointments have 
been made In respect of the posts of 
Chief Editor and Production Specia-
list, one Editor and one Assistant 
Editor (English) in the interest of 
work.

LCJL&. Publications
M. Shri Bam Krishan Gupta: Will 

the Minister of Food and Agriculture 
be pleased to state:

(a) nature of the method followed 
in printing books and other literature 
for the Indian Council of Agricultur-
al Research;

(b) whether any contract is given 
for this purpose;

(c) if so, whether tenders are invit-
ed and the contract is given to the 
contractor whose bid is lowest, and

(d) if not, the reasons therefor*
The Minister of Food and Agricul-

ture (Shri A. P Jain): (a) Publica-
tions of the Council are generally 
printed through private presses. For 
this purpose Presses have been cate-
gorised according to the nature of the 
publication work to be done.

(b) Yes
(c) Tenders are invited from the 

presses and the contract is given to 
the Press whose quotation is the low-
est except in exceptional circum-
stances

(d) Where quotations are incom-
plete, inability of the Press to com-
plete the printing within the tune 
schedule and inadequacy of equip-
ment required for special types of 
work such as preparation of colour 
blocks etc.
Selection of Literature for LCAJt.

97. Shri Bam Krishan Gupta: Will 
the Minister of Peed aad Agriculture 
be pleated to state:

(a) the nature of procedure and 
method followed In selection at lite-

rature eg . books, journals etc. for 
the Indian Council of Agricultural 
Research;

(b) whether the present procedure 
and methods are satisfactory;

(c) if not, nature of steps taken to 
improve them; and

(d) the total amount incurred on 
purchase of literature during last 
three years?

The Minister of Food aad Agricul-
ture (Shri A P. Jala): (a) Literature 
acquired for the Library of the Indian 
Council of Agricultural Research are 
of ar technical and scientific nature 
mainly relating to agriculture, animal 
husbandry and allied subjects Pur-
chases are made on the basis of the 
recommendations of the technical 
officers of the Council.

(b) Yes
(c) Does not arise in view of 

answer to (b)

(d) The amounts incurred on pur-
chase of literature during the last 
three years are as follows:

1956-57 Rs 12,400
1957-58 Rs 14,100.
1958-59 Rs. 16,100

Bhakra Catchment Areas

98 Shri Bam Krishan Gupta: Will 
the Minister of Food aad Agriculture
be pleased to refer to the reply given 
to Unstarred Question No S822 on the 
1st May, 1959 and state:

(a) whether demonstration centres 
for soil conservation in Bhakra catch-
ment areas have been sanctioned;

(b) if so, whether the centres have 
been set up’

The Minister of Food aad Agricul-
ture (Shri A. p. Jain): (a) Yes; the 
proposal for setting qp three demons-
tration centres, each in Punjab and 
Himachal Pradesh have been approv-
ed.
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(b ) The -work has since been taken 
HP in Himachal Pradesh Information 
from Punjab has not yet beat receiv-
ed and will be supplied as soon as it 
is received.

Locomotive Component Pam 
Factory, Manduadlh

Tnfa halt bih rw  O uufthl Badri

99.
'Shri Bam Krishan Gupta: 

Shri Vajpayee:
Shri Bhakt Darshan:
Shri T. B Vittal Bao:

Will the Minister of Railways be 
pleased to refer to the reply given 
to Unstarred Question No 3823 on 
the 1st May, 1959 and state the fur- 
tihoi* progress since made with re-
gard to the construction of Locomo-
tive Component Parts Factory at 
Manduadih7

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): The con-
struction of the Technical School, 
Basic Training Workshop and Ap-
prentices Hostel has been completed 
Of the 400 units of staff quarters 100 
have already been completed and 
further 204 are nearing completion 
Due to the limited Power supply that 
is expected to be available during 
the next three years, the project has 
been suitably rephased Tenders for 
the construction of the shops are 
under scrutiny, and will be finalized 
shortly.

Overhead Bridge at Level Creasing in 
Rajpura

190. Shri Ram Krishan Gupta: Will 
the Minister of Railways be pleased 
to refer to the reply given to Un-
starred Question No. 3824 on the 1st 
May, 1959 and state at what stage is 
the question of construction of an 
Overhead Bndge at the level crossing 
in Rajpura on Grand Trunk Boad?

The Deputy Minister of Railways 
(Shri S. V. Ranwswamy): The ques-
tion of providing an overbndge in 
lieu of the existing level crossing on 
G.T Road at Rajpura is still under 
consideration of the Government of 
Punjab.

191, Shri Ram Krishaa Gupta; Will 
the Minister of Railways be pleased 
to refer to the reply given to Un- 
starred Question No 3808 on the 1st 
May, 1959 and state the nature of 
progress made so far in construction 
of contractor-operated halt between 
Charkhi Dadn and Manheru Railway 
Stations?

The Deputy Minister ef Railway*
(Shri S. V. Ramaawamy): It is pro-
posed to include the work in the Pro-
gramme for 1959-60

Co-operative Expert from Canada 
under Colombo Plan

102. Shrlmatl Da Fatehoadhuri:
Will the Minister of Community De-
velopment and Co-operation be pleas-
ed to state:

(d) whether it is a fact that during 
the \ear 1956 services of a Co-opera-
tive Extension Expert were obtained 
from Canada under the Colombo 
Plan, and

(b) brief details of the work done 
by him’

The Deputy Minister of Community 
Development and Co-operation (Shri 
B. S Murthy). (a) Ye<?, Sir The 
services of Prof A F Laidlaw, a 
Co-operative Extension Expert, were 
obtained from Canada under the 
Colombo Plan.

(b) A brief report on the work 
done by him during his stay m India 
from October, 1956 to February, 1958, 
is laid on the Table [See Appendix I, 
annexure No 20]

Foreigners tit Bhakra Nangal Project

193. Shri D. C Shanna: Will the 
Minister of Irrigation *nd Power be
pleased to state:

(a) the number of foreigners em-
ployed in the Bhakra Nangal Project 
at present and their salaries, separate-
ly; »nd
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(h) the time toy which the foreign- 'Vfae Depot? Minister of Irrigation
ere are likely to be replaced by and Power (Shri flsthi): (a) Eight.
Indians? Their salaries are indicated below:—

N«mc of foreigner Salary Remarks

1.

2.

Mr. M. M. Slocum . 
Mr. M. R. BcaveTB • .

28,000 dollars per an-' 
num

11,700 dollars per | 
annum

3- Mr. Dale Hansen . 11,700 Do.
4- Mr. Clifford D. Foster ■ 13.400 Do.

5 Mr. C. L. Holman . 12,900 Do. (
6. Mr. Qimuth Frost. 11,700 Do. |
7- Mr. J. J. Slciwsky . . 11,700 Do.
8. Mr. Charles B. Masin I 2$0a00 dollars per 

month.
(on short term con-

1. Free of income-tax.
2. Free tarnished residence on 
the Project.

3. Return passages for them n  
their um ilies.

tract for 3 months) J

(b) The foreigners will be replaced 
as soon as Indian Engineers are 
sufficiently trained to carry on the 
work. No specific time limit can be 
laid down

Construction of P.&.T. Quarters
f  Shri D. C. Shanna:

\  Shri S. M. Bauerjee:

Will the Minister of Transport and
Communications be pleased to state:

(a) the number of P.&.T. quarters 
constructed during 1958-59, circle-
wise: and

(b> the number of quarters to be 
constructed during 1959-tiO’

The Minister of Transport and Com-
munications (Shri S. K. Fatil): (a)
The number of quarters constructed 
Circle-wise during 1958-59 is given 
below:—

Circic No. of 
Quarters 
constructed

West Bengal 
Bihar 
U. P.
E. Punjab 
Central 
Bombay .
Madras 
Assam 
Rajasthan 
Orissa 
Hyderabad 
Andhra 
Delhi
GMT, Calcutta 
GMT Bi'mbav’
T. & D Circle, /abalpur 
Chief Controller of Telcgrarh Stores, Calcutta 
General Manager, P. & T. workshops, CaicutTa 
Madras District . . . . .

4
27

:6 i~f> KPurchased from the State Govt.) 
3 
6 
9

12

33*
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N am : o f station

1. Visakhapsmam .
а. Gauhau
3. Ahmedabad.
4. Secunderabad 
j. Bombay
б. Ambala • <
7 . Chandigarh •
8. Jaipur
9. Kanpur

10. Shahjahanpur
11. New Delhi (Karol Bagh)
12. Nellote
13 Pilibbit
14 Baragirb 
15. Hardoi

(b) The major schemes for con-
struction of quarters budgeted for
1959-60 envisage construction work 
of 1702 units.

Import of Equipment for Develop-
ment of Porta

195. Shri D. C. Sharma: Will the 
Minister of Transport and Communi-
cations be pleased to state:

(a) the value of orders placed with 
the foreign countries for the import 
o f equipment in 1959 (upto 31st July

No. of units

20 
40 
152 
40 

420
• 20

24 (to be purchased ready built 
from the State Government)

113
7*
12
12
16
8
5
8

1959) in connection with the develop-
ment and improvement of ports and 
harbours;

(b) the value of equipment so far 
received, and

(c) which of the development 
schemes at vanous ports (giving 
names) will not be completely execut-
ed on account of the equipment hav-
ing not been received so far?

The Minister of State In the Minis-
try of Transport and Communications 
(Shri Baj Bahadar):

(a) Calcutta Port 
Bombay Port . 
Madras Port 
Cochin Port 
Voagapatam Port 
Kandla Port .

(b) Calcutta Port . 
Bombay Port . 
Madras Port. 
Cochin Port . 
Vvugapanm Fort 
Kandla Port .

(Rs in lakhs)

92 62 
Nil.
36 9*
1 30
2 84
O 82 

*34*49

Nil,
Nil.

I ’ 6i2
NIL
NIL
N il.

1*62
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(c) None of the development 
schemes at the ports of Calcutta, 
Bombay, Madras, Cochin. Vizaga- 
patam and Kandla will be held up 
on account of non-receipt of tha 
equipment so far.

Cold Storage Scheme In Delhi
108. Shri D C. Shamu: Will tha 

Minister of Community Development 
and Co-operation be pleased to state:

(a) whether any co-operative fruit 
and vegetable marketing and cold 
storage scheme has been formulated 
for Delhi; and

(b) if so, the details thereof?
The Deputy Minister of Community 

Development and Co-operation (Shri 
B. S. Murthy): (a) Yes, Sir

(b) A statement giving details of 
the scheme is placed on the Table of 
the House [See Appendix I, annexure 
No 21]
Beds In Safdarjang and Wlllingdon 

Hospitals
107. 8hrt D. C Sharma: Will the 

Minister of Health be pleased to refer 
to the reply given to Unstarred Ques-
tion No S68 on the 16th August, 1958 
and Btate*

(a) the number of beds actually in-
creased in the Safdarjang and Willing- 
don Hospitals, New Delhi (separate-
ly) during 1958-59; and

(b) the number of beds proposed to 
be increased during 1958-60?

The Minister of Health (Shri Kar- 
markar): (a) Safdarjang Hospital 81 
beds Willingdon Hospital 75 beds

(b) Safdarjang Hospital 200 bed*. 
Willingdon Hospital NiL

New Slaughter Howe fat Delhi

f  Shri D. C. Sharma:
108. 4  Shri Ban Krishan Gupta:

I  Skri Bhakt Darshan:
Will the Minister of Health be 

tfhaaeA to refer to tha nspiy given

to Starred Question No. 1927 on the 
20th April, 1959 and state:

(a) the latest position with regard 
to the construction of new Slaughter 
House in Delhi; and

(b) when the present Slaughter 
House will be shifted there?

The Minister of Health (Shri Kar- 
markar): (a) The matter is under the 
active consideration of the Municipal 
Corporation of Delhi. In order to 
draw the preliminary scheme, it was 
considered necessary to depute the 
Corporation Architect to make a study 
of the Slaughter House m Bombay. 
The Architect has recently returned 
from Bombay and is preparing preli-
minary scheme for submission to the 
Rural Areas Committee and the Cor-
poration.

(b) It is not possible to indicate 
the date at this stage.
Doubling of Delhl-Saral RohUla-Gsrhl 

Haxsaru Section
109 8hrl D. C. Sharma: Will the 

Minister of Railways be pleased to 
refer to the reply given to Starred 
Question No 2098 on the 28th Apnl, 
1959 and state the further progress 
made so far m the doubling of the 
Delhi-Sarai Rohilla-Garhi Harsaru 
Section of the Northern Railway?

The Deputy Minister o f Railways
(Shri 8 V Kamaswamy): The entire 
section between Delhi-Sarai Rohilla 
and Garhi Harsaru, already opened to 
goods traffic, is expected to be opened 
for passenger traffic by November, 
1959 The section between Khalilpur 
and Rewari also is likely to be opened 
to all kinds of traffic by the end of 
December, 1959.

Platform Shed of LakMaqpar Kheri 
Station

HO. Shri Khufewaqt Sal: Will the 
Minister of Railways be pleased to 
state:

(a) whether It is a fact that tha 
Platform Shed o f Lakhhnpur Kheri 
(NJC. Railway) Station gave wajr oa 
tha 28th May, 185» aa a randt «|
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hail *101111 and the p&scengers have to 
face e great difficulty in rains; and

(b) if so, the steps being taken to 
repair the Shed?

The Deputy Minister of Hallways 
(Shri Shahnawas Khan): (a) Yes, Sir.

(b) The damaged A. C. sheets are 
being replaced. It is expected that 
the work will be completed in August.

Oil Jetty, Kandla Port
111. Shri Sam Krishan Gupta: Will 

the Minister of Transport and Com- 
naaleations be pleased to refer to 
the reply given to Starred Question 
No. 1665 on the 6th Apnl, 1959, and 
state:

(a) whether Government have since 
taken final decision for the modifica-
tion of the new oil jetty at Kandla 
Port; and

(b) if so, nature of the decision 
taken7

The Minister of State in the Minis, 
try of Transport and Communications 
(Shri Raj Bahadur): (a) and (b> Tn>» 
Committee appointed by the Govern-
ment of India to consider, inttr aha 
the question of modifications to tne 
new oil jetty have recommended that 
modifications may be carried out 
broadly on the lines suggested by the 
Poona Research Station This re-
commendation has been accepted by 
Government and the Development 
Commissioner, Kandla Port, is being 
asked to prepaie and submit detail-
ed proposals regarding the actual 
modifications required after a series 
of systematic observations regarding 
the velocities and directions of cur-
rent* in this part of the creek, as ad-
vised by the Committee.

Electric Power to Delhi from Bhakra

11*. Shri AJlt Singh SarhadJ: Will 
the Minister of Irrigation and Power 
be pleased to state the quantum of 
power taken from Bhakra Power 
Bouses for Delhi State and the rates 
Mid thamfarf

The Deputy Min ify  off Irrigation 
Md Power (Shri Haihi): The Delhi 
Electric Supply Undertaking is, at pm- 
sent, receiving 20,000 KW of power 
from the Bhakra Power Houses at the 
following rates:

Demand Charge: Rs. 5 per KVA
plus

Energy Charge:
'450 annas for the first 300,000

Kwhrs.
■425 annas for the next

1,500,000 Kwhrs.
400 annas for all in excess of 

2,000,000 Kwhrs

Kadam Dam Project in Andhra.
Pradesh

. . .  f  Shri Nagi Reddy: 
l13' I  Shri T. B Vittal Kao:

Will the Minister of Irrigation and 
Power be pleased 10 state.

(a) whether any loan has been 
sanctioned for the construction of 
Kadim Dam Project in Andhra Pra- 
desn damaged m the floods last year; 
and

(b> whethiT thf* Central Water and 
Power Cf'mrnij->ion has received any 
report from the Government of 
Andhra Pradesh’

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) A loan 
of Rj> 250 lakhs was sanctioned to the 
Government of Andhra Pradesh dur-
ing 1958-59 for approved miscellane-
ous development schemes which inter 
alia included the Godavari North 
Canal Scheme (Kadam Project). No 
loan assistance for the Project has so 
far been sanctioned for the current 
year

(b) The Central Water and Power 
Commission have received a copy of 
the report of the Committee appoint-
ed by the Andhra Pradesh Govern, 
xnent to enquire and ascertain the 
causes tor the. breaches in the Kadaxtk 
Dam,
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S s m m  fiT O M i made for K ou r Dam
| i  .>■ 1llVJQUi

rshrl Nagi Reddy;
ita. J ^  ^  *• Oopalaa:
A *} Shri Vawdevan Natr

[  Shri Knnhan:

Will the Minister of Irrigation and 
Power be pleased to state:

(a) whether arbitration proceeding", 
in the case of overpayment to Messrs. 
Hind Patel & Company for work done 
at Konar Dam have been completed;

(b) what is the total amount spen* 
on the arbitration so far; and

(c) the amount spent on the lawyer 
assisting the corporation as fees and 
other expenses incurred by him?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) Not yet.

(b) Bs. 2,34.49? upto end of May, 
1959.

(c) Rs. 73,818 upto end o f  May, 1959.
Passenger Amenities at Jhansi

115. Shri Vajpayee: Will the Minis-
ter of Railways be pleased to sfate:

(a) whether it is a fact that during 
his surprise inspection of passenger 
amenities provided in the third class 
bogies at Jhansi on the 26th May,
1959, he found the latrines generally 
dirty and facilities for drinking water 
Inadequate; and

(b) if so, the steps taken to improve 
matters?

A t  Depaty Minister of Railways 
<Shri Shahnawax Khan): <«) No.

(b) Does not arise.
Intensive Aren Scheme

111 Shri Surendranath Dwivedy: 
WiU the Minister of Community Deve-
lopment and Co-operation be pleased 
to state:

(a) in how many States the Inten-
sive Azea Scheme drawn up by the 
Khadi tad Village Industries Com*

mission is proposed to be undertaken 
in the Block Development areas; and

(b) what are the main features of 
the Scheme?

I t e  Deputy Minister of Community 
Development and Co-operation (Shri 
B. 8. Mnrthy): (a) The intensive area 
scheme of the Khadi Commission is 
proposed to be taken up in at least 
one selected block in each State.

(b) A brief statement giving the 
main features of the scheme is laid on 
the Table of the House. [See Ap-
pendix I, annexure No. 22].
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Pm m I D m li|M D t Pm i h m m  b
OHM

lit . Shri Faalgrakk W1U the Minis- 
ter ot Food and Agriculture be pleas-
ed to state the financial assistance 
given to Orissa in 1968-59 and 1959-60 
for forest development programmes?

(la lakha of Rupees) 
Comal Assistance 1958-59

Ifee Mliftetar ef Poed aad Agrtad- 
tare (Shri A. P. Ada): Central asaist- 
ance sanctioned during 1998-59 and 
the allocation for the year 1989-60 for 
developmental schemes oa Forest in 
Orissa are as under:

(In lekht of Rupees) 
Allocation for 1959-60

Loan Subsidy Loan Subsidy
4-rx a-17 443 s-J*

The figures are subject to adjust-
ments according to the procedure laid 
down by the Government of India.

Oemption Cases oa Sooth Eastern 
Sailway

119. Shri Paalgrahi: Will the Minis-
ter of Railways be pleased to state:

(a) the number of corruption cases 
pending on the South Eastern Railway 
as on the 31st July, 1959; end

(b) the nature of the cases pending?
The Deputy Minister of Railways 

(Shri Shahnawas Khan): (a) 362 cases 
on 80th June, 1959.

(b) These cases pertain to various 
malpractices and irregularities involv-
ing loss to Railways like:—

(i) Misuse of labour,
(ii) improper utilisation of railway 

stores,
(iii) neglect of duty resulting in 

loss to the administration,
(iv) demand and acceptance of 

illegal gratifications,
(v) cheating, forgery and fraud,

<vi) engineering works e.g., mis- 
_ classification of soil, sub. 

(tand&rd quality of material 
utilised on works etc.

SeA Coueerrtlk a in Oriaae
129. Shri Fsafgvald: Will the Minis-

ter of Faed aad AgricaMate be pleas-
ed to state the total amount allotted

for soil conservation in Orissa State 
for the year 1959-60?

The Minister ot Food and Agrienl- 
ture (Shri A- P. Jala): Rs. 13-31 lakha 
have been allotted for Soil Conserva-
tion Work in Orissa State for the year 
1959-60.

Assistance to Orissa far Growing 
Foodgraias

121. Shri Paaigrahl: Will the Minis-
ter of Food aad Agriculture be pleas-
ed to state the total amount of money 
given to Orissa lor growing foodgrains 
during the Second Five Year Plan 
period so far, scheme and year-wise?

The Minister of Food aad Agricul-
t u r e  (Shri A P. Jain): Required in-
formation in respect of the years 1956- 
57 and 1957-58 is given m the attached 
statement [See Appendix I, annexure 
Mo. 23].

From the year 1958-59 under the 
revised procedure the practice of issu-
ing sanctions for individual schemes 
has been dispensed with and sanctions 
are issued according to major heads 
of development. Total amount of 
money given to Government of Orissa 
in respect of head of development 
“Agriculture” (including Minor Irri-
gation Land Development) is Rs. 10499 
lakhs.

Health MKwm la Orlasa
122. Shri tafgrald : Will the Minis-

ter of Health be pleased to gtate the 
•mount of assistance given to Orissa 
Cram the aid received tram U.8A .
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under the following headings during 
1988*49 and 195840 eo * r :

(i) ISedieel colleges and allied 
institutions;

(11) Orientation Training project;
(ill) National water supply and 

sanitation scheme;
(iv) TJ3. control programme;
(v) National Malaria control pro-

gramme; and
(vi) Filaria and Leprosy control 

programme?
The Minister of Health (Shri 

Karmarkar): (i) 1958-59—Rs. 270,730.
1K^60—SH.

(ii) Nil
(iii) Nil, during 1958-59 and 1959. 

80.
Assistance worth Rs. 758,000 was, 

however, given upto 1957-58.
(iv) Nil.
(v) 1958-59—Rs. 15,85,776.

1959-60—Rs. 28,75,525.

(vi) Nil, during 1958-59 and 1959. 
60. Assistance worth Rs. 773,000 was, 
however, given during 1957-58 for 
National Filaria Control Programme.

Cold Stonge aad loe Plant at 
Sassoon Docks, Bombay

{
Shri A. K. Gopalan:
Shri Kunhaa:

Shri Haider:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether the fisherwomen of 
Bombay have complained about the 
working of the cold storage and ice 
plant at Sassoon Docks, Bombay;

(b) whether it is also a fact that 
the plant breaks down often causing 
losses to the fisher folk;

(e) «&ether It is alleged that theft 
cases are common there; and

(d) what steps Government have- 
taken in the matter?

The Minister of Food aad Agrieal* 
tote (Shri A. F. Jala): (a) Yes. A 
letter was received from Akil Koli 
Mahila Sangh in November, 1958 com-
plaining about the working of the Cold 
Storage Plant at Sassoon Docks.

(b) There had been no break-down 
but due to some construction in the 
storage room the normal storage facili-
ties had to be suspended for some 
time. During this period, to avoid 
inconvenience to fishermen, alternative 
arrangements were made.

(c) Only one complaint of theft of 
fish has so far been received. On 
investigation, it was found to be 
incorrect.

(d) New racks at a cost of about 
Rs. 46,000 have been installed to make 
available to the customers more space 
for storage of fish.

Strike In Catering Sectton of
S.S. “Kampala”  .

„  /  Shri A. K. Gopalan:
\Shri Knnhaa:

Will the Minister of Transport aad 
Communications be pleased to state:

(a) whether there was a strike of 
seamen of the catering section of
S S. "Kampala” in Bombay during the 
2nd week of May, 1959;

(b) if so, what were the demands 
of the seamen; and

(c) what steps were taken to help 
the seamen?

The Minister of State in the Mlabtry 
of Transport aad O w m —hsttoai 
(Shri Raj Bahadur); (a) Yes, Sir. Otx 
the 12th of May.

(b) The main demands of the 
seamen were that: (i) the Seamen's 
Employment Office Scheme should be 
extended to the catering staff employed 
on unberthed passenger ships belong-
ing to the British India Steam Naviga-
tion Co. Ltd.; and (ii) the rate* o f
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wages paid to them ihould be 
increased.

(e) The demand of the seamen for 
increase in the rates of wages has 
already been met by the Shipping 
Company.

The question of extending tho 
Seamen's Employment Office Scheme 
to cover such seamen is already under 
the consideration of Government

P. ft T. Buildings la Bordwan District
125. Start Sublman Ghose: Will the 

Minister of Transport and Communi-
cations be pleased to state:

(a) whether it is a fact that the 
Post Office buildings at Kovchar, 
Khana Junction, Charanpur, Kali* 
paharl, Kalna District Burdwan (West 
Bengal) are old and dilap dated; and

(b) if so, what steps Government 
propose to take in the matter?

The Minister of Transport and Com 
munlcatlons (Shri S. K. Patti): (a)
Excepting Khana Junction Post Office 
which is located in a Departmental 
building constructed in the year 1826- 
27, other Post Offices are housed in 
rented buildings the dates of construc-
tion of which are not known Thj 
buildings are not in good condit:on.

(b) Proposals for construction o* 
departmental buildings for Charanpur 
and Kalna Post Offices and recon 
struction of Departmental building at 
Xhana Junction are under con-
sideration. Attempts arc also being 
made to shift all the offices to better 
rented accommodation.

Foodgraiss Storage In West Bengal
189. Shri Tridib Komar Chandhnri: 

W ill the Minister of Food and Agrl- 
•culture be pleased to state the food- 
gr&ins storage capacity at the disposal 
of the Central Government in West 
Bengal in the following regions:—

(1) Calcutta and greater Calcutta 
region;

<2) Maldah and West Dinajpur;

(3) Jalpaiguri, Darjeeling and 
Coochbehar?

Hie Mlatater of Food and Agricul-
ture (Shri A. F. Jain): (1) Greater
Calcutta region—About 3'75 lakh tons.

(2) Nil.
(3) About 4,000 tons at Siliguri.
Rail Link with Balurghat Station
127. Shri Tridib Kumar Chandlmrf:

Will the Minister of Railways be 
pleased to state:

(a) whether any survey had been 
made for connecting Balurghat town 
of the West Dinajpur district in West 
Bengal with the Barsoi Radhikapur— ̂  
Biral Section of the North East 
Frontier Railway or the Katihar- 
Smghabad Section of the same Rail-
way;

(b) whether Government have 
received any representation from the 
people of West Dinajpur district in 
this regard;

(t) whether the scheme for connec-
ting Balurghat with the rest of India 
by railways has been dropped; and

(d) if so, the reasons for the same?

The Deputy Minister of Railway! 
(Shri S. V. Ramaswamy): (a) Yea,
Sir A Preliminary Engineering 
Survey for Eklakhi-Balurghat railway 
line was carried out during the year 
1948-49.

(b) Yes.

(c) and (d). The line has not been 
included in the programme of new 
lines approved by the Planning Com-
mission for construction during the 
2nd Plan Penod.

Indian Agricultural Reeearab Im UM*

128. Shri Tangamanl: Win the 
Minister of Food and Agricifltnre be
pleased to refer to the reply given to 
Starred Question No. 1312 on the 17th 
March, 1989 and state:
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. <tf)*4be categories of employees in 
the Indian Agricultural Research 
Institute which have been classified 
as “workers”  lor the purpose of the 
Industrial Disputes Act; and

(b) the number of workers 
employed in each category?

The Minister for Food and Agri-
culture (Shri A, P. Jain): (a) and
(b). A statement is laid on the Table. 
[See Appendix I, annexure No. 24.]

Suggestions and Inventions Awards <o 
Railway Employees

124 f  ®hr* A. K- Gopalan:
* ^  Shri Kanban:

Will the Minister of Railways be 
pleased to state:

(a) the names of Railway employees 
who have been given “suggestions and 
inventions award” during 1957-58 and 
1958-59;

(b> the invention tor which each 
of them was given the award; and

(c) the amount given to each of 
them by way of award?

The Deputy Minister of Railways 
(Shri Shahnawax Khan): (a) A state-
ment is laid on the Table [See 
Appendix I, annexure No. 25],

(b) and (c). Information in respect 
of the quarter ended 3ist March, 1959 
has not been received from one Rail-
way, and is, therefore, not included. 
This will be furnished later.

Accidents in Manipur due to
* Electric Shocks
ISA. Shri L. Achaw Singh: Will the 

Minister of Irrigation aad Power be 
pleased to state:

(a) whether it is a fact that 
accidents in Manipur Electricity 
Department due to electric shocks have 
increased in recent years;

(b) if «o, the number of accidents 
which took place in 1857-58 and 1958- 
®® so t e  resulting in deaths; and 
189 LSD—4.

(c) whether any compensation has 
been paid to those employees under 
the Workmens’ Compensation Act?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) No.

(b) Nil.
(c) Does not arise.

Depart*re Time of Special Train to 
Madras

Ml. Shri N. R. Munisamy: Will the 
Minister of Railways be pleased to 
state-

(a) the reasons for not announcing 
the departure time of special train to 
Madras on the 10th May, 1959 by the 
Northern Railway;

(b) whether the public were handi-
capped as a result thereof; and

(c) whether this special train had 
the same halts as the G.T. Express to 
Madras?

The Deputy Minister of Railways 
(Shri Shahnawax Khan): (a) In order 
to clear the heavy rush of Upper 
Class passenger traffic from New 
Delhi to Madras, a decision was taken 
on 7th May, 1959 to run a special train 
with the same stoppages as the Grand 
Trunk Express from New Delhi on 
10th May, 1959. The running of this 
duplicate Grand Trunk Express was 
announced through a Press Note, 
which appeared in the Newspapers of 
Delhi on 8th May, 19S9 and on subse-
quent dates. While the departure 
time of this special train from New 
Delhi, as also its arrival at Madras and 
intermediate stations enroute, was not 
announced through the aforesaid Press 
Note, wide publicity about the same 
was given through the Reservation 
Office, Connaught Place and the 
Enquiry Office, New Delhi Station. As 
already indicated the decision for 
running this duplicate Grand Trunk 
Express was taken only on 7th May, 
19S9; there was, therefore, not enough, 
tpne to finalise and publish detailed, 
timings of this train in the Press Not*' 
referred to above.
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(b ) W hile some sections o f the 
travelling public, who desired to avail 
o f this special train, may have been
handicapped in not having been made
aware of the publicity, referred to in
reply to part (a) o f  the question, the
fact remains that as many as 156
reservations fo r  first class were effect-
ed by this train, which was almost
equivalent to the accommodation
available.

(c )  Yes.
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Directorate of Marketing and
Inspection

133. Shri Jhulan Sinha: W ill the
Minister o f Food and Agriculture be
pleased to state the facilities afforded 
during the last 3 years by the Direc-
torate of Marketing and Inspection for

training in the marketing o f mangoes, 
lichis and oranges?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): No facilities
exist in the Directorate o f Marketing 
and Inspection for imparting special 
training in the marketing o f Mangoes, 
Lichis and Oranges.

The Directorate o f Marketing and 
Inspection is, however, imparting 
theoretical as w ell as practical train-
ing in agricultural marketing ini 
general.

Transport Facilities to M.Ps. visiting
C.D. Blocks

134. Shri Jhulan Sinha: W ill the
Minister of Community Development
and Co-operation be pleased to state:

(a ) whether it is a fact that some-
time during the last year some com -
munication passed from  the Com-
munity Development Ministry to the 
State Governments suggesting provi-
sion of certain transport facilities fo r  
the Members of Parliament when 
requested by them on the occasion o f  
their visits to the Block meetings and 
other such occasions in connection w ith  
Com'munity Development w ork in. 
their constituencies; and

(b ) how far these suggestions have- 
been accepted and carried out by the 
State Governments?

The Deputy Minister of Community
Development and Co-operation (Shri
B. S. Murthy): (a) Yes.

(b ) They are generally being im ple-
mented.

Warehousing Corporations in Punjab  ̂
and Mysore

135. Shri N. Keshava: W ill the
Minister o f Food and Agriculture be
pleased to state:

(a) whether Warehousing Corpora-
tions have been set up in Mysore and 
in Punjab; and

(b ) if so, where they are located 
and what is the contribution of the 
Central Warehousing Corporation in
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spa share capital of these two cor- 
pawtftaas separately?
- H a  HHriatar of V w l and Agrleal- 
tore (Shri A. P. Jain): (a) Tag.

<b) Tha headquarters of the Mysore 
State Corporation it *t Bangalore and 
that of fha Punjab State Corporation 
it at Chandigarh* Tha contribution at 
the Central Warehousing Corporation 
to the share capital of these two Cor-
porations so far is Rs. 6*8 lakhs and 
Ba. 8*6 lakhs respectively.

Extension Units of Fisheries

186. Pandit D. N. Thrary: WiU the 
Minister ot Pood and Agriculture be 
pleased to state:

(a) the additional benefit derived 
by fishermen by the setting up of 8 
extension units of fisheries in different 
parts of the country; and

(b) whether any estimate has been 
made of the additional catches of fish 
through the help of extension units?

The Minister of Peed and Agricul-
ture (8hri A. P. late): (a) Fishermen 
are benefited by the technical instruc-
tions, advice and demonstration pro-
vided by the Fisheries extension Units 
in regard to improved methods of fish 
culture; supplies of quality fish seed, 
demonstration and training in the use 
of improved types of nets, tackle and 
equipment, ftsh processing methods, 
storage and marketing.

(b) No.

Walaiw H a m lin  Railway U se

1*7. Shri DonUswaml Qa— dsei
Win the Minister of Railways be 
pleased to state whan the Salem- 
Bangalore Railway line win b» taken 
up for execution?

Mhrtstsr af Railways 
O W  *« ▼. Ra— w a y ): The
Seport of fte Traffic survey carried 
aut earlier is being revised to taka 
M o aaowMrt tha future traffic proa- 
pects n snlthu  from the impraped

economy o f the area. A decision in 
Mgaid to the constsuction of this 
line will be taken es soon as the 
revised report is received and 
examined.

SmaggUng of Jawar to Pakistan

188. Shri Aasar: Win the Minister 
of Pood and Agriculture be pleased 
to state:

(a) whether Government is aware 
that jawar is being smuggled' to 
Pakistan through Saurashtra in 
Bombay State; and

(b) if so, what action Government 
proposed to take to stop this smug-
gling?

The Minister of Food and Agricul-
ture (Shri A. p. Jain): (a) and (b). 
No, Sir; certain enquiries were made 
by the Government of Bombay but 
no cases of smuggling of jawar to 
Pakistan were detected. The 8tate 
Government have, however, issued 
necessary instructions to the police 
authorities in the border areas to 
keep a close watch with a view to 
preventing the smuggling of food- 
grains

8nOage overflow In DeBd
•

189. Shri Ram Krishan Chspta: Win
the Minister of Health be pleased to 
state the nature of progress made so 
far in having a gravity duct along 
Mathura Road to overcome the 
menace of sullage overflowing in 
Delhi?

The Minister of Health (8hri 
Karmarfcar): The Municipal Corpora-
tion of Delhi have intimated that a 
beginning has already been made with 
tha construction of ,a m ade sewer 
from Delhi Gate to Ring Road, t t e  
work was started from the Ring Bead 
Pump House in the month of April, 
1868 and is progressing  satisfactorily. 
A length o f about iOOO f t  of the 
eewer out of a total length af 38JM6 
f t  has been completed.
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Telephone breakdown in Calcutta

142. Shri S. C. Gupta: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether telephone commiLnica- 
tions in Calcutta were affected due to 
rain on the 12th June, 1959;

(b) if so, the number of telephone
lines affected and the exchanges and 
sectors in which they were affected;

(c) whether it was due to the paper
insulation of the cables being affect-
ed by seepage of moisture;

(d) whether it is proposed to replace
the paper insulation by some Wnd of 
water-proof insulation; and

(e) if so, the insulation proposed
to be used?

The Minister of Transiwrt and Com-
munications (Shri S. K. Patil): (a)
Yes.

(b) 110 telephone lines served by
the “44” Exchange in the area bound-
ed by Wellesley Street, Royd Street, 
Wellesley Lane, Ripon Street and 
Collin Street.

(c) The fault was due to defect
that developed in the outer sheath 
of the cable at a joint which permit-
ted water to enter the cable.

(d) No.

(e) Does not arise.

Breakdown of Electricity in Delhi

143. Shri Haider: Will the Minister
of Irrigation and Power be pleased 
to state:

(a) whether it is a fact that supply
of electricity broke down in New 
Delhi very often in the last weeks of 
May and June;

(b) if so, the areas thus affected;
and;

(c) the reasons for the frequent 
breakdown in the supply of electri-
city?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) and (c).
A  comparatively large number of 
breakdowns of power supply usually 
occur in Delhi during the months of 
May and June due to dust storms. 
The abnormal growth of load in New
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tMBri, «3Udbi h u  over-loaded the 
MJS. fM dtn, It alto one of the eon* 
tribatory cause* tor the breakdown*, 
daring the peak-load periods.

Ob) A statement is b id  on the 
Table. £ £ « Appendix I, annexure 
X » M l.
Interlocking el Stations 00 the Central 

Sailway

H i 8hrl Kanhia:
Shri T. B. Vittal Baa:

Will the Minister of Ballway* be 
pleased to state:

(a) how many stations on the 
Parbhani/Purli Vaijnath Section on 
the Central Railway are interlocked;

(b) whether the present system is 
adequate for the safe running of 
trains; and

(c) the steps taken to ensure safety* 
in the absence of interlocking 
arrangements?

Ike Deputy Minister at Battwaye 
(gbri Shahnawaa Khan): (a) One
station out of the 3 block stations 
•yuting on that section.

(b) Yes.
(c) Suitable procedure has been 

laid down for traffic working in the 
Station Working Rules to ensure 
safety.

Central Board of Forestry

f  Shri Achar:
*■* \  Shri P. a  Deb:
Will the Minister of Feed and Agri- 

•altere be pleased to state:
(a) whether Government have con-

sidered the resolutions and recom-
mendations of the Central Board of 
Forestry which met at Pachmarhi 
during May, 195S;

(b) if so, the main recommenda-
tions o f the Board; tad

(c) the action Government propoee 
to take thereon?

The MntHnr of Food and Agdeal- 
tare (Shri A. F. lain): <a) Yes, Sir.

(b) and (c). The main recommenda-
tions of the Board and the action 
taken thereon by the Government is 
indicated in the attached statement. 
[See Appendix I, annexure No. 27).

Bridge over the Nethravathi 
Mangalore

146. Shri Achar: Will the Minister 
of Transport and Communications be 
pleased to state*.

(a) whether the commencement of 
the work of constructing a bridge 
over the Nethravathi river near 
Mangalore on the West Coast Road is 
considerably delayed and was not 
taken up according to schedule;

(b) whether this construction wae 
shown as a work already commenced 
and going on in the last All India 
Exhibition held in Delhi;

(c) when the construction work 
will actually commence; and

(d) how much time is expected to 
be taken to complete the bridge?

The Minister of State te the Minis-
try of Transport and Cwneiantfatlaea 
(Shri Baj Bahadar): (a} There has
not been any avoidable delay in taking 
up the work for which no schedule 
for commencement was laid down.

(b) Yes, Sir. In the last A ll India 
Exhibition held in Delhi, bridge 
works were shown in three categories 
viz: (1) works included in the plan;
(2) works under construction and 
(S) works completed. These cate-
gories twere meant to include res-
pectively tha works in the following 
stages of progress:—

(i) Works for which the Gov-
ernment of India had not 
accorded technical approval 
and financial sanction.

(ii) Works for which technical 
approval and financial saac* 
tion of the Government at 
India was accorded.
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(iii) Works which had 
physically completed.

been

The plans and estimates for the work 
_in question had already been sanc-
tioned by the Government of India 
when the last All India Exhibition 
was held in Delhi, and hence this 
work was shown as a work ‘under 
construction’.

(c) It is likely to commence during
the current year.

(d) About three years from the date
of actual commencement by the con-
tractor.

Imphal Civil Hospital

/  Warior:
\  Shri L. Achaw Singh:

Will the Minister of Health be 
pleased to state:

(a) whether it is a fact that in the
Civil Hospital at Imphal Pathologist, 
Anaesthetist and Radiologist are not 
appointed; and

(b) if so, whether Government 
have decided to create these posts?

The Minister of Health (Shri
Karmarkar): (a) Yes.

(b) Posts of Pathologist and 
Anaesthetist in the Civil Hospital at 
Imphal have been sanctioned. The 
post of Radiologist has not yet been 
sanctioned.

Pnnctual Runnings of Trains

148. Shri Daljit Singh: Will the
Minister of Railways be pleased to 
refer to the reply given to Starred 
Question No. 806 on the 2nd Septem-
ber, 1958 and state the progress so far 
made in the punctual running of 
trains?

The Deputy Minister of Railways 
(Shri Shahnawaz EUian): A state-
ment showing the percentage of 
passenger carrying trains not losing 
time to the total number of such 
trains run on the Indian Railways 
from August 1958 to June 1959 is laid

on the Table. [See Appendix I, an- 
nexure No. 28].

The punctuality of passenger carry-
ing trains shows a general improve-
ment from November, 1958 onwards.

While the performance on the BG 
system of the Central and Southern 
Railways was not satisfactory through-
out the period under reference, the 
performance in June 1959 shows a 
slight improvement as compared with 
the preceding months. On the South-
ern Railway M.G. system, while the 
performance during the period August 
to December 1958 was satisfactory, 
there has been some deterioration 
from January, 1959 onwards.

Special drives have been instituted 
by the Railway Administrations to 
bring about an appreciablB improve-
ment in the punctuality performance 
of passenger carrying trains.
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Women in Railway Service

150. Shri Pahadia: Will the Minister
of Railways be pleased to state:

(a) the number of women serving
on Railways in India at present; and
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(b) what it the wWbir ef gantted, 
nan-gazetted aad Claa« IV women 
wnwnts?

n *  D tM f MlnMHii (( llB M K  
(Shri Shahnawax Khan): (a) At on 
90th June, 1959—10,324.

(b) Ouetted 2
Non-gazetted 

Clan III 4,498
Clan IV 5,986.

isttd a w  of TA. among Central 
Government Employee*

181. Shri S. M. Banerjee: Will the 
Minister of Health be pleased to state:

dost of Government lervann

(a) the number of Central Govern-
ment employee*, class-wise, who are 
suffering from T.B. at present; and

(b) the number amongst them, 
class-wise, who are availing of the 
medical and other facilities at various 
sanatoria at present?

Tha Minister ef Health (8brf 
Karmarkar): (a) and (b). The
required information in respect of 
Central Government employees in 
Delhi, who are covered by the Con-
tributory Health Service Scheme, is 
shown below-—

No. of emplowti No. amongst them
suffering from T.B  who art aeaUoig

o f the metkeal ana 
other facilities

Clast I .......................................... Nil Nil
Class II . Nil Nil
Class III 47 37
C'las* IV . 8< 70

T o ta i  . • 132 107

Information in respect of the Cen-
tral Government employees stationed 
outside Delhi is not available

Supply of Efee hi Tripura
152. Shri Bangaht Thaknr: Will the 

Minister of Pood and Agriculture be
pleased to state:

(a) whether Agartala and other 
sub-Divisional Towns of Tripura are 
cordoned off areas, and

(b) if so, whether Government is 
supplying the full quota of 16 ozs. of 
rice per head to the people of Tripura 
in those towns’

The Minister of Pood apd Agricul-
ture (Shri A. P. Jain): (a) and (b). 
Though movement of foodgrains to 
and from (a) Agartala town including 
certain villages surrounding it and
(b) each Revenue Sub-Division is 
regulated by permits, free n le  of 
foodgrains in the open market is not 
prohibited anywhere In Tripura.

Government are issuing 12 ozs. of 
foodgrains per adult per day from 
fair price shops

White Lae
153. Shri AnroMado Ghosal: Will

the Minister of Food aad Agriculture
be pleased to state:

(a) whether white lac is manufac-
tured in India: and

(b) if not, the reasons therefor7
The Minister of Food and Agrieol- 

ture (Shri A. P. Jain): (a) and (bj.~  
A note giving the available informa-
tion is enclosed

St at e me n t

Two parties, vu. (1) Mysore la c  
and Paint Works, Mysore, and (ii) • 
Indian Technical Industrie*, Slim, 
Bombay used to manufacture white 
lac in India. Both of them have now 
given up the manufacture because
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of sat is.Iactrn-y quality nor CrC:11e a
market for it in the country. The
manufacture of white Iac is a de iicate
process and the keeping quality of the
resultant prc.Iuct is always uncertain.

The Indian Lac i.escarch Institute
at Namkum studied the problem
during ll1e last live years and have
detcrrninod the conditions for pro-
ducing white lac (known also as
bleached lac) of dependable quality.
The Inst i.ute is now making regularly
about eight pounds of white; lac per
day. The production is readily sold
and the quality has been widely
appreciated by the consuming public.
A pilot plant with an output of one
maund of bleached lac per day is on
order and is expected to go mto 1=1'0-
duction before the end ot the year.

There is one more party in Calcutta,
viz., Shri S. K. Roy who produces
white lac in the country but his 011t-
put is understood to be little at
present.

Bridge over the Mahananda near
MaIda

154. Shri C. K. Bhattacharyya: Will
the Minister of Transport and Cum-
munications be pleased to refer to ih~
reply given to Starred Question
No. 1246 on the 15th September, 195tl
and state:

(a) whether the plan and the esti-
mates to construct the road bridge
over the River Mahananda near Malda
Town on National Highway No. 34
have since been finalised; and

(b) if so, the date by which the
work is likely to commence?

The Minister of State in the Minis-
try of Transport and Communicatlons
(Shri Raj Bahadur): (a) No., Sir.
The plan and estimate received from
the State Chief Engineer have hei'n
returned for modifications.

(b) The construction of this bridge
is expected to commence in the cold
weather of 1960-61.

Written Answers 3S('}

Test A-tE!it of Western Shipping Cor-
poration

155. Silli l"ii:orarka: Will the Minis-
ter of 'I'rnnsport and Communications
be pleased to state:

(a) whether the Government have
been intimated about the results of
the supplementary Test Audit of tue
We-stern Shipping Corporation con-
ducted on behalf of the Comptroller
and Auditor-General for 1957·59
under Section 619(3) (b) of the Com-
panies Act; and

(b) if so, whether a copy of the
same will be laid on the Table!

•••

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) No, Sir. Not
yet.

(b) Does not arise.

Assistants in Railway Board

156. Shri Maney: Will the Minister
at Railways be pleased to state:

(a) the total number of permanent
posts of assistants filled up during the
period from 1950 to 1958 in the Rail-
way Board;

(b) the number of assistants belor.g-
ing to Scheduled Castes and Selie-
duled ,Tribes that were confirmed
against the reserved quota; and ,1'
(c) the number of Scheduled Castes

and Scheduled Tribes employees
officiating as assistants awaiting con-
firmation as OIl the 31st December,
1958?

The Deputy Mlnister of Railways
(Shri Shahnawaz Khan): (a) and (b).
A statement giving the required
information is laid on the Table.
rSee Appendix I, annexure No. 30]. --
(e) Scheduled Castes.

Scheduled Tribes
25.
NiL
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CORRECTION OF ANSWERS TCT
UN STARRED QUESTIONS

The Depot? Muhtar a( F«od u A  
Asrteattora (Shri A. ML TImhbm): lb
the replies given to the following un-
starred questions regarding export at 
wheat from the Punjab, Government 
had mentioned figures of export of 
wheat from Punjab as reported by the 
Punjab Government:

(1) unstarred question No. 1192 
by Sardar Iqbal Singh replied 
on 9th December, 1988.

(ii) unstarred question Ho. SOT 
by Shri Daljit Singh replied 
on 19th Febnuury 1969.
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(iii) unstarred question No. 1036 
by Shri D. C. Sharma replied 
on 27th February, 1959.

(iv) unstarred question No. 3'582 
by Shri Ram Krishan Gupta
replied on 28th April, 1959.

The correct figures now reported 
by the Punjab Government are given 
in the statement laid on the Table 
of the Sabha. i . fM

S t a t e m e n t  ' "  " ''V

Export on Government account of seed wheat from Punjab during 1958

Month 1958 Cln tons)
Name o f the State to which seed wheat supphed October November December Total

Rajasthan .

Madhya Pradesh 

Uttar Pradesh 

Bihar .

5,464

3,320

6,138

653

6,839

219

5,464

3,320

12,977

872

T o t a l 15,575 7,058 22,633

There was no export o f wheat on Government account from Puniab during 1958-59 before 
"October and after December, 1958.

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): A  statement 
in substitution of the reply given to 
part (b)(1)  of Unstarred Question 
No. 1867 answered on 17th December,
1958 is laid on the Table.

S t a t e m e n t

(1) Turtipar—A waiting hall, 6 
platform benches, 2 oil lamps and 
gharas for drinking water already
exist. Provision of one hand pii’ ip  
and a waiting hall is included in tiie 
list of works for 1958-59.

ments to the Indian Telegraph Rules, 
1951. [Placed in Library, See No. LT-
1469/59].

I n t e r - S t a t e  W a t e r  D i s p u t e s  R u i ,e s

The Deputy Minister of Irrigation 
and Power (Shri Hathi): I beg to lay 
on the Table, tmder sub-section (3) of 
section 13 of the Inter-State Water 
Disputes Act, 1956, a copy of Inter-
State Water Disputes Rules, 1959 pub-
lished in notification No. G.S.R. 765 
dated the 4th July, 1959. [Placed in
Library, See No. LT-1470/59].

12 hrs.

PAPERS LAID ON THE TABLE

A m e n d m e n t s  t o  I n d i a n  T e l e g r a p h  
RuiJis

The Minister of Transport and C0K1-
monications (Shri S. K. Patil); I beg
to lay on the Table, imder sub-section 
(5) of section 7 of the Indian Tele-
graph Act, 1885, a copy of notification
No. G.S.R. 803 dated the 11th July,
1959 making certain further amend-

R i c e  M i l l i n g  I n d u s t r y  ( R e g u l a t i o n  
a n d  L i c e n s i n g  R u l e s )

The Deputy Minister of Food and 
Agriculture (Shri A. M. Thomas): I
beg to re-lay on the Table, under 
sub-section (4) of section 22 of the 
Rice Milling Industry (Regulation) 
Act, 1958, a copy of the Rice Milling 
Industry (Regulation and Licensing) 
Rules, 1959, published in notification 
No. G.S.R. 510 dated the 22nd April, 
1959. [Placed in Library, See No. LT-
1401/59].



m AUGUST 4, Iff?  Laid on tha Table 39*

JKBnncMwm ttmvmt m am  ftw rn ii.
CoM M onna Act

Mat A. ML Dmhmk I beg to lay on 
the Table, under sub-section (6) at 
Section 3 of the Essential Commodities 
Act, 1985, a copy at each of the fol-
lowing notifications:—

(i) G.S.R. No. 531 dated the 2nd 
May, 1959 rescinding the
Delhi Wheat (Export (Con-
trol) Order, 1959.

<ii) G.S.R. No. 532 dated the 2nd 
May, 1959 containing the
Wheat (Uttar Pradesh) Price 
Control Order, 1959.

<iii) G.S.R. No. 533 dated the 5th 
May, 1959 making certain
amendment to the Wheat 
(Regulation of Use in Roller 
Mills) Order, 1958.

<iv) G.S.R. No. 534 dated the 5th 
May, 1959 making certain
amendment to the Punjab 
Roller M ils (Regulation of 
Use of Wheat) Order, 1959.

(v) GS.R No. 551 dated the 9th 
May, 1959 containing the 
Sugarcane Press-mud (Con-
trol) Order, 1955.

<vi) G.S.R No. 558 dated the 6th 
May, 1959 containing the 
Wheat (Uttar Pradesh) Sec-
ond Price Control Order, 1959 

(vti) G.SR. No. 559 dated the 6th 
May, 1959, containing the Uttar 
Pradesh Wheat (Restriction 
on Movement) Order, 1959 

(viii) G.S.R. No. 560 dated the 8th 
May, 1959 making certain fur-
ther amendments to the R;ce 
(Madhya Pradesh) Second 
Price Control Order, 1958.

(ix) G.S.R. No. 561 dated the 11th 
May, 1959 making certain fur-
ther amendments to the Rice 
(Uttar Pradesh) Price Con-
trol Order, 1958.

(x ) G.S.R No. 563 dated the 11th 
May, 1959 making certain far-
ther amendment to the Uttar 
Pradesh Paddy and Rice 
(Restriction on Movement) 
Order, IMS.

(xi) G.SJR. No. 563 dated the 12th 
May, 1989 making certain fur-
ther amendments to the Rice 
and Paddy (Andhra Pradesh) 
Price Control Order, 1959.

(xii) G.S.R. No. 609 dated the 23rd 
May, 1959 making certaoi 
amendment to the Uttar Pra-
desh Wheat (Restriction on 
Movement) Order, 1959.

(xui) G.S.R. No. 614 dated the 25th 
May, 1959 making certain 
amendment to the Wheat 
(Uttar Pradesh) Second Price 
Control Order, 1959.

(xiv) G.S.R. No 636 dated the 30th 
May, 1959 making certain fur-
ther amendment to the Rice 
(Southern Zone) Movement

„ Control Order, 1957.
(xv) G.S.R No. 637 dated the 30th 

May, 1959 rescinding the Pun-
jab Sugarcane (Prohibition ot 
Use for Manufacture of Gur) 
Order, 1959.

(xvi) G.S.R No. 638 dated the 30th 
May, 1959 making certain 
amendments to the Sugar 
(Control) Order, 1955

(xvn) G.S.R. No. 641 dated the 27th 
May, 1959 making certain fur-
ther amendment to the Inter-
zonal Wheat Movement Con-
trol Order, 1957.

(xvui) G.SR. No. 642 dated the 28th 
May, 1959 containing the Delhi 
Sugar (Export Control) 
Order, 1959.

(xix) G.S.R. No. 643 dated the 30th 
May, 1959 containing the 
Bombay Roller Flour Milk 
(Regulation of Use of Wheat) 
Order, 1959.

(xx) G.S.R. No. <44 dated the 30th 
May, 1959 making certain fur-
ther amendment to the Mani-
pur Foodgrains (Movement) 
Control Order, 1956.

(xxi) G-SJEL No. 673 dated the 3rd 
June, 1959 rescinding the Mill- 
ed Rice (Bihar) Price Control 
Order, 1958.
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IShri A. H  Thomas)
(xxii) G.S.R. No. 67S dated the 8th 

June, 1899 making certain 
amendments to the Rice and 
Paddy (Madras) Price Con- 
trol Order, 1959.

(xxiu) G.S.R. No. 676 dated the 9th 
June, 1959 conta.ning the Rice 
and Paddy (Andhra Pradesh) 
Second Price Control Order, 
1959.

(xxiv) G.S.R. No. 690 dated the 13th 
June, 1959 containing the 
Delhi Roller Flour Mills 
(Wheat Products) Price Corn-
ing Older, IMP.

(xxv) G.SJR. No. 691 dated the 15th 
June, 1959 rescinding the Pun-
jab Roller Mills (Regulation 
of Use of Wheat) Order, 1959.

(xxvi) G.SJt No. 692 dated the 15th 
June, 1959 making certain fur-
ther amendment to the Uttar 
Pradesh Foodgrains (Export 
Control) Order, 1958

(ttv li) G.SH. No 69S dated the 15th 
June, 1959 containing the 
Delhi (Restriction on Import 
of Wheat Atta) Order, 1959.

(jcrviii) G.S R. No. 708 dated the 20th 
June, 1959 making certain 
amendment to the Rice and 
Paddy (Madras) Price Con-
trol Order, 1959.

(n ix ) G.S.R No. 712 dated the 16th 
June, 1959 making certain 
further amendment to the 
Wheat (Uttar Pradesh) Sec-
ond Price Control Order, 1959

(xxx) G.S.R. No. 718 dated the 20th 
June, 1959 containing the Uttar 
Pradesh Roller Mills (Regula-
tion of Use of Wheat) Order, 
1959.

(xxxi) G.SJR. No. 786 dated the 27fh 
June, 1959 making certain fur-
ther amendment! to the Rice 
and Paddy (Madras) Price 
Control Order, 1998.

(fcndi) G.SJEL No. 717 dated tha STtb 
June, 1958 making certain fur-
ther amendments to the Bihar 
Foodgrains (Export Control) 
Order, 1957.

<**xui) GJ3.R, No. 738 dated the *7tk 
June, 1959 making certain 
further amendments to the 
Uttar Pradesh Foodgrains 
(Export Control) Order. 1858.

(«kxiv) G.S.R. No. 739 dated the 
27th June, 1959 w iring cer-
tain further amendments to 
the West Bengal Rice (Move-
ment Control.) Order, 1958.

<*xxv) G.S R. No. 740 dated the 271£ 
June, 1959 making certain 
amendment to the Imported 
Foodgrains (Prohibition o f 
Unauthorised Sale) Order,
1958.

(x*xvi) G.S.R. No. 741 dated the 27th 
June, 1959 making certain fur-
ther amendment to the 
Madhya Pradesh Rice (Export 
Control) Order, 1957.

(x*xvii) G.S.R. No. 742 dated the 27tb 
June, 1959 making certain fur-
ther amendments to the Orissa 
Rice (Prohibition of Export) 
Order, 1957

(xjacviii) GS.R, No. 747 dated the 
29th June, 1959 containing the 
Bombay Sugar (Export Con-
trol) Order, 1959.

»«cx x) G.S.R No 771 dated the 4th 
July. 1959 making certain 
amendment to the Rice and 
Paddy (Assam) Second Price 
Control Order, 1988.

(xl) G.S.R. No. 772 dated the 4fe 
July, 1858 making certain fur-
ther amendment to the Rice 
(Madhya Pradesh) Second 
Price Control Order, 1858. 

fxli) G.S.R. No. 778 dated the 4th 
July, 1998 making certain 
amendments to the B te  antf 
Paddy (Mraoce) Price Con-
trol Ortor. W .
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(*Mi) Q.8JL No. m  dated the 4th 

July I9S0 making certain 
amendments to the Rice and 
Faddy (Kerala) Price Control 
Order, 1959.

(Xiiii) G.S.R. No. 775 dated the 4th 
July, 1959 making certain 
amendment to the Rice and 
Paddy (Andhra Pradesh) 
Second Price Control Order, 
1959.

(xliv) G.S.R. No. 776 dated the 4th 
July, 1959 making certain 
further amendments to the 
Manipur Food grains (Move-
ment) Control Order, 1956.

<xlv) G.S.R. No. 784 dated the 6th 
July, 1959 making certain fur-
ther amendment to the Uttar 
Pradesh Foodgrains (Restric-
tion on Border Movement) 
Order, 1959.

(xlvi) G.S.R. No 804 dated the 11th 
July, 1959 making certain 
amendments to the Uttar Pra-
desh Poodgra ns (Restrictions 
on Border Movement) Order,
1959.

(xlvii) G.S.R. No. 805 dated the 11th 
July, 1959 containing the 
Tripura Foodgrains Movement 
Control (No. 2) Order, 1959.

(xlviii) G S.R. No. 806 dated the 11th 
July, 1959 making certain 
further amendments to the 
Rice (Southern Zone) Move-
ment Control Order, 1957.

<il) G.S.R. No. 807 dated the 11th 
July. 1959 making certain 
amendments to the Rajasthan 
Foodgrains (Restrictions on 
Border Movement) Order, 
11*59.

(1) OS.R. No. 80S dated the 11th 
July, 1959 making certain 
further amendments to the 
Rice (Northern Zone) Move-
ment Control Order, 1958.

(U) QJBJL No. 809 dated the life  
A dr, 1989 making certain 
amendment!  to the Madhya

Pradesh Foodgraln* (Restric-
tions on Border Movement) 
Order, 1959.

(lii) G.S.R No. 810 dted the 11th 
July, 1959.

(liii) G.S.R. No. 814 dated the 8th 
July, 1959 containing the 
Indian Maize (Prohibition of 
Use in Manufacture of 
Starch) Order, 1959.

[Placed in Library, See No. LT-1471/ 
59].
Ame n d me n t  t o  In d ia n  Aib c r a r  Ruxxs

Shri S. K. Patll: I beg to lay on ths 
Table, under sub-sect.on (3) of sec-
tion 5 of the Indian Aircraft Act, 
1934, a copy of notification No. G.S.R. 
524 dated the 2nd May, 1959 making 
certain further amendment to the 
Indian Aircraft Rules, 1937. [Placed 
in Library, See No. LT-I472/59).

12.04 hn
CORRECTION OF ANSWER TO 
STARRED QUESTION NO. 1770

The Deputy Minister of Railways 
(Shri Shahnawas Khan): In reply to 
a supplementary from Shri T. B. 
Vittal Rao, ans ng out of Starred 
Question No. 1770 asked in the Loi 
Sabha on 9th April, 1959, 1 had said 
that Second Class accommodation haa 
been withdrawn from all branch lines 
with effect from 1st April. 1956 and 
that from 1st April, 1957, it had been 
withdrawn from steam traction subur-
ban sections. I regret these dates axe 
not correct, the position be’ng that 
Second Class was withdrawn from 
unimportant branch lines with effect 
from 1st July, 1956 and from steam 
traction suburban sections with effect 
from 1st July, 1987. Die only area 
now left is on the main lines, import-
ant branch lines and links between 
main If we were to withdraw
Second Ctaa from *ome of these I'nes, 
we would taeur * 1°** approidnMtte- 
ly Rs. 48 lakhs annually.



AUGUST 4, 1959 Statement re: Consu.ltative
Committees [ov Zonal

Railways
Managers are taken note of by the
respective Members ot the Railway
Board and suitable action is taken. It
is my intention to have two such
meetings each year, one during the
Budget session and the other during
the Winter session of Parliament. I
hope these meetings will afford a go -d
opportunity for a better appreciation
of the public needs by the tcp railway
executives.

397

It.50 hrs,
STATEME1~T RE: CONSULTATIVE

COMMITTEES FOR ZONAL
RAILWAYS

The Minister of Railways (8hri
Jagjivan Ram): In September 1958,
you were pleased to make a sugges-
tion that my hon. colleague, the Min-
ister for Parliamentary Affairs, and
myself might examine the feasibility
of arranging a dscussion every six
months for two or three hours either
on the floor of the House or outside on
matters relating to the railways,
such as amenities to railway users,
punctuality of trains etc., so that the
time of the House might not be taken
up during the Question Hour on such
matters. We had welcomed the sug-
gestion and such discussions were
being cons dered.
We had also been considering the

feasibility of arrangrng an annual con-
ference as suggested by you in July
1957, between the hon. Members of
Parliament, the Members uf the Rail-
way Board and the General Managers
of Zonal railways, in order to discuss
railway matters of day-to-day impor-
tance. This has been implemented
and as the hon. Members are aware,
an informal consultat ve committee oJ
Members of both Houses Io: each of
the eight zonal railways, has been
constituted. The first series of meet-
ings of these committees was held in
May last, which I consider has served
a very useful purpose. This, I feel, is
an excellent forum for an informal
discussion on matters of clay-to-day
working between the ME-mbers of
Parliament and the railway autho-
~:ties responsible for operating the
+ai lwavs. I am sure that the frank
md free expression of views at these
'necting- will prove of immense value
to the railway administration. I have
purposelv laid emphasis on maintain-
ing a completely informal character in
these meetings. The Gpneral Managers
take down notes and have been
instructed to take earlv action that
may be fea<;'ble on the various sugges-
tions. Likewise. matters which lie
beyond the powers of the Gencrnl
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In the circumstances, it i~ consider-
ed, and you have been pleased to
agree, that it is no longer necessary
to hold a discussion in the House as
or igiria l ly con .emplated.

Mr. S!J'~:J.ker: If it is s-rv in; its
purpo=r: :\'1d h.n. Members ar- satis-
fiod, 1: :';'0 ~10~ want the tmo :J2 tht'
House to be t-rk en away hr-ro exc("~·)t
in C~':C3 whr-r« one or t'VQ mutters
may be bro'.'.r;ht. up by wav of qU(,,-
tions and so on.

Shri T. 3. Vitta\ Rao (K' a;"nl,d!l"':
I am not very clear about y..:....: ;'l<Ilg
on ihis,

Mr. Speaker: There is no question
of ruli 19. Whe,l:J question WJ.S put
some time .':20 and I found a number
of h:J!1. Members were interested in
pursuing the subject matter of that
question, I m·1Cl·~ 3. sugges'icn to the
hon. Railway Mirxter-. Almor t eV:'ry
day We travel on some railway or the
other, and therefore I suggested tl-at
instead of waiting for a general dis-
cussion regarding the amenities. incon-
ven iences to p isscngers etc., once a
year, we might have sn-ne time
devoted in f.h" discussion for a ds-
cussion of thr co-ivenienccs that are
necessary or the grievances even once
in six months. I 711<;0 said it might be
done either hen> or through consultu-
tive committees outside. H" might
have some conference. The hon. Min-
ister wrote to me. and he has b<>pn
pursung this as hI:' has just stated,
and in vipw 0-1' this .. it rnav not be
necessarv to dpvnt<> anv particular dav
or days for discussion once =verv six
months, I·~t us trv this method, that
is what the hon. Minister has said.
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•rjtoi1 JBmmI •JtattvMKP 
MMlItt T— fH iia iil CBsr-

liimpnrn) A t  meetings o( the eon- 
fUttative M ailttM i are only bald for
«M  or two hours. 80, if the time 
t t tn  la extended, perhaps we trould 
abt tt» time of the House untie- 
ma- rily.

Mr. g p u ln r Jt all depend* on the 
M m b m

‘Shri J it fn a  I n u  Well, the time 
can be extended, but it will ell depond 
on what time ii required there. I am 
thinking that to start wilh we may 
have four or five noun for kach xonal 
cmnimlttcin

■flkri Tajpeyee (Balrampur): Mem-
bers should be 'nfonned of the act’on 
that haa been taken cn the sugges-
tions made in the Committee meet-
ings

Mr. Speaker: Let him write to them.
Shri Tangamaal (Madurai): The

hon. Minister said that we had a con-
sultative committee m«*eting in tne 
last week of the last se&&ion and it 
proved useful. That is quite true. I 
would like to know whether he has 
got any proposal for fnturc "OMulta- 
thre committee meetings like holding 
them in the last week of a particular 
session.

session so that Same time will bo 
given to the General Managers to* 
examine and implemert the sugges-
tions made in the previous meeting. 
Let us first have two meetings in the 
year, then If necessary we can H'rease 
that.

Mr. Up—k w  Hon Members will 
write to the hon. Minister, If theie- 
are any serious matters for considera-
tion. and if the work is too much fo r  
two meetings, then, the hon. Minister 
will have one more meetiiur.

1211 hrs.
BUSINESS ADVISORY COMMITTER:

Itamr-irarrH Rzromr
Sardar Bokaa Singh (Bhatinda): I 

beg to move:
‘That this House agrees with 

the Thirty-ninth Report of the 
Business Advisory Committee pre-
sented to the House on the 3rd 
August, 1959".
If I may be permitted, I might refer 

to a notice of an amendment that has 
been given as regards items Nos. 9 
and 10, relating to the Report of the 
Commissioner for Linguistic Mino-
rities.

Mr. Speaker: He has already said 
he will have two discussions, one dur-
ing the Budget session and the other 
one six months later.

Shri Tangamanl: My suggestion is 
whether they cennot have >t in the 
last week of each session, because it 
Will be easy for the Members also to 
meet here; and the General Managers 
can also come here, and then there 
will not be accumulation of many of 
the issues which would be otherwise 
raised here. 1  remember the sugges-
tion was casually made fay A » hon. 
Minister himself that he would have 
such meet'ngs hi the last week of 
«aeh session.

S M  Jagftvaa Baa* We had this 
masting daring the Budget and 
I prepoao to have it .n the Winter

Mr. Speaker The hon. Member con-
cerned may not be moving it

Shri B. Das G ipU  (Purulia): I have- 
given notice of an amendment to in-
crease the time allotted for item No. 
9 by two hours.

Mr. Speaker: He wants to increasar 
It from 5 to 7 hours?

Am Best Member: What is that
item?

Shri B. Das Gupta: This item relates- 
to the motion regarding the First Re-
port of the Commissioner tor Lingu-
istic Minorities tor the period 30th 
July, 1957 to 31st July, 1989. laid oa  
the Table of the House on the Mb 
May, 1889. The time allotted is *  
hours. I want that it should bo in-
creased to 7 hours.
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Sardar Hukam Singh: I was just
going to say tiiat the time originally 
proposed was only 3 hours. But, in 
the Business Advisory Committee, ex-
tension was asked lor, and we came 
to the conclusion unanimously that it 
might run to 5 hours. That also 
means that the whole day from 12 
NOON to 5 P.M . would be spent on this 
discussion. And if the House wants, 
that can be extended. But I think the 
decision there was unanimous, and 
everybody agreed there; and 5 hours 
would be enough, so far as the com-
mittee’s opinion is concerned.

Shri T. B. Vittal Rao (Khammam):
It is an important subject.

Mr. Speaker: If it could be taken up
on any particular day, it is competent 
for the Chair to extend the time by an 
hour; if the House is of opinion that 
some more time should be allotted, 
it can be extended by an hour.

Shrimati Renu Chakravartty (Basir- 
hat): I was a party to the agreement 
in the Business Advisory Committee, 
but in view of the fact that there have 
been some amendments brought for-
ward from time to time as to the in-
clusion of certain minority languages 
also in the Schedule to the Constitu-
tion etc., I think it might be that a 
little more time may be required. As 
you point out, it may be left to the 
Chair to so regulate it that we may 
have a more full-sided discussion.

Mr. Speaker: We start at 12 noon or
at 12.30 P.M ., and if the House is will-
ing, we can have an hour more, and 
we shall dispose it of on that day. 
Instead of having a formal amendment 
now, it can be extended by an hour; 
that can always be done. Shall I put 
the motion to the vote of the House?

Shri Braj Raj Sinĝ h (Firozabad);
There is one other submission that I 
have to make. For item (xii), 2 hours 
are shown to have been allotted; in 
the Business Advisory Committee, per-
haps, it was agreed to have a full day 
■extending even up to 6 hours.

Mr. Speaker: On which item?
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Shri Braj Raj Singh: About sugar
prices, on the Government motion.

Item (xii) relates to a motion by 
Shri Khushwaqt Rai and others re-
garding the policy of the Government 
in regard to the distribution of sugar 
and steps to check the rise in the 
prices of sugar and profiteering by 
sugar interests. One day was agreed 
to for this item.

Sardar Hukam Singh: It was for the
Government motion that one day was 
allotted, not for this motion. The 
Hon. Speaker made that observation so 
far as tlie Government motion was 
concerned, and said, that a whole day 
would be allotted for that motion. So 
far as these no-day-yet-named motions 
are concerned, these were considered, 
and it was decided that each one of 
them would be given 2 hours.

Shri Surendranach Dwivedy
(Kendrapara): No. We agreed that 
this motion regarding sugar prices 
should come as a motion on behalf of 
Government, and that we would con-
fine ourselves to the other matter, that 
is, the price of sugarcane.

Shri Braj Raj Singh: This is one of
the three motions which it was left to 
you to refer to Government. The 
motion in my name was about the 
Backward Classes Commission’s re-
port; no time was allotted for that. 
And you. Sir, were requested to ap-
proach the Government to have some 
time allotted for this; or Government 
might bring the same motion on their 
own behalf.

Shri Narayanankutty Menon
(Mukandapuram): I have got one sug-
gestion to make regarding item No. 11 
relating to the discussion on Kerala.

Mr. Speaker: Order, order. Hon.
Members had a copy of the report; one 
hon. Member has tabled an amend-
ment to the motion. What prevents 
the other hon. Msmbers from tabling 
similar amendments? I find that each 
hon. Member is getting up from his 
seat and making a suggestion now. 
If they do so, where is the opportu-
nity for the other hon. Members to



AMtfMtt A M xry
CommHtn

nftr-*** No, no; J *n  not going to 
4Bmt  these oral amendments at this 
glepk Bon. Member must have (Ivan 
«atke of these amendments. In view 
« ( what X have Mid, I am not going 
to tUf  i"Y  discussion on any amend* 
uomt which it now fought to be moved 
*eaHr.

ghri Vajpayee (Balrampur): I am 
not moving any amendment, but I 
want a clarification.

gM  riinwanai) (Ambalapuzha). If 
yw r generosity is immediately with-
drawn like this then it creates some 
difficulty.

MM Namyaaankatty Menon: May 
I make one submission? This is a sub-
mission to you, apart from the ques-
tion of amendment

Mr. Speaker: I am not going to 
embarrass myself by these submissions

Shri V. P. Nayar (Quilon): Should 
you take so technical a stand on this?

Hr. Bpesker: Sometimes.
Bfcrl V. P. Nayar: It is a submission 

which we are making to you, that the 
cumber of hours allotted for the dis-
cussion on Kerala will not be enough 
For, you must consider the circum-
stances also. Our submission is that 
instead of 12 hours, which has been 
fixed by the Business Advisory Com-
mittee, it may be fixed at 16 or 1? 
hour*. This is a very simple matter.

flfcrt Naraysaankntty Meaea: It is 
against your ruling, because the other 
d>y. you ruled that nothing will he 
hustled and none will be muzzled. It 
ia not possible within the time allotted: 
unless the time is extended, it is not 
possible to conform the debate to your 
ruling.

Mr. Bpeaker: There is a limit to this.
« M  Vajpayee: May t point out that 

no A m  has been allotted for the dis-
cussion on the report of the UTOC on 
the Mondhra deal? Are we to under* 
stand that Government an not willing 
to taw  a discussion «n that report? 

m  LSD.-*

SRAVAKA IS, 1SS1 (SAKA) tmpioymtnt ^  
Exchangtt (Compulsory 

NattftoatiM of Vacancies)
d*U

Mr. Speaker: That is not ia this if* 
pod But I think It is already then 
in the items for discussion.

Shri Vajpayee: No. Will it be dis-
cussed during the current session?

Shri Tyagi (Debra Dun): How many 
times will it be discussed?

Mr. 8peaker: That is left to Govern* 
ment.

Shri Tangaaant (Madurai): Instead 
of fixing the time at 2} hours, we may 
request the Government to bring it as 
a Government motion, so that we can 
have one full day for the discussion.

Mr. Speaker: On which item?
Shrimatt Rena Chakrsvartty: About 

the Mundhra deal.
Mr. Speaker: In each of the Busi-

ness Advisory Committee meetings, * 
Government spokesman is also there; 
and he is advised to talk to Govern-
ment and then fix it up. It is a liUS* 
too early. Let us wait and see Now, 
I shall put the motion, to vote 

The question is:
‘That this Bouse agrees with 

the Thirty-ninth Report of the 
Business Advisory Committee pre-
sented to the House on the 3rd 
August, 1959”.

The motion was adopted.

lfclShn.
EMPLOYMENT EXCHANGES (COM-

PULSORY NOTIFICATION OF 
VACANCIES) BILL—contd.

Mr. Speaker. The House will now 
take up further consideration of the 
following motion moved by Shri 
Nanda on the 3rd August 1IBS, 
namely:--

'That the Bill to provide for the 
compulsory notification of vacan-
cies to employment exchanges, bn 
taken Into consideration.’1,
Shri Paaigrahl (Puri): How anbb 

tine is left over tor fids?
Mr. Speaker; About an hoar and «  

halt
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«ft TW Htf ) :
s? t  f i w  t a r  f t a r r  * m  |

t o c t  h  jpnrtf % «nr «ra*r
% ftl* tflfT p*T if I

*  *nnrcrr {£ ft? fa r  tit 
% fw  «ftr wppff ym  ft*  n# gin^r 

^*!% favrdi «pt g*r% % t o , 
« N t  ftwsRJT $ ft? aft ft*r twt 
«RT I, 3?WT %^T T?T vm  
h a  T3?F|T TOT % $HTT ^  fc »
W% *i? 'mt  ^nr fv  ip t v  
tjfr "farewr v  «r r , «p j v  

flW  4W ? ^
if* *  ftsnft fcfaftar g f | tffc *  m  
ftrctf *nn^Y % «mr wr *w?ft f  »
%ftR #  ft* * *  jf ft?
W  f w  %  <nrk tit  * f t? T  %ftt 
ffw r arHT ,*Tf$fr «ftr
i f r  J R R T  ^ T T ft*  « P 1T  t**TT
ft**jT *T*rr ?ft ^r t t t  am ■strrrY

$  ^ r» t t  > ^  ^  r̂nreft *ftar 
h$  ^ i *r uhot £ ft? f»n*
fifftP R T T  * T ? *  VT tit  *T T O 5  W  fjR T  
«Kt u|f 'WR wrr |  *r$ f t  s w  $ lit 
^  ^  < rw  t  *n*rar $
Pf  n? ^  t  ftf w  ftw
fiWgW XB ^  qi TSTT aro f*  *np
TO «RP#T f a  3IW ifo  aft 
fm tr sraRft »nra* | *  £  s%
tit*. 5!> *PFRT |, ?fi| fiRT €RW T?
wm i *«fni} ftw^rsr *r
tvtt ynftw  «*wr i t  i

W  fiw  ^  VKK *  W
*m  tit a n m  tit | ft? v*r tr w  
aft *<&far fWt f , ait amf «mft ifcft 
I , ^«rt!t f w ?  qw»»rrc»fe vt 
%>n $  i ^  m ftfv  vr4vn^t
i t  w d  w  ftw  % 51TT *kt ^t |  

f f t  «W|Wr S  #  «TTWt f 9  fBW  
4 t ^ it *«npir {f i $  o t w  ^  ftr « m

(CompulMtT VotiftetMan. 40® 
of Vocomcitt)

BOX
^ * n A  v t r  « r w  f t * T f  * w r  if t t  w vik  
* * *  #  ^ w t  w  «rt i j m p r t f e  %  
***fwns ftrepfV «ft m w fit %  p to  

’E W ^ t 1 1

?W% «n^ ?Tt ^  ^^Tf!TT £  %
fW t  1ft t» ar̂ f qr ift %fT

^  1 w  3W K  v r  « « t f
s r g t  t r̂ t  ft? iryfr

5t, v n r  «p t %  ^lf
^ T T  « » ^ |tJ |T ^ >  <4t »  i j t  1 * w  f t f t p r  
t  f v  a r^ t * r  ■jfr ?rrT %  « t r  w p j  

f , t o  ip s  ^ rr I, faffr* 
* fe  ^?it t , ^  «rre Sftnr w  
^ p j  ? t 3T 5t t t  q r e a r f i n r t f e » r q e  
^pt ^ tt  ?«rr fsr?r# ^  Swt 

® r^ ?r»ft a n r ? t « R
*T? f t ? T  > ft 5TT^ ^ T T  I ^ T P T
^ r r « T  j j y  |  f t r  a t f r  w  f t ?  ^  i m i m r  
$ wrar 5^ qt^rwaifcq % «w r, 
SH tix fa  % w^r, ^  # snw? 1̂ 
^  «rf̂ rfr % ,zx $
* N t  g f  X tt* ^ t  ! f ^ f

|  a r f^ r  f a r c v t  t  «p w  «nc ^
^  tit f  a rt f*F  * n f t w  u t  
*»Tv*>tRqf % *r#trpr «rtr f«m rr

I T ^ ^ n T ^ t ^ T  » r f W T O ? f t T « R
* r i R * w  ^  w t  <n*r<Ft tm T  ^ m r  P f  
^?rt « t t  *rEY f t w r o t f t  tftx  « p r « T T i w r  
ftr^ g* | 1 W  3T? & :

> R (tH  f t i i T ,  * *  s *  r t f  J jftr-
^  s ^ t  ? w w t  a r tf* iT , * *  m  * #  

? i f f  f e i T  a r r tn r , w i a v  t  
^  « w  f t  <5r w f t  ^  1 w a r  $ o r  
*^ [ |  f %  m * w f t v r d  a i t  f w  «rc t w t  
I  ^  * ^ V  ^ n p r r  |  f v  a w  tit  9m  
• f c f t  i t ,  ^apswt w f t  w r f t n  %  m t wm  
■ft ft? wsuft f f  #  t̂- ftpnH w r w fr « 
f ^ f t  W ^ [  %  * f t  ^  t e w M f  
M t f t  tit  ^ w r tit  ^  1
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4  fW«PT f W  ’WfWT |f ft? *m  
t p if  t ,  v f wmw «ftr *&r t t t  % 
m r ft  w t  * irnr’NWt’ft 
f , t  a t **-*• v rt 1 1  % ffcr «ft 

w irro PfJRir t  ^  w J  
% tit «fwv f*n?rm |

is .li t o

[Shwmati Renu Chakravartty tn the 
Chatr]

Y* SlfJT % tRflff f* f ftWT VT WT 
fft WIT f»W f  *IT tit
f*m art* t  t *r$r *r* m*. *nn*
wraT >ft '3ft t> ^rvt fg#
ftPBT 'JTR̂ fi I WT *TT Vfr
WHf^-s w?r f*nr ^  t  1 «nar 

*TT $ m  WT I  7 ti( 5TT3R  m  $*- 

<|H (  Îcii ^ VW ft*TR 5(Wt
% tfter ^ rr  I  f a  f w f - f w t ,
A 5*PRt TPT ff 5*T
vn x  3?R

frsgqqtft «rk m
« PFTT fr Jfifr fo r  $ fv  

nn% ^il^i flHT ^  *ft,
arm  j it  arm  <rcsjt %
tit efr-sft ffta-cfrT ^ -^ ir  qfcnn 

snarm ?rtr T̂ r *rerr $ nftr 
firn ife  $f*n*r*fcfT $«rkw *re5%
«rfr *ft f«mr srer gm 

mt  nr anwr $ i 3 *flr?r ***r >ft 
snfr w*ft |  i ?*n* fc r #  <far 
% 5CTT i*  ira fa  in *  fta r |
tit*  ** farce* «pta *wt fcr> *
$  fc. *®p «jt a t * »  e î r tfirc r «re 
|Wt | i anr f t  * ?  « m
fvmNfe #  t o  ta r $ tft $ «r*ra«ft f  
Pi? w * r * *  v rw w , w  » r fnr 
fW T «Rftir ftaT t  %  ^  fTO  
W * $ $ l  *H ftr^ * * (& * * * * (
* &  | tin  H  * n .x  vr fafr & st f
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v #  %rrarr t  fo  *pf^r tt*t 
^ rr*n tin  s?qnftCtaT| 1

urcr q fw w  ^  fcrorrm ^ fv  afr 
fprt «rPnr f , ^
Vf 3TRIT ^ 'JCSUH apsr *fraT ^ I
W  r̂nRlr A *nwjn g f«r> w it w &  
H^wrrqr «Bf5nrr arrr fiprr Pp rw ft 
tit #^«fhr ft̂ V, tprw rTs 
» j w ^ f j r T  %  t r t  P r r  « r r  f ^ r r  « rr?, 
«ft r^ r  ’ ft vnr ^ r r  ^  ^ 1 

fawfrw f»w r *rT5w ?ft ^  t  ftf ^ 5  
«T5ft tit g^rr f t  3n$,
!T f«p ^  ?»r fq»^ m  5'r 1
i s  *r*% ^ f «rht *$ ?>rr fv  &nrr
W f  % «RT, fT %
w ^ r frrrtT?: firTT »nrs^
W  «|f% f?5*tn % W  ^ t H
?° TOT? ^T?ft 5Ti% T̂ TT t̂T I *̂TaPf
•pt ^  «rf | fap ? m  ̂  f^triqfe %

^  «K»ft *PPT f  titT qfr
^  ar^ g r ft aft ^ sr qf
ŝrt 4^3r^r ^ f̂ rtsV ^ ? n  t^?far 

v t Tv vf*r % fr ?
tir tnw r̂sr t  fanr vnpft 

jf t o t  Tfsr&r w rr  vtn  $
wfii f i f ^  f%q-f 5*rr & z z f t

wr <k f̂*TT 1 *€ ? ^  
frrar Vi6 fir>T <spt ^titt ift m sn 
| ft? *$ wra*ft faPT̂ ft 5^rr ^ r̂r »i< | 
#r ?  *n «rhc
JPPI f»W W  ^  5Tf W  <1 TTf
Ir w m  arm «tw  a r.w  
*w av  ^  ar<r̂  * (f *r$ w rrr 
iw  «tPt^ vt * f f  f^nuT vr m  
wnpw <Tf<n tit* an «nvA~ vw  
i ,  w  % s'r w i  «n<»fr vr tit nm  
rw nrr 5rrT*rr ^  swn: awt
W  * ?  WfT*FT i w  f ’Rr %
^  3 ^  i  t*

% «q;#*«fiw  m  *rcr ?fr v iw r f
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[?fi -CTiT ^

^  f t  m  f t

iTf 'Jifr ftTT 'qrTfT ftr IT  tr^ %

gK?ft ^ j lw  ■»fV

T f TT ftJT =^1 ̂ ft, ^^3T5TT 

^  qr ^  f t  f  3[ ^'i f t  I ?ft

^ f r  q r  f^^ct i t p w p t ^ h: ft^ft

srfT TT >3[̂  ^? t^

^ n w  ^-T f f t^ r  ?flT ?rr^ f l  
^ 7  I', srfT qr ?ri *̂ft |, ^fr t ?:
■*ft TT̂  ^ ? ft  ^ j t ^  ^^st

?rlT ?rk ^

^TT % fiT^ f̂cTf'Tfsr ff'T I

3sr «r s r ^

c^fa ? ^ % ■Jfr ^ r i f t  ?rk '4  ̂^
sr^Tf ^ 5 f r  f'tfr ^  ^ T f  ^

f  % •JTT f '̂TT ^ r ?  nr, ^  ’‘Tf
^?^'r ft'TT ?r>T 'Tt? -»ft TTsri^f 'Tt

?fff JTr ?TtT 5Tt #tJT ^ ^ " t  ^5 ff  JT’ ^
^  Pt t  STiTif, ^<Tf
^  ?TKcft ^ #

^fT 'ft I ^?fV ^rjff ■^STT 

f ^ j T J  ^ ft-Tr ^jI’t  sT'T'ft f r f ^ ^  

4. fr I

^rtq iT T ^^ rm  =^rfarr f  1^ 

? r ^  jw^nrcw ^  f r̂iT
^ f f r  ^jt?r ftrf2rfT ?rr^ 1%=Tr p3r̂ T% 

% ?n^»ft, ^

sTrdf-iR ?fp!: *f^3T^r ^  srf̂ PTfsr

sf ?tT2r f r  m  fT

fTRT ^  ^iT'iTT j t’ ^ j > r  ^ ^ s t  

^it 1 5ft ^pfJt ^

^\k ^ f  fe^rr
^  ^r ¥fr «rrJT^ jt  ^

f l,  t  ?PT  ̂ HTH ^ f e j f j  
^  ? r ^  ^  ^>t ^iTf

| f ,  VTTT I ??R7f 'TfT^W

Jif f?rr 5Tff 'K FTm^crr f t ,
f t ,  ^  sflstRM ^1%

^  TfT «rr, T̂f ^  ^  f ^
?rr^ ^'t ?rrd =#5r i

7)^ fsrr, fTTRT 5ft?̂ ?PT

sftd^dwft ?rift ^ r ?rr^

iT^ f^ r f r f f^  ^ift% % ^ I

STT'S f f ^ r  % trrqw^T^H  ̂

i T ^ f ^  ^  ?rrf^T ?rrf^ ^ft ^i% f  

ift-T ^5ft f
eft f - ^ - f l f T  f w ^  fe^rr t —  

ft? ?T=ETF5r f  ?>T ff' iTf ^^Tt

%7r w  I, ?rnT ^'Tf
f^^rr t̂ pt  ^■^fr %

?T5  ̂ ^.ft'? f  1
^«ft-T '̂ rT<?T q-f^cfT I 1^ i f ’T̂T̂T

^ r f  ^F.:?i' ^ ^r^ar

I 3ft ^qW T  TTTfTFT 5T|JI 

f^F jr ^ ft  ^ f , ^'r ft?

f ^ . T  W t;c f ^  %f^ ̂ ?r ^ f ,

^T3T?^ ^'r =̂ Tfm- I f  ^
^ Tpf^'T JT?T3: $  ^

^  I', 1̂- ^r^iTT fm  ^nnrr i
f?TT % ?r<T T> ?TK^t

f^?r^t ^i^r^r ?> i iT'TT•o ^

^  =?rT, mn
f  ?it?: f % f̂t-T ^r; | t  ^arr

»T!^ f  at ^  '̂tTT ^r ft

f^i(T ^w r =^iffT ?rnT
if ffT̂ HiT ^̂ rsrur

?rk ^  ^  ^rfc# 5̂ 'f  ^

^  ^1 ^  =MTf ^  ?'€

^  f  ̂  Ĵi. PwiT ^  I

% T f^  ■ ^  ^  ^  Ilf ^  ^  =̂ t1 ^  

q f^  ^ fe r  feiT 5TRT =5Tff  ̂ I 

q f#  ?iKift ^  ^  f r̂tJrT ^  

K =Ptf f.TTR ?T  ̂ f  I ?HR 

^Rf % ft’TT ̂ ft K Iff iTpmr i  ft;

^  fiTRT ^  SFTC
I  f^  ̂  ̂  Mt sfmmw ̂  ^
S5?ft^ ^  5Tf?T srrft ^



4»  Bmptoymmu SMAVASA IS,

StttfMMtpM

TOtfr fT O «fttfr f *  «wr **  
« * *  t

«j|f* «ftr ift «pft f
«frc tow  $*rreT*nP | TOfart *  
f t  3 f  fa tro r̂npn # f t  «nrc * 

qg ftw to  ftarr t  t o  «r * t o 4»t

<TOTT ^  i S f i R  T O W f  $ « T O f r a r t $ *
ipnw f  t o  *  aw  fw r e fe  *t %m 
^sfipwTOre i vstr  to th ?  |
$ ^ r  T O ^ i f e  * n  *& » w W f e  vrf M

<T7#fCTr <P fiRTW %, 3TJT «TT fara#
4»wh ^’<»w  $ r
3  |t?rr |  fa  T O ffff % *ft f r o r  t o u  f ,  

4 ta 5 z  fiwr anwT t, t o  nr? it
$TO TmTR #  ft  fTOT *MT ^Tfffr »

I f  f^ n r r  ^ 5 ? r  f r o r  ^ t r t  
«r sr ^f * f t  i *15 f i f r w  sp t  

t*T f r  t o t  v.00 m tf *m  * 7*  
$ * r  * • • • * * #  * T O * r f t f  a t  < r c * f a r  

¥ fwnw $ * I'Tf TO *5TO S TO]7 f«PTT 
anfcrc » fr o  *r JTsr?r *nw «r3  
|  t o  «r ft >r or i *?t ffr « H T  ^ i f f *  I 

*arit *5>ar froro «tt *t ift fr t  £Wt 
R ? R T # T  *  8r o  T O V t  sr^sr V 7̂

f / k T O f t n r o v ' r  i t * % T O t f $

f W  q * F  W T O  » K M t < » H  T O T  "FT
q f t f  * t o r i t  t o t  f r  9 7 f t  * t  m ft 
*tor S t *  Hr •t o  i *r? oft srf^re t  

$ r o  t o * ^  $  fr o  ft  at 
$ror «rfroi $  M  ft  *rff t> «ts

w f t v w n r ^ T i ^ v f a *  

$ i i s W T O ^ t i n s  «n*fror*fTOT3 
^  | t  ?(t»r fipsr to t  ^  ̂  i 
«m  ft  w  **% *ft $ m  fa  ^rr iTft 
f l W  t o r w t t  f r o r  a n r o r  i w f f  t » n -  
TOi«frc»nlfoFr wtaf *?HTO*ff f*ra
f N t a r  t « n r  (ft tpr * f  *ft $ *  ^  t  

i w < f t s n f ^ f i  ^fTOf"n^*RTT

1W1 (SAKA) (Compulsory 412 
of VacttncUt)

Bttt
*19* I ,  TO ^  M  4^3R; OTfT % « f
t e t r f t r n s $ * T r c r t f r * T * ? * r * ,  ^ r  
v f f i r o v t t f t f t r t  1 t ^ r r T O p r ^ f i t « i r  
f% vn sim  qftw v  «ro f t  |, 

r ^ z r  TOpr ^ *m  q? m m  
n r fa*  t o  «fr tiftw

?fr 1 v tf * tto  *rM  TOft *rf 
% W l r i i ? T  f t r ^ ^ ^ ^ i r e * *

ftwr VTOT, A «PRR «r«E|f 
« r y  a n k ^ v r ^ t v n r  f  i j t

fifHT TOTf #*TT
t , t o  «Pt m  <rc TÔ rr i t t t ,  %hn 
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Blurl T u fim u i (Madurai). Mr 
Chairman, generally 1 am in agree-
ment with the objects of the Em-
ployment Exchanges (Compulsory
Notification of Vacancies) Bill, 1969 
and the purpose which was explained 
to us yesterday by the hon Minister 
I do not think anyone will have sen- 
ooa objection to the Statement of 
Objects and Reasons of this Bill 'Hie 
hon. Minister himself pointed out that 
it is based mainly on the Shiva Rao 
Committee's Report. Now the em-
ployers a r e  to be required on a com-
pulsory basis to notify to the employ-
ment exchange* all * w k w  
than vacancies in unskilled catego-
ries, vacancies of temporary duration 
and vacancies proposed tt> be filled 
through promotion and the employers 
are also to be required on a comjwJ- 
•ery bam to render to the employ-

ment exchanges staff strength returns 
at regular interval*

Although the objects may sound
plausible, I would like to convince 
you and the hon. Minister that unless 
the question of unskilled categories is 
also included the purpose will not be 
effectively served.

I have before me the employment 
exchange figures for the period from 
1954 to 1959. Going through these X 
And that there are a large number 
of unskilled workers who are still 
kept in the live registem For the 
sake of completeness I would say 
that the occupational distribution cl 
applicants in the live registers on 
April 1959 is as follows:

Industrial supervisory 
services am

Skilled and semi-skilled
services .. 96,980

Clerical services . 3,10*9
Educational services 56,680
Domestic services 49,882
Unskilled services 6,52,971
Others • • 58,808

So, on April 1, 1959, the number 
of applicant* on the live registers was 
12.36,988 and out of this unskilled 
services alone account for 6,52,971. 
In other words, nearly 50 per cent of 
thrn who have registered themselves 
and who are seeking employment are 
of the unskilled category.

Now, let us look into this Bill. 
CIsum 3 ssyr

"This Act shall not apply in re-
lation to vacancies.—

(a) in any employment in ••**- 
culture (including lu rtW
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ture) in any establishment in 
private sector other than 
employment as agricultural 
or farm machinery opera-
tives;

<b) in any employment in do-
mestic service;

(c) in any employment the total
duration of which is less than
three months;

(d) in any employment to do im- 
skilled offl.ce work.”

Unskilled office work is defined in 
clause 2 as:

“work done in an establishment 
by any of the following categories 
of employees, namely: —

^1) daftri
(2) jemadar, orderly and peon;
(3) dusting man or farash;
(4) bimdle or record lifter;
(5) process server;
(6) watchman;
(7) sweeper;

(8) any other employee doing
any routine or unskilled work
which the Central Govern-
ment may, by notification in
the Official Gazette, declare
to be unskilled work.”

I am dealing with this in detail to 
show that it is necessary to give more 
protection to the unskilled labour 
rather than to the semi-skilled and 
skilled labour, not that all those peo-
ple who have registered themselves 
who are unskilled or semi-skilled or 
skilled employees have been provid-
ed with employment. That is not the 
position. Even Ihen, there is at least 
greater chance for them to secure 
employment against the chance for 
these unskilled workers who go out 
of the way to get themselves regis-
tered in the various employment ex-
changes.

The hon. Minister made it clear to

lis yesterday that ultimately we pro-
pose to have one employment ex-
change in each district. That will 
also be able to help us to see what 
is the employment potential in that 
area, how many people are seeking 
employment and to what categories 
they belong. If we are going to ex-
clude one big chunk calling them im- 
skilled or by saying that Government 
can notify certain persons to be un-
skilled, we will not be doing justice 
and we will not be serious about pro-
viding employment for this large 
army of unemployed persons who 
even register themselves with the 
employment exchanges. If we say 
that no establishment need mention 
about vacancies that are available 
with them in the imskilled category, 
then, what is the purpose in asking 
this imskilled labour to go and re-
gister with the employment ex-
change? I am coming to the next 
point, namely, the question about 
enforcement of the law. There is a 
penal provision here that such of 
those who do not notify the vacancies 
available in the establishments may 
be punished with a fine which may 
extend to 250 or 500 whenever a pro-
secution is laimched. There must be 
strict observance of that part: that is 
the purpose for which this Bill is 
brought. I shall explain briefly how 
this is going to work in the case of 
public sector. Today the railways 
have got a special method of recruit-
ment. The Posts and Telegraphs De-
partment and many other depart-
ments of the Central Government say 
that they are not governed by any of 
these employment methods. Does 
this Bill cover the public sector 
including the railways, and other 
departments? It says here, in clause 
(2)(a):

Government”‘‘appropriate 
means—

(1) in relation to—

(a) any establishment of any
railway, major port mine or
T>il-field, or
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fShri Tangamani.]
(b) any establishment owned, 

controlled or managed by—
(i) the Central Government or 

a department of the Cen-
tral Government........."

It is vague. On first reading it gives 
the impression that it will cover all 
the sections of employees___

Shri Tyagl (Dehra Dun): For the 
purpose of notification----

Shri Tangamani: I want a clarifi-
cation as to how far the limited pur-
pose of this Bill will cover those 
establishments which will come under 
the Central Government. We may 
call it public sector: the Railways, 
Post and Telegraphs and other Depart-
ments coming directly under the Cen-
tral Government.

About registration, I have received 
some information that some persons 
who have already registered them-
selves with the various employment 
exchanges are requested to come 
periodically and to renew their appli-
cations. I do not know what is the 
direction that is given to these vari-
ous employment exchanges but if that 
is the position, it is a very sad state 
of affairs. When once a particular 
person has registered, it is the duty 
of the employment exchange to pur-
sue or follow him. It should not be 
the duty of the person who has re-
gistered to pursue the employment 
exchange. If we are only interested 
in statistics, it may be a different 
thing but if we are interested m help-
ing that particular worker who seeks 
employment through the employment 
exchange, a different procedure should 
be evolved. There are practical diffi-
culties. A  worker registers himself 
la an employment exchange and goes 
to his village and is awaiting the job 
In the meantime he may be looking 
after some agricultural work. After 
a few months, if he is to renew his 
registration, he has to go again to 
the city and go through the eartire 
formalities—

Which clause is the hon. Member re-
ferring to?

Shri Taagamanl: I refer generally 
to the working of the employment ex-
changes—not to any particular clause. 
Otherwise, we will not have mueh 
to say against this B ill

When these employment exchanges 
were taken over by the State Govern-
ments, several representations were 
made to the Central Ministry also as 
to how some employees who conti-
nued their services under the State 
Government were not given that con-
tinuity of service. Some employees 
were retrenched not on the basis of 
seniority or the last-come-finrt-go. 
principle. If more employment ex-
changes are going to be opened, then 
priority must he given to those em-
ployees who were orginally employed 
under the Central Government be-
fore the switch over to the State 
Government.

A certain practice which is now 
being adopted in Kanpur is helping 
the illiterate workers whether skilled 
or semi-skilled in guiding them as to 
where to register They have got a 
different system—colour system. Such 
a colour system can be adopted in 
other places also.

Without developing the point fur-
ther because of lack of time, I would 
lecommend to the Labour Ministry to 
go into the question of the various 
methods by which control is exercis-
ed on the seamen who are being re-
cruited by the Government and whose 
services are being lent to the foreign 
shipping companies

Shri Thlmmaiah (Kolar-Heservad- 
Sch. Castes): 1 welcome this Bill.
Some exchanges are doing excellent 
work in trying to provide opportuni-
ties of employment to the unemployed 
in this country. Figures show that 
only ten per cent of the persons re-
gistered in the employment exchanges 
are provided with employment. *ndt
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is d w  to the lack of popularity u  
already stated by some Members But 
if the appointments are to be pro-
vided only through these exchanges, 
they must be made popular; they 
should be established in all the taluk 
headquarter* Otherwise, if you in-
sist that appointments should be made 
only through them, many people do 
not know about the existence of such 
exchanges In a country like India, 
many people are illiterate Many 
educated unemployed stay at the vil-
lages and they find it very difficult 
to get appointments They do not 
know the existence of these exchang-
es and so are not registered m them 
That is the only reason why only ten 
per cent of the people registered are 
provided with employment It is 
not right to insist at this moment 
that appointments shou’d be made 
only through the employment ex-
changes Under clause 4(4), an em-
ployer is not obliged to appoint those 
who are sent by the exchange But 
that has not clarified the position For 
instance, many Scheduled Caste can-
didates who do not know about the 
existence of the employment ex-
changes cannot And appointments be-
cause the appointing authority insists 
that they should come through the 
employment exchanges The Railway 
authorities are insisting that the 
Applications for class IV posts should 
come through the employment ex-
changes When this was brought to 
the notice of the Railway Minister, 
he relaxed the rules and sent a note 
to all the appointing authorities that 
the Scheduled Caste candidates, even 
if they come directly and not through 
the employment exchanges, should 
also be considered along with the 
other applicants who come through 
the exchanges This must be taken 
note of and clause 4(4) should be 
retained and not removed as suggest-
ed by Shn Tyagi

Many of those who are enlisted in 
the employment exchanges enlist for 
a particular vacancy Suppose they 
apply for some other vacancy for 
which fe«y are not enlisted but for
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which they are suitable, the appoint-
ing authorities do not consider their 
applications because they are not re-
gistered for that particular vacancy 
Therefore, I submit that there should 
be certain categories of Jobs for 
which they should be enlisted If you 
publish a note specifying the catego-
ries of jobs in the employment ex-
change, they can enlist themselves 
for different categories of jobs That 
is my suggestion

1 do not know if it is right to ex-
clude the unskilled jobs from the pur-
view of the exchanges It is these 
unskilled people who find it difficult 
to get jobs Therefore, it is better to 
include them also

It is said here that vacancies that 
are to be filled through the Public 
Service Commission should not come 
under their purview I want to know 
what is to be done in the case of such 
jobs in the private sector which are 
equivalent to the jobs or vacancies 
to be filled by the Service Commis-
sions m the public sector or Govern-
ment departments There is no Public 
Service Commission in the private 
sector They usually h8ve a selection 
committee They also publish vacan-
cies of posts which carry a salary of 
Rs 500 or Rs 600 It is not clarified 
whether this Bill covers those jobs 
m the private sector You have only 
said here that the jobs where selec-
tion is to be made by the Public 
Service Commission will not come 
under the purview of this A ct But 
what about equivalent jobs in the 
private sector’  By the provision 
made in this Bill it does not mean 
that equivalent jobs in the private 
sector will not come under the pur-
view of this Act. That means, even 
if it is a big job in the private sector 
the employers concerned should no-
tify it to the employment exchange, 
whereas big jobs which are to be 
Ailed up through the Public Service 
Commission will not come under the 
purview of this Act I think this 
position has to be clarified by the 
Minister
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There is one more thing. Under the 

provisions ot this Bill an employer 
has to pay a penalty of Rs. 500 or 
more if he does not notify a vacancy 
to the employment exchange. I want 
to know whether it applies to Gov-
ernment officers also, and whether 
a Government officer will also be fined 
Rs. 500 or more if he does not notify 
a vacancy.

8hri Tyagi: Of course Also the 
Minister.

Shri L. Achaw Singh (Inner Mani-
pur) : Mr. Chairman, this Bill is wel-
come from various points of view. 
For the first time, the employers have 
been compelled to notify their vacan-
cies to the employment exchanges. 
Secondly, it also provides that at re-
gular intervals the employers should 
submit returns of staff strength to 
tile employment exchanges. This 
procedure will certainly enable the 
exchanges to a c q u i r e  a good deal of 
information regarding employment 
trends and employment needs. It 
will also enable them to give better 
advice to the Government, to the 
employers as also to the public. It 
will also encourage employment seek-
ers to register themselves with the 
exchanges. Lastly, it will promote 
better planning of training of the 
workers and also a better assessment 
o f the deficits and surpluses in res-
pect of employment seekers.

Yesterday, some speakers pointed 
out the inadequacy of certain provi-
sions, of this Bill For example, in 
clause 2(g) there is reference to a 
provision that establishments having 
less than 25 workers should not be 
compelled or should not be asked 
to notify their vacancies to the em-
ployment exchanges. The Factories 
Act applies to factories and establish-
ments having less than 25 workers I 
do not understand why the same pro-
vision of the Factories Act should not 
apply in this case also.

Then, there is a provision in clause 
3, sub-clause 2(b) that vacancies in 
an employment carrying a remunera-
tion of less than Rs. 60 in a month
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should not be notified. I  believe that 
this will give a good handle to the 
employers to escape the operation ot 
this Act, and it will certainly ex-
clude a large number of employment 
seekers from the operation of this 
Act.

There is another provision In clause 
3(1) (d) by which unskilled workers 
are also excluded from the operation 
of this Act. I believe that a pretty 
large number of workers will be ex-
cluded from the operation of the 
Act. That is why I would rather like 
that these provisions are deleted.

Naturally, we would also say that 
the Bill does not go so iar. The Shiva 
Rao Committee has also dealt "with 
the reasons as to why the employers 
do not find the employment exchang-
es so helpful and why they have not 
adequately utilised the services offer-
ed by the employment exchanges. For 
example, these employment exchange* 
do not provide for trade tests. In 
Chapter VIII of their report they 
have recommended that the employ-
ment exchanges should introduce the 
preparation of a panel of names for 
the posts of clerks on the basis of 
te°ts They have also recommended 
that a classification system bhculd be 
introduced by which there should be 
a classification of applicants desiring 
skilled jobs on the basis of trade 
tests We fully endorse the recom-
mendations ol this Committee, and 
we feel that this Bill should have 
made similar provisions. In that ease 
we could have easily asked for 
another provision, namely, that 
the employers should be compelled to 
recruit directly through the employ, 
ment exchanges. There should be a 
clause providing for compulsory re-
cruitment through these exchanges. 
Hiis is very much necessary is the 
interests of our economy and in the in-
terests of the employers as well as the 
employees.

Now, I would like to draw the atten-
tion of the Ministry to certain aspects 
«r the unemployment
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B v n ; one know* that the problem of 
unemployment Is very delicate matter 
and It has to be handled very care- 
fully. H we have to solve this pro-
blem, we require a very accurate and 
scientific data so that we may know 
the difficulties and in respect of this 
tin employment problem and suggest 
remedies. In this connection I would 
like to draw the attention of the Minis-
try to certain departments of the 
Government, certain heads of depart-
ments, who never notify these vacan-
cies to the different employment 
exchanges. People are very much dis-
satisfied. I have got an instance in 
which certain members of the Sche-
duled Castes and Scheduled Tribes 
have been asked to go directly to the 
heads of these departments for re-
cruitment. This is not very satisfac-
tory because the same defect which 
applies to the employment exchanges 
also apply to the heads of departments.
In the absence of employment ex-
changes in the rural areas and in sub- 
divisional headquarters, the people find 
and they are not properly notified of 
the vacancies that arise. The so- 
called letters are not issued in time. 
They feel the same difficulty in the 
case of employment exchanges. I have 
referred these matters to the Ministry, 
and the Ministry has informed me 
that “ this procedure has been follow-
ed with a view to minimising the in-
convenience and hardship caused to 
tribal applications residing in the 
hills of Manipur.” I have also been 
informed that in fact it affords fair 
treatment to all applicants. I cannot 
agrfee with this point of view. I feel 
that the tribal applicants should re-
gister themselves with the heads of 
departments and the employment ex-
changes «s well. Otherwise, the 
pitcure shown in the live registers of 
employment exchanges will be unreal, 
and as it is. it also leads to a lot of 
confusion.

U h n . •' V (|

1 would request the hon. Minister to 
enforce strictly the provisions at this 
SW, when it becomes law. and also
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see that they are made applicable to 
the heads of departments and to the 
establishments in the public sector.

Lastly, I would like to urge upon 
the- Ministry to open, as many employ-
ment exchanges in the rural areas and 
in the sub-divisional headquarters and 
also in the district headquarters, as 
possible. The hon. Minister has 
already promised to open exchanges in 
the district headquarters. I feel that 
when the employment exchanges are 
opened in the rural area*, the griev-
ances of the tribal people as well as 
those of the rural people would be 
removed and their ambition also will 
be fulfilled.

Shri K. N. Paadey (Hata): 1 am 
very much thankful to you for having 
given me an opportunity to express 
my views on this Bill. Though look-
ing at the face of the Bill it will be 
conceded that it is a very simple Bill, 
if you look to the following two 
points, namely, what was the necessity 
to introduce this Bill and secondly, 
whether, after having passed this Bill, 
the same necessity may be achieved, 
then, the Bill becomes very important.

Yesterday, I heard some of the 
Members complaining that the employ-
ment exchanges have not fulfilled the 
real objectives because of so many 
reasons. The most important reason 
why the employment exchanges have 
not fulfilled the desired results was 
that they have been given the work, 
namely, only of persuading the em-
ployers to recruit people, and they 
have no force behind them to see that 
the recruitment is made through the 
employment exchanges. That is why 
they have failed to achieve the desir-
ed results.

After this Bill is passed I want to see 
ay to what results will be achieved. 
The object of the Bill is simply to 
notify the vacancies occurring in the 
factories. But after having the vacan-
cies notified, is it compulsory for 
the employers to choose from among 
those persona who have been notified? 
Ho. So, there is no use at all ty
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simply asking the employers to notify 
those vacancies On the other hand, 
there seems to be some contradiction 
m this Bill, and I want to draw the 
attention of the hon Minister to those 
points. In subclauses (c) and (d) of 
clause 3, it is said*

“in any employment the total 
duration of which is less than 
three months,” and

“in any employment to do un-
skilled office work"
Now, only “duration" has been men 

tioned here The character of employ 
ment has not been given What hap-
pens in Kanpur, to which reference 
was made by Shri Tangamam? In 
Kanpur 25 per cent of the total number 
of textile workers are called substi-
tutes, and when the permanent work-
ers are absent, they got chance m their 
places Those vacancies may be tem-
porary, because a worker may be 
absent for 10, 15 or 30 da\s, and if 
those places are nnt notified there is 
every likelihood that the substitutes 
may not have chances to work m the 
places of the permanent hands This 
u  a major difficulty m Kanpur So 
instead of this “duration’ , if ou 
define what is “temporary’ and 
“permament” under this Bill it will 
be useful Unless these worrit aie 
defined, the purpose of the Bill v ill 
be defeated Only “duration” ca*u ot 
help “Duration" will creat confusion 
and there may be cases in Kanpur 
where even those ptrsons »h o t  ere 
previously getting employment in the 
places of the permanent workers may 
not be able to secure employment in 
that manner after thi« Bill becomes 
law

Shri A C. Gaha (Barasat) This is 
not only the case m Kanpur It pre-
vails in other places also It is an 
evil thing

Shri K. N. Pandey: It may be in 
other places also I have knowledge 
about Kanpur and that is why I am 
expressing this aspect about Kanpur

Another thing is, the wording in sub- 
clause (d) It is said “in any em-
ployment to do unskilled office work"

So far as I have seen, the employ-
ment exchanges have been able to 
secure work for not only skilled anft 
semiskilled workers, but for un-
skilled workers also If that is so» 
what was the necessity of putting this 
clause here? When the unskilled 
workers are already getting work 
through the employment exchanges 
I feel that if this clause remains there 
it may create some confusion

The other case that I want to men-
tion is this Suppose there is a nan 
who is getting Rs 60, he will be called 
an unskilled worker according to this 
Bill In some of the cases where the 
minimum wage has not been fixed, 
even the skilled and semi-skilled 
workers are gettting less than Rs iO 
What will happen to those workers? 
In their case, this Bill will rreate an-
other difficulty In spite of their being 
semi skilled or skilled, they will not 
be able to get jobs because they are 
being called unskilled (.imply because 
of this Bill So, I do not think it 1* 
necessary to add the clause according 
to which a worker who is petting 
Rs 60 per month is suppose d to be an 
unskilled worker

I can tell you the po uion in the 
sugar factories The clerks there in 
some factories are getting less than 
Rs 60 per month Ar< th< v unskilled* 
If they are unskilled, then they will 
be deprived of their jobs because 
those places will not be notified. 1 
very welt understand the purpose of 
the hon Minister He does not want 
to use for<e, because the use of force 
so often creates hatred between the 
parties But unless force is there, the 
parties cannot come together and 
peace also cannot be established. If 
they know that nothing could be done 
even if they violate the law, then they 
will not care for the law and you 
will not be able to achieve the desired 
results So, if some clause is put in, 
making provision for some force be-
hind this Bill, it will be good Let it 
not be used very often but let It be 
there
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Dr. M. t . Aney (Nagpur): Compul- 
«tai?

Shri K. N. raafley: Then you will 
•m  that the Bill will solve the pro-
blem In Kanpur there wag a scheme 
at decasuallaation and the parties did 
•ettle some of their disputes by mutual 
dtruarion as the Government was 
behind it So, unless you put some 
force in this Bill no useful settlement 
may be made in that way if the Bill 
4* passed without any change

1 want to bring to your notice that 
the provisions of the Bill, instead of 
creating a good atmosphere to get 
n ote jobs for those who are seeking 
employment, may put the workers 
nowhere I think you will also realise 
this position and I hope that the 
Government would try to do some-
thing so that something good may be 
done by the introduction of this Bill 
and also having passed it

Mr. Chairman* I find that there are 
a large number of Members who want 
to speak on this Bill But according 
to the time allotment of the Business 
Advisory Committee, I think we should 
be finishing the Bill by half past one 
In view of the fact that various other 
Members also desire to participate w 
the discussion and since it seems to 
have developed into certain contro-
versies, 1 would suggest to the Honse 
that we may extend the time by a few 
more minutes and allow a few more 
Members to participate I will call 
the hon Minister round about 1 SO 
Would that be all right*

flkH Nanda- Yea

Mr Chairman: 1 shall allow this 
particular reading till 1.30 Other-
wise, we should have finished by now

S M  8. M. Bsnerjae (Kanpur). Mr 
Chairman, I welcome this Bill and I 
feel that it is a step forward But as 
pointed out by my other fnends, it 
fr quit* obvious that this Bill is not 
jp fog  to have the dadred effect on 

employers either in the public 
•tetar or in flu  private sector I am
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unable to understand as to why the 
unskilled workers who form the bulk 
of unemployed people today in the 
country have been excluded from the 
the purview of this Bill May I 
submit for the information of the hon 
Minister that out of nearly 12 lakhs, 
8 lakh people, te  more than 50 per 
cent, are unskilled workers What will 
be their fate’  Should they be left at 
the mercy of the employers’  This is 
a matter which should receive the 
consideration of the hon Minister

In all our projects, more than SO 
per cent of the workers are unskilled 
In the Bhakra dam, about 5,000 men 
are going to be unemployed very soon 
Out of them, nearly 4,000 are un-
skilled. Unless the employment 
exchange comes to the rescue of these 
people by registering them and issuing 
introduction cards for alternative jobs, 
their fate is almost sealed and they 
will be entirely at the mercy of the 
employers

IS 14 hr*.

[Ms. De pu t y -Spzajuoi m the Chair]

I cannot understand why the daftz 
orderly, peon, bundle and record liftex 
process server, watchman and sweeper 
have been excluded In most of the 
mercantile offices in Cacutta nearly 
50 per cent of the people are doing 
the same job of daftnes, peons oar 
orderlies Why should thfey be debar, 
red’  Why should they not be allow-
ed to secure employment through 
the employment exchange7 If they 
are excluded, there will be favouritism 
and nepotism For the post of an 
orderly or peon, the practice is that • 
peon is appointed only if he is liked 
by the officer concerned and if he can 
also work as domestic servant It is 
as true as anything and I hope the 
hon Minister and the officials of the 
Ministry know it better than I  XT 
these people come through the employ-
ment exchange, they will be assured 
of a minimum wage and some —n ice 
conditions at least If these categoriaa 
are excluded from the purview «f
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this Bill, it will be giving an impetus 
to favouritism and nepotism.

Regarding the working of the em-
ployment exchange, much has tx»en 
said about bribery etc. I do not deny 
that these charges are 'utterly 
false, but because I was a mem-
ber of the advisory committee 
of the employment exchange for 
a considerable time, I also realise 
the difficulties of the employment 
exchange officers. The employment 
position in the country is such that it 
is difficult for the officers to function 
Xf there is no employment, what is 
there to be exchanged* A hungry 
starving man goes to the exchange and 
tries to bribe the clerk or the officer 
concerned. So, unless the employment 
position changes, corruption cannot be 
stopped. I know some of the new 
employment exchange officers with 
young blood want to work the ex-
change as honestly as possible So, 
let us discuss this entire matter to 
see how corruption can be checked 
The needy man knows no law, logic 
or reasoning which can convince him 
If he can get employment fetching 
Rs. 30 or Rs. 40 a month for at least 
six months, he does not mmd spend-
ing Rs 100 on bribery So. the real 
cause j<< not that these officers are 
corruptible, but the needy man tm-5 
to corrupt them just to get two meal? 
a day. So, there should be an enquiry 
into the working of the employment 
exchanges to see how they are func-
tioning, whether they have served or 
defeated our purpose, etc This is a 
matter of dispute which can only be 
investigated.

Then, the domestic worker-; have 
also boen left out. The hon Minister 
was kind enough to discus* this matter 
In the informal consultative committee 
and even in XVII Labour Conference 
Where is the harm if the domestic 
servant goes to the employment ex-
change? Hie moment he registers in 
the employment exchange, his antece-
dents should be verified bv the 
exchange. Then if be is provided a 
Job under somebody, at least that 
particular mao b  assured that he If

getting a man whose antecedents have 
been verified. By this method we will 
have correct statistics about the work* 
mg of domestic servants. I do not 
think there is any harm if the domes-
tic servants come through the employ-
ment exchange.

Then, cases of posts to be filled by 
promotion will not be covered under 
this Bill Take the defence industry 
or any other industry where there is 
no direct line of promotion. If an in-
dustrial worker wants promotion to 
a supervisory, clerical or some other 
cadre which is non-industrial, officers 
of that particular establishment say, 
“We are having fresh recruitment and 
so you have to go to the employment 
exchange and try your luck a|ong 
with others coming from the employ-
ment exchange” He cannot be pro-
moted, because there n no direct line 
of promotion Supposing I am a skil-
led man and there is a post of store 
keeper 1 want to become a store 
keeper to better my future I can-
not be promoted bv the employer only 
on the ground that there is no direct 
line of promotion It will be taken as 
a new appointment and the worker 
will have to go to tho employment 
exchange and get a card for his case to 
be considered When ho goes to the 
employment exchange, the officer 
there says, "This is a clear case of pro-
motion, you are alreaJy employed 
somewhere and you want to better 
your future We cannot give you any 
card"

Those are the practical difficulties 
experienced by the employees in the 
public sector and 1 would request the 
hon Minister to consider them. I 
welcome this Bill as a whole, but aa 
the previous speaker pointed out b  
regard to the various clauses. I would 
request the hon Minister to say some-
thing about the points raised by us
18 20 hn.

[Mr . Sm uR  in the Chair)
Shri V. IT. Patti (Dhulia): I agnp 

with the previous speakers so f*r fp 
the question at employment possfttftik
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ties 01 unskilled labour are concerned 
This Bill asms at assessing the employ-
ment possibilities of only skilled 
labour. But, in fact, unskilled 
labourers foim t  formidable part (if 
our job-seekers So far as their feta* 
tistics are concerned, no definite sta-
tistics have been collected So, I 
vould request the Labour Mm stry to 
avail themselves of the forthcoming 
census to collect correct btaUstics, so 
tar as unskilled labourers are con-
cerned. Along with that, if some 
periodical reports are asked for bv the. 
employment exchanges from the Mi-
lage officers statistics can be Vrpt up- 
to-date, as far as unskilled labourers 
are concerned.

So far as the present Bill is con-
cerned, the very fact that unsk lied 
labourers are out of the purview of the 
Bill shows that it cannot serve much 
useful purpose I would submit that 
the Bill ought to have provided for 
assessing the potentialities ot the 
unskilled labour also

As far as the potentialities of the 
skilled labour are concerned, I ask 
the Minister what the exact a m is m 
bringing forward this Bill’  After all, 
if you want to assess only the pjteu- 
tulilies of the skilled labour m the 
cities then the present exchange* and 
the labour officers can very well assess 
it Sub-clause (4) of clause 4 excludes 
the possibility of giving employment, 
or introducing the elenun >1 1 impul-
sion in giving employment, to the job-
seekers So, even without tins Rill, it 
was possible even before to assc3* the 
employment possibili'ies in urban 
areas, because in a city having a popu-
lation of one lakh, the employment 
exchange can well collect the data as 
to what are the establishments employ-
ing 36 persons. So, my submission is 
that it could have been possible even 
under the present circumstances to 
collect the data, so far as employment 
possibilities of skilled labour are con-
cerned.

m s  i n
(Mr. Dmrm  Q m m i <» the Cfertr]

Now, by the introduction of the Bill, 
it might happen that those establish-
ments which are now running with a 
staff of 25 persons might manage to 
see that their concerns do not expand 
at all, because they might th nk that 
having introduced this compulsory 
notification of vacancies, in course of 
time we may also introduce the ele-
ment of compulsion so far as employ-
ment is concerned So, my submission 
is that by passing this B 11 (he only 
thing that will happen is that there 
will be no expansion on the part of 
those es abhshments in the private 
sector which employ now less than 25 
persons Therefore, I wojld submit 
that this aspect must be taken into 
consideration

The Bill, as it is at present worded, 
dot's not introduce any degree of com-
pulsion, «o far as employment is con-
cerned The onlv thing that is 
achuvcd bv the Bill n that the Gov-
ernment will be having a complete 
assessment, regarding employment 
possibilities for the skilled labour. 
My submission is that even with-
out the passing of this Bill, the 
employment exchanges and the 
labour officers can well collect the data 
The difficul'y will arise only so far as 
bigger cities like Bombay and Calcutta 
are concerned Even >n those caaes, if 
a little attention is paid by the Gov-
ernment, information about the 
employment potential for skilled 
labour can be obtained. So, I do not 
find any purpose in passing this BilL 
So far as seeking information sbout 
the employment poss bilities is con-
cerned. as I have said, it could have 
been done even without passing this 
Bill The only result of passing this 
Bill will be that there will be more 
work m the employment exchanges. 
That is all what I have got to say

Mr. Depaty-Speaker: 1 would be
calling the h o n  Minister at 1 SO pan

Shri Prabhat Kar (Hooghly): So far 
as the Bill is concerned, we weleon* 
the purpose for which the Bill is beiaf 
introduced. But the provision, as it is 
laid down hi the Bin, I an afraid 4m *
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sot serve the purpose. It has already 
been pointed out that the only obl'ga- 
lion now, so far as employees are con-
cerned, in the private sector as well 
as the public sector, is to notify the 
vacancies. There is no assurance that 
all those posts will have to be filled in 
through the employment exchanges. 
Now, pure and simple notification of 
the vacancies will not serve the pur-
pose save and except inclusion of more 
names in the register of the employ-
ment exchanges.

Secondly, this Bill precludes notifi-
cation of vacancies in an employment 
which carries a remuneration of less 
than Rs. 60 a month. Knowing as we 
do the rate of wages paid in different 
industries, and also in the Central 
Government, the employment which 
carries less than Rs. 60 a month as 
remuneration will be overwhelming in 
number. For all those vacancies, no 
notification will be necessary. That 
means that more than 80 per cent, of 
the vacancies in different industries 
and establishments will not have to be 
notified. As a result, for a -Majority 
of the vacancics, no notification will 
he required.

Then, it excludes unskilled office 
work. Today we know that in any 
establishment roughly about 33 to 40 
per cent of the staff belongs to unskill-
ed office work category. This Rill does 
not apply to them For them, no noti-
fication will be necessary. Therefore, 
even on an establishment which comes 
under the purview of the Bill for 40 
per cent of the employees, no notifica-
tion will be necessary.

Although the purpose of this Bill is 
to see that employment is procured 
through employment exchanges, the 
set result of the provisions included 
in the Bill will be to exclude a 
majority of workers from the purview 
at this Bill, because only for some jobs 
notification will be necessary. A 
majority at work which either carries 
a remuneration of less than Rs. 60 a 
month or which, as it is enumerated in 
clause 3 (c), is one the total duration

of which is less than three months or 
is unskilled office work, is outside the 
purview at this Bill and so no notifi-
cation is necessary in those cases.

So, my submission is that the pur-
pose for which the hon. Labour Min-
ister has brought forward this Bill will 
be frustrated because of the inclusion 
of this provision. It has already been 
pointed out by most of the members 
who have spoken. So, I would tell the 
hon. Labour Minister that since the 
purpose for which he wants the Bill to 
be passed is being frustrated because of 
the inclusion of this provision he him-
self should make amendments iq the 
Bill so that the majority of the 
employment today can be procured 
through the employment exchanges. In 
that case, the Government will also be 
in a position to know whether the pur-
pose for which employment exchanges 
have been established has been pro-
perly served and whether they are 
providing jobs to the people. Also, 
they can get proper statistics about the 
unemployment in the country.

I would request the hon. Labour 
Minister to consider the various view 
points which have been expressed in 
this House by various sections of the 
Members.

13.34 hrs.

Shri Nanda: Mr. Deput-Speaker,
Sir, the central provision of this pro-
posed legislation is contained in clause 
4 which seeks to impose an obligation 
on the employers to notify vacancies 
to employment exchanges. Naturally 
therefore, discussion revolved round 
this provision. I gather that practi-
cally all the speakers, who spoke on 
this Bill, expressed themselves in 
favour at extending the compulsion 
feature beyond notification of vacan-
cies, that is, to recruitment also. I 
said practically because I have in mind 
my hon. friend, Shri Tyagi, who, a# 
the first speaker on this Bin, started 
with some kind of an Qppoa:ttan to 
this provision regarding compulsion in
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the matter of notification of vacancies. 
But as he proceeded 00 and when he 
concluded I waa not quite sure whe-
ther he had only made it as an intro-
duction in ordepr to emphasise that 
that was not enough and that there 
should be compulsion regarding 
recruitment also. I say so because he 
ultimately pleaded for the unemployed 
person who goes on in search of jobs 
from place to place and becomes frus-
trated because without employment he 
has to spend his energy wasteful ly. 
without any kind of result and it is 
our obligation to come to his rescue, 
and do something m anticipation of 
even his coming to us, that is, we 
Should go out and extend a helping 
hand to him That was the idea

He also said that the emp’oyer  ̂
have naturally a bias m favour of their 
kith and kin and friends and all that 
and, therefore, people may not have a 
good chance simply on the ground of 
their merits Therefore, I th»'k that 
even he really was not very much 
against the provision of compulsion 
but to the degree to which it goe«s 
But really he was asking for a moie 
vigorous implementation of this 
measure.

He also made the point in the verv 
beginning that we should not go on 
multiplying measures and taking upon 
ourselves new tasks and that thing? 
which we have on our hands should 
be d o n e  well 1 agree with him. This 
proposal is exactly of that type We 
have the employment exchanr.es We 
are incurring expenditure on the 
employment exchanges. We have the 
staff. We have all those facilities 
created in order that they may be used 
adequately and properly whicn are not 
being used. Therefore, this is a step 
in the direction of a fuller use of a 
machinery already created. It does 
not go out in any new direction. That 
is one point with which I agree so 
far as the purpose is concerned, but I 
also further add that in this ease the 
deduction will be in favour of the 
measure that is being put forward 
rather than against it

Why do we not go further than what 
we propose to do? We are being urged 
from all sides of the House that com-
pulsion should extend to recruitment 
also My answer is—and that is the 
most important part of the answer— 
that we are proceeding on the basis 
of the recommendations of a committee 
which made a report and which was 
a unanimous report

An Hon. Member: Not unanimous.

Shri Nanda: Well, it was nearly
unanimous At any rate, if there was 
any dissent it was not regarding this, 
point So, so far as this feature is 
concerned those who applied their 
minds to the subject, examined every 
aspect of it and heard so many people, 
came to this conclusion that the time 
has not come and that at any rate for 
the present there should be no com-
pulsion regarding recruitment.

Shri Tyagl: But did they make any 
recommendation to the effect that there 
should be no compulsion even on the 
public sector which actually obtains 
today by your orders’

Shri Nanda: I am coming to that I 
shall come to that. They were in 
favour of starting with this feature in 
the public sector That is perfectly 
true Without waiting for this Bill 
that recommendation has been carnei 
out to an extent and i& being pro-
gressively adopted. The question is, 
“Well, you may have certain consi-
derations about the private rector not 
being brought under this compulsion, 
but what is it that prevents you from 
bringing the public sector under this 
obligation9” ! thought at g'vmc the 
answer later on but I might give it 
straightaway The answer is that so 
far as the public sector is concerned, 
as I have said, that idea had h»en 
accepted even before we brought on 
this legislation I have got a whole 
list of States and of various depart-
ments of the Government that have 
accepted that position. We are going 
forward in that direction in the Cen-
tral Government by directives as the 
hon. Member wanted to know. Regard-
ing the States, I have got a list of aH
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the States and I find that many of 
them have agreed. I think that to the 
extent it remains further to be imple-
mented we will be able to ■succeed

8hrt Tyagi: The exemption sought m 
this section does not mean 30m? back 
from what you have done by meant of 
circulars

Shri Nanda: Not at all I can say 
very clearly and categorically that we 
will be pressing on so far as every 
part of Government carries out this 
requirement

Now, regarding the private sector, 1 
said that here is a report that is thi 
main answer But there n another 
answer also We have to consider our 
capacity to undertake certain duties 
ourselves This is simply asking the 
employers to notify vacancies without 
compelling them to choose out of them 
It is a verv very limited obligation 
If they do not And those people to 
their taste they can get anybod\ else 
but when you say that Ihty mu't 
choose out of them, the responsibility 
on our sybtem becomes very much 
bigger and we will have fo be very 
much more careful We have to see 
that before we take upon oursehei thi« 
kind of a very big responsibility we 
take steps which will ensure that we 
can, if at all it becomes necessary 
carry that duty properly and discharge 
that responsibility adequatplv

Then there is another thing As 
bon Members asked me, is the purpose 
being served’  I will have to answer 
that regarding coverage also but her* 
too the purpose will be s«r\ed not by 
compulsion but by other means My 
approach to all these matter  ̂ regard-
ing workers and regarding employer 
employee relations is the minimum oi 
compulsion I have not been dis-
appointed in this approach 1 have 
found—and 1 may here, on the floor 
of this House, pay a tribute to all 
Bides, that is, all sections of employers, 
all sections of workers and all States— 
that a number of new things, new 
departures, innovations and new ideas

have been accepted by all these sec-
tions voluntarily, that thing* which 
might have taken years have been 
done and where by law we would not 
have been able to get very significant 
results I find that by persua? on, we 
are getting those results and better 
results Therefore, having created a 
kind of a position, I do not say “pur-
chase the wares in this shop” whether 
they are good or bad, I only leave it 
to the man who comes, and I see that 
I serve him properly. That is the 
kind of arrangement that Is being 
made

I may add further that though it is 
voluntary, there is some kind of a 
moral compulsion coming in As long 
as he does not have my names, I do 
not know whom he has rhosen, and 
whether he has chosen well or not. 
The moment he notifies I come in. 
Without compelling him, I can say, “1 
submitted five names, and you have 
chosen not a person from out of the 
five but a sixth man ’ Today, tomor 
row, everyday he does that Then wc 
can see has he really been able to 
secure a person better than those we 
have submitted or is there somt other 
element at work’

This will have a considerable mortl 
force in that they cannot ignore the 
tequiremcnts of applying ceitaln 
standards Thev cannot go beyond the 
list we submit and choose people who 
are below those standards who are 
sub standard, who in qual ty, 
experience and in other ways ate 
infcnor to those submitted by us It 
may not be apparent where the differ-
ence is ten per cent but it will be 
obvious where the difference is fifty 
per cent and the person '.elected Is not 
half as good as the other person The 
1 esults are secured by these mean*

I was told, “Why have this compul-
sion of notification9 If you only want 
statistics, you can get statistics” It 
is clear that it is not for statistic* that 
we are wanting it. it is for some real, 
practical object to be securtd through 
theee provisions.
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Now, the other question—if I need at 
an go back to it—was, “why not omit 
this compulsion altogether7" Well, 
Sir, I have answered it partially, but 
] may add to that, because the hon 
Member Shn Tyagi asked, "Why 
should you have to do this7 People 
would come to you if you make your 
arrangements more attractive It may 
be that there is something deficient on 
your side, on the side of the employ 
ment exchanges'* This idea, this 
doubt, this question that is laised 
would be quite relevant if 1 were com-
pelling that person to choose from here 
Then the questions whether I a m  
offering good persons or not, whether 
I am answering his demands m good 
time, quickly, or not, all these things 
will come in, speed, qual tv and all 
that But if it is only a question of 
just telling me what people he wants, 
there the quality of my woik does not 
really matter—whether there w a s  cor-
ruption, whether some peopli got 
through the registration bv paying 
something, etc That will only aflect 
my popularity from the point of view 
of the job-seeker, not of the employ**! 
So, that does not apply in this ease

Then, why is it that these employers 
have not been roming to u«7 I think 
hon Members themselves answered 
this Because, whether it is a good 
employer or an employer not so good, 
everybody wants to be free, free from 
any kind of restrictions If he is free, 
even a good employer thinks “why 
should I ask somebody else*" If he 
is not so good, he will not allow any-
body to look into what he is doing 
It is these considerations which come 
in rather than the question of the way 
in which our exchanges are worked 1 
will come to it soon, as to *hat is 
happening to the exchanges, whether 
all is well with them or whether there 
are defects and whether some improve-
ments have to be made—I will come 
to that—but that is not relevant in th’s 
ease

Mow Sir, the question of delay has 
been referred to, as to why we put 
this report into cold storage for so 
■ “ V  ymsm and we are coming after
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a long time I answered it partially 
I will just say a little more about it. 
We should not have done it till we 
were prepared for it How can we ask 
everybody to come to us when the 
number of exchanges that we have is 
very limited7 We have been able to 
expand the number of exchanges from
125 to 231 meanwhile Therefore, 
unless we have the facilities available 
in many places where they are requir-
ed, we should not have taken this stop 
That was one reason

Another was that in pursuance of 
the recommendations of the Committee 
we had taken a very big step, and that 
was the transfer of the service to the 
States That transfer involved many 
changes It required reorganisation, 
and I may say that along with other 
changes which took place in the coun 
try, these things took time to settle 
down, and even now there are some 
States which are just coming uoon 
their feet And so the tune w b  not 
ripe for this fresh measure There-
fore, we had to change, and we have 
tested these new arrangements through 
these years and at last for this much 
*e  are ready now

This may also be the answer to some 
other question which was raised, name-
ly, "Whv don’t we need more and why 
do we not want to extend the opera-
tions beyond what we have chosen to 
do7” That is the question of coverage 
and also our preparedness to have 
more extended obligations than what 
we have indicated in this proposed 
legislation The question of coverage 
came up for considerable criticism and 
questions were raised, very naturally 
'hicy asked, “Why are you excluding 
large classes of people who possibly 
deserve % our help and assistance even 
more than the others7**

There, let us apply our minds to the 
basis of the working of these ex-
changes, the basis of the submissions. 
So far as the emplovment exchanges 
are concerned, it is not simply a ques-
tion of having a person and shoving 
him on to some employer But 
various other devices have been 
traduced—trade tasting, testmg of the
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* » H* of the person*, putting them 
under proper group* and categories in 
order to match the demand. This 
thing is the real job; this is also the 
real requirement of the employer.

Ifeere are certain jobs where the 
employer can pick up the persons any. 
where and get their services also. 
There is. neither that element of 
applying the skills, the special tech-
niques, in the case of selection for 
submission—they do not arise—, and 
an the other side, in the case of the 
employer the bias does not arise. Be-
cause the bias does not arise in the 
ease of the large number of unskilled

salaries, higher salaries, where people 
have to come on the ground of certain 
qualifications, it is there that it occurs 
Therefore, this is one answer, that is, 
not including them does not defeat 
the objects. Because, as I indicated, 
though those objects do embrace the 
unskilled worker—we are doing
that—, it Is not as if we do not In-
clude those under this compulsion we 
will not be rendering that service, 
because it is being rendered now also 
and there is no special incentive on 
the part of the employer to withhold 
those people end there is no special 
service that we render in the matter 
of the unskilled workers. But I may 
add that we are putting on the em-
ployer a new kind of obligation 
They will have to prepare charts, 
returns. I thought, let us make it as 
little irksome as possible. That por-
tion of the work which is not of that 
character, as I have explained, we 
may keep out at any rate, for the pre-
sent. Let us see. It may be that 
even without putting that in this Bill 
as a matter of compulsion, we can in 
the returns, forms, etc., provide for 
that. If they choose they can send. 
Let them at least feel that their job 
in sending returns is limited so that 
I can have their co-operation more. 
It is that spirit of co-operation which 
la going to help me more in getting 
the rest of it done than simply filling 
forms. I do not think I will have

gone far in achieving the results that 
I seek.

This general explanation applies to 
»  number of specific points raised 
about unskilled office workers, people 
ifith less than Rs. 60. This is the 
general position and I have explained 
i f  1 think it will satisfy.

Regarding domestic servants, who 
ia the employer on whom I have to 
use this legislation that he must notify 
tp the exchanges the vacancies and if 
he does not do so, there will be penalty 
of Rs. 500 and Ra. 250? I do not 
think domestic service comes in al-
though I have got every sympathy 
*rith the domestic workers. We have 
considered their case in the Inctian 
pabour Conference. We are going to 
think of various ways to help them, 
•fhis is not the way, at any rate, 
vrtiich will be of any use to them.

A question about statistics was 
j-aised, about numbers. If you do not 
delude a certain category or a cer-
tain class of establishments, statistics 
yrill suffer. I think these returns and 
(ratification of vacancies are different 
things. The returns, forms will be 
different Therefore, it is not neces-
sary that because of this limitation 
jtere, the quality of the statistics 
ghould at all suffer.

Shri K. N. Pandey: May I know
Vtrhat is your reply about Rs. 60?

Shri Nanda: I have tried to answer 
to the extent I have been able to 
understand. So far as many of the 
establishments with which we have to 
<leal, are concerned, really, the num. 
per, that is, those persona who ere 
getting lesa than Rs. 60 will not be in 
the kinds of occupation which the 
pon. Member has in mind, textile or 
ither industries. I said, regarding 
those considerations, the utility It not 
the same as it is in the other ease. 
fh e  returns will hafte' te 'b e  math 
jnore elaborate; if not elaboret*, at 
*ny rate, they will impose a greet
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daal more of labour. I wanted to 
limit the operation at the moment to 
that part of the work which has a 
greater significance and value. Not 
that the importance o f 'the job for 
that person is lees. He is not under 
the same disadvantage in getting 
■election as would be in the other 
cases. That is mainly with regard to 
the question of coverage and the 
question of compulsion, that is, mat-
ters bearing on the provisions In tfte 
Bill.

There was one more point about the 
Government not taking persons who 
do not apply through the exchanges 
for promotion when there is no line 
of promotion created there. These 
are matters which we can deal with 
and attend to through administrative 
arrangements and orders.

1 come to the general question about 
the operation of the employment ex-
changes, which is a very important 
matter: how they have been faring 
after the transfer. The Committee 
expected that they will improve in 
course of time and that they will 
function better than before because of 
the interest that the States would 
take. To a certain extent, I think, 
the actual facts are bearing that out. 
But, it takes time.' The quality is not 
even throughout. It may be uneven. 
But, the evidence which the report 
has placed before the Central Gov-
ernment is adequate for the purpose 
of keeping a watch, supervision and 
guidance regarding the working. At 
any rate, on matters of policy, all 
general directions are in the hands of 
the Central Government. Also vari-
ous other functions. The function of 
supervision, guidance, inspection, etc., 
is being carried out. We are getting 
reports. We were asked as to 
whether there are reports. Yes; re-
ports are coining from the States.

Shri A. G. Gaha: Have there been 
any cases when the State Govern-
ments have resented too much super-
vision and guidance from the Central 
Government?

' Vacancies)
Bill

Shri Nanda: They resent in a num-
ber of places, a number of times, to 
a number of things. If we find that 
we are going ahead and if 80 per cent, 
of the States come in, we persuade 
the others also. Therefore, there also 
the process has to be carried on. It 
is not just a steam-roller kind' o f 
thing.

Shri Tyagi: No compulsion.,
Shri Nanda: Ultimately, it is a 

question of a little waiting, a little 
patience.

Shri A. C. Gaha: You give 80 per 
cent, of the expenditure, but have no 
supervision.

Shri Nanda: Whether you give 60 
per cent, or they get it in some other 
way, it is the same thing. The only 
thing is which way will enable us to 
get better results.

About their working, this annual 
report has a section about 20 pages 
devoted to employment exchanges. 
No change has been made regarding 
the report. That was the kind of re-
port which we were giving before 
also Do 1 say that everything is all 
right about employment exchanges? 
No. I do not. I have tried, I have 
looked into their working myself, 
talked to the officers, sat for hours, 
seen the people, seen their difficulties 
about accommodation, etc., and intro-
duced some new ideas also. My 
general impression is that earnest 
efforts are being made to improve 
them. Is there corruption? I can-
not vouchsafe that nobody has paid 
anything at all. I can say this. There 
is no evidence of any such volume of 
corruption that it will make it in any 
special category that (here is a place 
where it is on a large scale. Fur-
ther, regarding such opportunities and 
occasions for corruption as existed, 
we have taken many steps to reduce 
them, that is, submission. There it is 
that a chance of a person squeezing 
something comes in. They are being 
regulated. There are Committees and 
sub-committees. There are ruu*» 
officials.'' Not officers alone are there.
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There are cheeks made afterwards 
alia The principles on which sub-
missions are made are being evolved 
and it would not be easy now for a 
parson to extract bribes for that. Yet, 
human ingenuity is such that one can-
not say that even when there seems 
to be no loophole, one cannot make 
one or find one

Just while 1 am speaking, I am 
thinking of this Somebody asked me 
about enquiry Of course, we have 
had an elaborate enquiry That may 
not be necessary Since we are ex. 
tending our functions, I am thinking, 
why not have some kind of enquiry 
as to how things are going on About 
this particular aspect, Shri Tyagi 
said, if I asked the people who have 
been able to obtain employment 
through the exchanges, they may be 
able to tell me whether they have 
paid I am prepared to undertake an 
enquiry m two ways First, if any 
hon Member knows anybody who 
has done it, it may be brought to m\ 
notice. Secondly, I can make a 
sample check from the people who 
have obtained employment ask them 
just to send a questionnaire to me I 
will tell them, do not sign your namt 
so that you may not get into any kind 
of trouble Let us have information 
I am prepared to do that

Shri Tyagi: A very good idea

Shri Nanda: These are people who 
have obtained employment. Similar-
ly, regarding people who have foiled 
to obtain Jobs, I shall try to find whe-
ther they had any difficulties, whether 
(hey cams up against any lark of 
sympathy

Shri P. K. Dm (Kalahandi) The 
ltourkela Committee appointed by the 
Orissa Government has given a 
detailed report regarding the various 
irregularities in the employment ex-
change at Rourkela.
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ffltoi Nanda: I have got that, I have 
seen that, that should certainly be 
taken into consideration also.

I was going to say something about 
what the hon Member has brought 
to our attention, Rourkela and other 
establishments The situation was not 
just on the lines that we want to have 
now, but it has been agreed that all 
those plants, all those establishments, 
will conduct their recruitment on the 
lines which we have now laid down. 
There also, I believe, already that 
change has taken place

Shri A C Gnha: That means not 
only notification, but also recruit-
ment

Shri Nanda: Yes. So far as Gov-
ernment establishments are concern-
ed, there will be not only notification 
but iecruitn*ent also That should be 
there There is no reason for them at 
any rate to go outside because we can 
control them

Shri Tyagi: Then, why are you 
exempting them m this Bill'

Shri Nanda: The thing u> that the 
rigidity of the law may sometimes 
make functioning difficult, and we 
may have to send them to jail—not 
to jail, m any cast, there are fines 
etc We thought n was not necessary, 
wc have departmental powers

Shri Tyagi: So long as the ability is 
there, it is all right

Shri Nanda: The real tiling is about 
the popularity of these exchanges, as 
was pointed out by an hon Member 
The real thing is not that he has to 
pay a little, that is possible in some 
cases, but he does not get the job 
early enough He has to wait very 
long, and sometimes does not get it 
at all That is the real difficulty. To 
some extent this will be improved 
cause when people know that ell the 
employers are going to send their re-

I
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quirementa, that we are going to for-
ward their nimH to them, many more 
people will make use of it, and many 
more people will stand a better 
chance, and therefore there will be a 
quantitative as well as qualitative im-
provement in this matter

A question was asked about the 
permanence of services and staff 
That, in principle, has been accepted 
by all. According to their financial 
condition they are making a certain 
proportion of the staff permanent 
Some have made 60 per cent perma-
nent.

Shri A C. Gafca: Ail the States 
have not implemented that

Shri Nanda: They have accepted 
the principle, and we shall ask them 
about the implementation

About advisor) committees yes, « (  
have advisory committees everywhere 
practically

Shri A C Guha: In all the States'
Shri Nanda. In an the States except 

perhaps U P One State has not got 
it yet, but all the others have It 
contains non-officials also

Shri M. C- Jain (Kaithal) Not in 
Punjab at least

Shri Prabhat Kar: You now say
that an establishment in the private 
sector will mean an establishment 
which is not in the public sector 
You are aware that m Jamshedpur 
there is already an employment ex-
change of the Tatas What will 
happen to that9 Because that will be 
a parallel employment exchange, 
what will happen to that after the 
passing of this Bill’

Shri Nanda: That is a matter for 
their internal facility They may 
have an employment exchange for 
their own purpose What iv the 
meaning of an employment exchange 
for one establishment?

SfcH FvftMut Kar: Previously there 
was no obligation on the paft of an
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employer in the private sector to re-
port vacancies to the employment 
exchange Now you are making it 
compulsory under The 'Bill But 
what exactly will be the position of 
Tatas because they have got their 
own employment exchange9 

8hri Nanda: That will not matter 
They will have to report to the 
system

Now I have to close because it is 
a little more than half an hour, and 
that was the time that I asked for 
There are certain amendments and I 
do not believe, in view of the ex-
planations that 1 have given, they 
need be taken up 

Mr Depaty-Speaker: The question
is

That the Bill to provide for 
the compulsory notification of 
\ acancies to employment ex-
changes tx taken into considera-
tion ’

Thi motion was adopted 
Mr Depaty-Speaker: Now we take 

up the Bill clause by clause May 
I know if the amendments are going 
to be moved now after this speech’

Shri P. K. Deo: I think 50

Clause I  — (Definitions)
Mr Depaty-Speaker: Are there any 

amendments*’
The questions is
Shri A C. Guha: 1 think there is an 

amendment of mine to clause 2

Mr Deputy-Speaker: I called for it. 
If there is one, the hon Member 
should stand up and say

Shri A. C Guha: It reads
Page 3, line 7,—

for “twenty-five" substitute 
"fifty (excluding unskilled office 
work)”

I think the number 25 should at 
least exclude unskilled labour. Ot
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unskilled labour is to be excluded 
from the purview of this Bill, the 
number should b e .......

Shri Nanda: There is no mention of 
unskilled labour in the Bill.

Shri A. C. Gaha: There is definition 
of “unskilled office work". This 
number 25 will also include those who 
are engaged in unskilled office work 
That category should be excluded 
bom this number.

Shri Nanda: Unskilled office workers 
in a plant employing 25 employers 
will not be many In any case, what 
will be the harm if it is 20 rather 
than 25’  When you exclude them 
why should there be any discrimina-
tion?

Mr. Depaty-Speaker: It is not mov-
ed I suppose

The question is;
"That clause 2 stand part of the

Bill"
The motion u’at adopted

Clause 2 was added to the Bill.
Clause 3 —(Act not to apply tn re-

lation to certain vacane.es)
The Deputy Minister of Labour 

(Shri Ahld All): I beg to move

Page 3, after line 31, insert—
“ (e) in any employment con-

nected with the staff of Parlia-
ment ”

The reason is that parliamentary re-
cords are not open to inspection, and 
therefore the intention is to exclude 
Parliament Secretariat from this 
Bill

Mr. Depaty-Speaker: Lest it should 
be misunderstood, I should make it 
clear that the hon Speaker is not 
averse to ..notifying all the vacancies 
that occur here to the employment 
exchanges, but it would be desirable 
1 suppose that it should be done by a 
convention rather than by law and
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compulsion. So, I make Utis 
announcement that in future when-
ever vacancies are there, they would 
be notified to the employment ex-
changes for the sake of reeocds or 
preparing statistics. That would be 
done, as that is also the main objec-
tive I welcome this amendment and 
then it is for the Parliament Mem-
bers now to decide what to do with it.
I put this amendment to the vote of 
the House 

Shri Taagamani: After what you 
have stated, it is very difficult for us 
to reject it 

Mr. Deputy -Speaker: The question 
is-

Page 3. after line 81, insert— B
“ (e) in any employment con-

nected with the staff of Parlia-
ment ”

The motion was adopted,
Mr. Depaty-Speaker: The question

is:
“That clause 3, as amended, 

stand part of the Bill”
The motion was adopted.

Clause 3 as amended, was added to 
the Bill
Clause 4 —  ̂Notification of vacancies 

to employment exchanges)
Mr. Deputy-Speaker: Any amend-

ments'*
The question is.
8hri A. C. Gaha: I have
Mr. Depaty-Speaker: I was waiting

for him 1 put it and he did not stand 
up

Shri A. C. Guha: I have been stand* 
mg

I would suggest that the hon 
Minister, under the rule-making 
power, may give some directions that 
the employment exchange, as far as 
possible, should be within tbe State in



which the particular unit of employ-
ment is situated. Otherwise, it would 
create difficulties lour the residents of 
that particular State I do not want 
to press the amendment My amend-
ment is that the employment exchange 
be within the State, but you can do 
it under the rule-making power by 
asking the Central Government hi the 
case of the public sector, and the ap-
propriate State Government in the 
ease of the private sector, to see that 
as far as possible the employment ex-
changes are withm the State m which 
the particular industrial unit is 
situated

Shri Nanda: I did not quite follow
Mr. Depaty-Speaker: Then that can 

be discussed afterwards For my 
purpose it is enough that he does not 
press it

Shri A. C Guha* For my purpose 
U is not enough

Mr. Depaty-Speaker: When he says 
he Is not going to press the amend-
ment, he can talk about the rules and 
anything that is to be contained in 
them even afterwards, after this 
clause is passed Re does not press 
it, therefore I need not wait

Shri A. G. Guha: I hope the hon 
Minister will agree to the amendment 
because it is only an enabling clause 
In certain cases, where the Govern, 
ment may feel so, they may insist on 
this And according to the recom-
mendation of the committee also, for 
the present, they do not ask for com-
pulsory recruitment through the em-
ployment exchanges But they said 
'for the present’ Five Years have 
elapsed since then, and I think Gov-
ernment should now take this enabl-
ing authority This is }ust an enabl-
ing provision, by which Government 
may give directions to certain cate-
gories of employers that they should 
make the recruitment through the 
employment exchanges

X do not like to press the amend-
ment, unless the Minister Is agreeable 
to this or can find out some way to

.0 t $ m&oyvwnt AUGUST
Exchanges

, 1 * 8 *  {Compultory N otification  4 5 2  
Of V acancies) B itl

give effect to the object of this amend-
ment

8hrf Naada: The Minister is not
agreeable But I may add further 
that this will change the character of 
the Bill That introduces a new kind 
of compulsion which has not even 
been visualised, and, therefore, I do 
not think it is proper to introduce it 
now

Mr. Depaty-Speaker: I think I can 
now put the clause to the vote at the 
House

The question is

“That clause 4 stand part of the 
BiLL”
* The motion was adopted.
Clause 4 was added to the Bill
Clauses 5 to 10 were added to ther 

Bill

Clause 1 -(Short Title, extent and 
commencement)

Shri P. K Deo* It is high tune that 
we should consider India as an in. 
tegral whole now If we have a pro-
vision like this, namely 'It extends to 
the whole of India except the State 
of Jammu and Kashmir’, in our 
statute-book, I think it is stinking; 
and it is high time that it should be 
deleted I press that the following 
amendment of mine may be put to the 
vote of the House, namely—

Page 1, lines 5 and €,
omit “except the State of 

Jammu and Kashmir”

Mr Depaty-Speaker: Has the hon
Minister anything to say about the ex-
clusion of Jammu and Kashmir9

Shri Nanda: It is not for me to say 
anything It is a general method 
here, and it anses out of the Consti-
tution, I suppose It is a point aris-
ing out of the Constitution

Shri Naoahir B ta iw li (Bast 
Khandesh). The amendment is out o t 
order
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Mr. O^MtT-SpMdw: I suppose the 
hon. Member does not press it.

The question is:
"That clause 1 stand part of the 

BUL".

The motion was adopted.
Clause 1 was added to the Bill.
The Enacting Formula and the long 

Title were added to the BtlL
Shri Nanda: I beg to move:

“That the Bill, as amended. b« 
passed” .
Mr. Depaty-Speaker: Motion moved:

“Thai the Bill, as amended, fcp 
passed.”.
Shri Sapakar (Sambalpur): May I 

put one question? You made certain 
observations regarding the Lok Sabhp 
itself. Am I to understand that when-
ever there is a vacancy in this House 
also, the Speaker will notify to th< 
■employment exchange?

Mr. Depaty-Speaker; We are not
•employed by anybody, T suppose 
Here, we are talking of the employees 
and the employers. The hon Mem 
ber should not feel like that, n& if he 
was a servant of somebody

Shri Braj Baj Singh (Firozabad) 
"We are servants of the people

Mr. Deputy-Speaker: The question
is:

"That the Bill, as amended, be 
passed”.

The motion u<<u adopted

14.15 ht*.
INDIAN ELECTRICITY (AMEND-

MENT) BILL

Mr. Depaty-Speaker: The House
will now lake up the Indian Electri-
city (Amendment) Bill, as reported by 
the Joint Committee,

Shri Paalgrahi (Puri): What ia the
time allotted for this?

Mr. Depaty-Speaker: Tho chit
before me indicates that it is 5 houtf 
SO minutes.

The Minister of Irrigation and 
Power (Hafts Mohammad Ibrahim): I
beg to move:

"That the Bill further to amend 
the Indian Electricity Act, 1910, as 
reported by the Joint Committee, 
be taken into consideration”.

At the outset, I thank the Chairman 
of the Joint Committee,—that is, you, 
Sir,—who conducted the proceedings 
in an excellent manner maintaining 
cordiality and harmony and getting 
the business through within a reason-
able time through his guidance I 
also thank the hon Members of the 
Joint Committee who devoted their 
time, took keen interest and tried to 
improve the Bill in so many respects 
according to their light.

As far a& this Bill is concerned, I 
propose to explain something about its 
background, in order that the real 
import and the meaning and effect of 
the amendments included m the Bill, 
and particulaily, in the report of the 
Joint Committee, may be very well 
understood That background lies in 
the expansion or development which 
has taken place from 1910 up to this 
time That expansion may be viewed 
through the figures which I shall pre-
sently place before this House; and 
these are just a few These will 
enable hon Members to have a full 
idea as to how far India has advanced 
in the matter of electricity.

In the year 1910, India had only 15 
steam plants, one oil plant, and IS 
hydro-plants The total was 31; and 
the installed capacity of all these was 
31,000 k w As against that, in the 
year 1957, India had 1,597 steam plants, 
328 oil plants and 1,061 hydro-plants. 
The total comes to 2,986. llie installed 
capacity of these is 28,88,000 k.w. That 
makes a lot of difference, that is, this 
expansion makes a lot of differencê
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and gives rise to so many new needs 
and considerations which could not 
And a place in the Act of 1910.

Therefore, certain principles were 
evolved, looking to the conditions pre-
vailing at the present time in the 
country, on the basis of which this 
law might have been evolved. In 
order to remind the hon. Members, I 
might read out those principles here, 
because we have to remember them 
at the time of considering the amend-
ments which we shall be doing some 
time later.

One of the principles on the basis of 
which this Bill was prepared was to 
make available to the consumers serv-
ed by Government departments the 
same facilities as are enjoyed by con-
sumers served by private licensees. 
As far as the law is concerned, so far, 
the position has been that certain lia-
bilities and duties are cast by law on 
the licensees who supply electricity; 
but at present Government, to the 
extent of a bit less than half, are 
providing electricity and dealing with 
the consumers. Therefore, it was con-
sidered necessary that Government 
should also be; placed under an obli-
gation in respect of those matters in 
respect of which the law obliges the 
licensees to provide certain facilities 
to the consumers. Then, as regards the 
facilities which are enjoyed at present 
their pace is narrow; that has to be 
widened, and more facilities have to be 
provided. For the sake of illustration,
I may state here that the principles 
adopted in regard to the facilities to 
be given are: to enlarge and extend 
the facilities at present available to 
the consumers, and to tighten control 
over the operational activities of the 
licensees, to provide for inspection of 
electric works and installations of the 
Central Government, and to make con-
sequential amendments thereto.

Now, I will proceed to point out 
which are the amendments contained 
in this Bill in accordance with these 
principles. Let us take the first prin-
ciple, namely, to make available to 
the consumers by government depart-

ments the same facilities as are provid-
ed by the private licensees. At present, 
there is no obligation on Government 
to supply electricity to the consumer 
who has applied within a particular 
time; on the other hand, licensees are 
forced by the law to provide electri-
city within 30 days. After the passing 
of this Bill into law this obligation 
is going to apply to Government also.

Similarly, licensees provide meters, 
but Government do not. They might 
have done so, but that was without 
any obligation. But in future, the 
same thing shall have to be done by 
the Government also.

In this connection, disputes which 
arise between the consumers and the 
licensees are referred to the Electrical 
Inspector. If there arises any dispute 
between the Government and the con-
sumer in the area which is served by 
the Government, then the Electrical 
Inspector has no authority to take up 
that matter. But through the amend-
ment now suggested, it will be possi-
ble for the Electrical Inspector to 
consider those matters where Govern-
ment are concerned and give his deci-
sion according to this law.

As far as consumers are concerned, 
one convenience which has been pro- 
vided by this Bill is this. The licen-
sees have two sorts of areas, compul-
sory and non-compulsory. As far as 
the non-compulsory area is concerned, 
he will provide electricity if six per-
sons are available to take connections 
in that area. Now, this number has 
been reduced to two. After this am-
endment is passed, if only two persons 
apply for connection, it will be incum-
bent upon the licensee to provide elec-
tricity to that non-compulsory area.

From the mains up to the house of 
the consumer the line is provided. This 
is done at the expense erf the consu-
mer. In regard to estimates of the cost 
of such lines, there arose so many 
cases in the past. They have to be 
decided by some authority; otherwise, 
these cases would be continuing for a 
long time. Therefore, it was consider-
ed necessity that provision should be 
made in this Bill which may set at rest
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all thaw controversies, a particular 
amount being fixed which may be ask-
ed by Die licensee from the consumer 
at that time. For this purpose, many 
such cues were examined and it was 
found that an average of 15 per cent., 
was the cost that had to be paid by 
the consumer. Therefore, this figure 
has been accepted m an amendment to 
this effect

There is another thing. At present, 
occupiers in houses such as tenants— 
and lakhs and lakhs of people in India 
are residing as tenants in the houses 
of ethers—are not entitled to get con-
nection, as the law stands at present, 
without the consent of the owner. If a 
tenant applies for a connection, the 
consent of the owner has to be taken; 
if the latter does not agree, the connec-
tion cannot be given to the tenant 
TUi is very hard on the tenant, and 
to remove this hardship, provision has 
been made in this Bill to the effect that 
the occupier will get electricity pro-
vided he is lawfully there. A person 
who is not lawfully there, whose title 
cannot be accepted will not be given, 
but if he is there with the permission 
and authority of the owner himself, 
he will be given electricity without 
permission being asked for from the 
owner of the house.

Then there is the question of hand-
ing over an undertaking to the pur-
chaser pending settlement of payment. 
When a licence terminates or is revok-
ed, then provision has to be made for 
a new licensee. For this purpose, Gov-
ernment will find out someone who 
will take the licence for the under-
taking so that he may run the show 
there. The person who had been 
there before as licensee loses interest 
at that moment. Because the previous 
licensee loses interest, does not pro-
vide facilities and does not look to the 
interests of the consumers, therefore 
Government should be able to provide 
a substitute who may be the purchaser 
of that undertaking. That person will 
come in. So through an amendment, 
Government have been authorised to 
bring in some one else who will be 
in charge at that place.

There are so many services; som* 
services and some uses of electricity 
become essential under particular cir-
cumstances as also generally. At pre-
sent, there is in law no provision to 
treat an essential service in preference- 
to an ordinary service. Suppose 'A ' 
requires electricity which is for an 
essential service. *B’ is also there, but 
he is asking for electricity for some 
ordinary purpose. Up to tills time, 
there is no distinction between (he 
two But now a distinction ha« been 
made and Government are authorised 
to declare a particular service as essen-
tial for the sake of being given prio-
rity in connection with getting electri-
city from the supplier. This is one 
thing. At the same time, there was »  
provision that government establish-
ments also would be given priority. 
That has been done away with at the 
Committee stage and it has now been 
decided that government departments 
will be at par with others, except in 
the case of those government depart-
ments which, for the time being, are 
engaged in doing some service which 
is an essential service.

Then, it has already been noticed so 
many times that whenever there arose 
circumstances in the country on 
account of which the necessity of con-
trol was felt, every time Government 
had to come to the Legislature to get 
laws passed and then impose control. 
In order that Government may have 
standing powers under the law to 
impose control in any area whenever 
the need for the same is felt as a 
result of circumstances arising in the 
country, it is proposed to authorise 
Government to impose such control 
without coming to the Legislature far 
taking permission.

So far as the compensation payable 
to the licensee is concerned, the entire 
plant and machinery and everything 
which belonged to him is assessed. So 
those portions ot the lines also for 
which the consumers had paid are in-
cluded at present. There remained a 
lacuna. In this Bill it is said that 
those portions should not be included
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for assessment for the purposes of 
compensation because the licensee can-
not be deemed to be entitled to the 
money which was spent on that by 
another person, the consumer.

In the licences there used to be two 
areas, the compulsory and the non- 
compulsory area. In the compulsory 
area, according to the licence, the 
licensee shall provide electricity 
within a specified time. It used to be 
specified in the terms. If he failed to 
do that there was nothing to be done 
against him before now. Now it is 
provided that his security in part or 
whole may be forfeited if he does not 
comply with that requirement of the 
licence in regard to the compulsory 
area in connection with the supply of

As far as amendments to the licence 
is concerned, at present the position is 
that a licensee applies and Government 
takes up the matter and the amendment 
is made. It is not open to the Govern-
ment to take it up themselves; nor 
anybody else. But in this Bill it has 
been provided that Government on its 
own initiative or at the suggestion of 
any other person can also take up this 
question of amendment and that an 
amendment may be made.

In connection with the amendment, 
the consent of the licensee was taken. 
In regard to that it has been provided 
that if he withholds consent unreason-
ably in the opinion of Government, it 
will not be cared for—-whether he has 
consented or not—and the amendment 
will be made.

As far as the period of licence is 
concerned, so far many licences were 
given for 50 years. Now the time has 
been reduced to 20 years. There could 
be an extension for 20 years, that is, 
in the case of 50 years. Now that has 
been reduced to 10 yean.

Now, I come to the amendments 
which have been accepted by the Joint 
Committee. They are very few and I 
will not be taking much time of the 
House. But I should mention them. 
One amendment has the effect of plac-
ing the State Government under an 

to consult the Electricity 
Board before amending the licence. I

have already said that the Government 
caA amend a licence. In that case 
Government will have to consult the 
Electricity Board also in regard to that 
amendment. I have already said that 
Government on its own initiative or 
at the instance of somebody else can 
an\end the licence. In the original 
Bill as presented to this House there 
w*8 provision with regard to amend-
ment but there was no provision in 
regard to the amendment which could 
be made by Government at the inst-
ance of someone.

Government can sell the undertak-
ing to another when the licensee is 
being sent away by vacation or on 
account of the termination of the 
Period. In that case the purchaser has 
to be found by Government and the 
w4rd ‘shall’ has been used. That is

^  person Government has found 
be given the licence. In the 

Committee it was considered that it 
w4s not fit that Government should be 
Pi%ced under an obligation compul-
sorily to that person it anything comes 
to the notice of Government that 
that person is not ftt. It may not be 
g>Ven to him. Therefore, the word 
sliair has been substituted by the 
wbrd ‘may’. Now, Government has 
“Mthority either to give or refuse to 
give the licence.

There is a Central Electricity Board 
*|iich is provided in the Act of 1919. 
Tljp function of that Board is to make 
rules. There are so many representa-
tives on it. Previously, under the Con-
stitution, there existed Part C States. 
Nqw, they are no more there, and 

. there are Union territories. Therefore 
Union territories have been substitut-
ed for the Part C States by an amend 
m.ent in the Joint Committee. In the 
n\imerical strength of the representa-
tion that was given to Government an 
•Edition of one has been nude in order 
U, enable Government to tend a repre-
sentative of Atomic Energy on that 
body.

Besides, there are so many Electri-
city Boards in India in the various 
States. It was desired that they too 
should be given representation on the 
Central Electricity Board which it a
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rule-making body They also have 
been given representation

a

I would venture to say something 
about the notes of duaent and the 
points mentioned in those notes After 
that X will finish Each and every 
minute of dissent in the Report says 
that the rates of electricity should be 
fixed It was the position before the 
Act of 1948 that at the tune of the 
licence it was settled between the 
Government and the licensee will 
charge so much for this sort of con-
sumption and so much for other sorts 
of consumption These rates were 
mentioned in the licence

In the year 1948, the Electricity Sup-
ply Act was passed by Parliament in 
which a new position was introduced 
And that position is that the licensee 
can make a profit on his investment 
Previously, it was probably 6 per cent 
and, afterwards, it has been substitut-
ed by bank rate plus 2 per cent After 
1948 this practice started in the coun-
try There was also provision m the 
Act that the Governments will get the 
accounts of the licensees examined 
Accordingly, the chartered accountants 
checked their accounts to find out 
whether they have made more money 
than they should according to the law
II it is found to be so, a committee may 
be set up to decide whether there 
should be any reduction in the rates 
charged That is the practice in vogue 
at present in the country after the 
1948 Act Now, the question is which 
of these two methods is preferable9 
One principle is that there should be a 
contract between the licensee and the 
Government and the charge should be 
fixed Another is what is contained in 
this Bill In my humble opinion. I 
hold the view that the change is for 
the better It is more scientific and us 
directly related to the cost of genera-
tion The charges will be fixed on the 
>»«»«»« of the cost of generation that a 
particular licensee had to incur and 
on that basis it will be decided as to 
what he should get In the previous 
position, there might be consideration 
collaterally as to what he Spent on the

under taking. It may be taken fate 
consideration But It was not neces-
sarily related directly to the cost ot  
generation Now, there is direct rela-
tion between the two It is generally 
known that the cost of generation is 
not one and the same in eafch area and 
the prices differ from State to State 
and from locality to locality because of 
the cost of generation So, we do not 
revert to the position which was pre-
valent m 1910

Then there is also the 50 per cent of 
which I was speaking about that being 
allowed to the licensee It was said 
that when one asked for a new con-
nection that should not be given It 
is said so I have not been able to 
follow the reason behind that Why 
should he not be given9 Is it because 
m a year there is no supply* If it 
happens that only two persons appiy 
for electricity in a particular non- 
tompulsory area, electricity should be 
taken to that area and m that ca»o 
why should he not bt given the conces-
sion he should gt t. as> is provided here* 
I think the hon Members should ton- 
sidti that

In the notes of dissent they say that 
book value should be paid to the licen-
see at the time of separation or trans-
fer There is b principle that no clas» 
should be presumed to be dishonest It 
is a principle which is generally 
accepted All laws are framed on that 
basis The courts also begin with thi» 
presumption that no person is to bo 
denned tondemnable unless there i-> 
something on the basis of which ow* 
can say so In spite of any experience 
In the past about these licensees whirh 
might have been condemn&ble, it can-
not be generally said that every licen-
see is of that kind, because of Uw 
misdeed of a certain person m the past 
at a particular tune or place they 
should not be treated like that Sup 
pose I want to sell my house Only 
the market rate will determine the 
price The purchaser will be willing 
to pay that price and 1 will be willing 
to take that price In all trading
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transactions, the market price is con-
sidered the basli for the price and I 
am not able to see the reason why m 
their case the market value should be 
abandoned and the book value should 
be adopted. There are licensees who 
have been serving for the last 40—45 
years. When they set up the plant, the 
price of machinery must have been 
much less than today; the price must 
have been less even in those countries 
from which they were imported. If mar-
ket price is not paid, what would that 
machinery fetch by way of return if 
it is sold? It would be rather hard on 
them. The machinery may be 50 
years old or 20 years old or even S 
years old. But whatever price it can 
fetch in the market, it would be fair 
to give that price. Therefore, it was 
provided that fair market price would 
be given to him if the licensee* is turn-
ed out.

There is also another point. There 
is no necessity for a provision of thr 
kind asked for. The practice so far 
has been that whenever a licence has 
changed hands and another licensee 
has stepped into the place of the pre-
vious one, the entire staff and the 
entire establishment had been taken 
over by him. It may not be possible 
to find out any examples in which 
it has not been done. At least to my 
knowledge, there has been no such 
instance. So, there is no necessity 
now to put some curb or to force by 
law the licensees to take over each 
and everybody there. It was not 
necessary to introduce, anything like 
that in this Bill.

TOere is one thing in the notes of 
dissent which is very good: the sug-
gestion that the charges for agricul-
tural and small industries must be 
less than for others. But an amend-
ment is sought to be made m this Bill. 
I submit that the question of price is 
foreign to this Bill. There is a provi-
sion in the 1948 Act that certain things 
which were there in the 1910 Act were 
deemed to have been abrogated This 
subject has been specifically dealt with, 
in the Act of 1848. If the question ot 
prices has to be considered it can be 
considered in the relevant place but

not in connection with this Bill. 
Besides, I may say for the information, 
of the hon. Members that the Central 
Government has written to the State 
Governments, that they should con-
sider this question and they should be 
ready to subsidise if neceskarv, and 
that a part of that subsidy win also 
be provided by the Central Govern-
ment. So it is not that th*> Central 
Government are not aware or are- 
negligent of the necessity of provid-
ing cheap electricity for the small- 
scale industry and for agriculture, but 
as far as licences are concerned when-
ever any licence is given at that tune 
they may consider this question, and if 
it is possible to give some accommoda-
tion to this matter they may give, 
otherwise not. I can say one thing. I 
also will consider this question in con-
nection with the Act of 1948. I say 
this, Sir. to the House, through you: 
but here it is quite irrelevant and it 
has no placc. Therefore, we should 
not think of introducing this matter 
here.

Shri F. R. Patel (Mehsana): It you 
amend the Act of 1910 cn this point of 
fixing the rates, how is it possible that 
we will be able to fix the prices under 
the Act of 1948?

Hafix Mohammad Ibrahim: 1 did
not enlarge what I said, because 1 
thought it not necessary to enlarge it 
1 will consider the whole thing as to 
how it can be done. If it cannot be 
done, then the whole thing will be 
considered. That is ' the only Act 
where it can be introduced, and there-
fore it will be introduced there. If the 
scheme which is sponsored by the 
Central Government themselves is 
adopted, there will be no necessity of 
doing anything at all.

There is one suggestion in the dis-
senting notes, that in the Union Ter-
ritories Boards should be established. 
As far as I know, the development of 
electricity in those areas so tar is not 
enough to introduce such a costly 
affair as the Board. There are verjr
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.small plants with very little capacity 
to produce electricity or power. So, 
Jet there be development. As soon as 
-development takes place and those 
Areas progress, they will feel the neces-
sity of introducing Boards there also 
But at the present moment it is not 
.at all necessary and there is no harm 
if no Board is established there; Gov-
ernment can very well deal with the 
matter.

One thing more, and that »  about 
•supply of electricity in non-compul- 
sory area. As I mentioned, for supply 
-of electricity in non-compulsory area 
six persons were required and now 
only two persons will be required. In 
the dissenting note it has been sug-
gested that it should be reduced to 
ene. As to that I would ray, if the 
<eompulsory area and the non-compul- 
aory area are both placed at the same 
level, there must be some reason be-
hind this division of the area into two 
compartments: compulsory and non- 
■compulsory. The difference or the 
-distinction that exist today must dis-
appear, because the division is based 
■only on this. In the compulsory area 
one is bound to get electricity within 
thirty days if one applies and that too 
without any guarantee. If a similar 
position is being sought to be main-
tained or established in an area which 
is non-compulsory there will be cer-
tain difficulties as far as those licenses 
-are concerned. We have entered into 
contracts with certain contractors 
Those contract* have their own 
sanctity about them So long at those 
contracts exist you cannot take away 
the sanctity about them Thev cannot 
be violated. Thev should not be 
violated. It is against public interest, 
against morality, against everything 
"Ttierefore, I do not think it would be 
desirable to reduce the number to one 
and to place that area just at the same 
level at which (he compulsory area 
stands.

Here the question has been made 
-easier. tt is not the consumer who 
-will go to And out another consumer, 
ft  is the duty of the licensee. If 1  for

example, in a non-compulsory area 
apply for electricity, it will be incum-
bent upon the licensee to go out and 
search whether there is anyone else 
in need of electricity. If he finds out 
one then he will give me. Xt is 
through publication that this search is 
made. That has been the practice. 
Therefore, the change suggested is not 
a very easy thing to do, and I think it 
is not a desired thing at all.

Shri Sapakar (Sambaipur): Sir, 
may I say that it also relates to com' 
pulsory area where it is suggested that 
“one or more" should be substituted?

Halls Mohammad Ibrahim: No. Now,
Sir, nationalsation is also suggested. 
Nationalisation, obviously, is a costly 
affair. I had with me—unfortunately 
it is not in my pepers now—the num-
ber of licensees m this countiv who 
are supplying electricity to the diffe-
rent areas We cannot take them over 
without paying compensation. Under 
the Constitution we cannot take away 
anything from anyone unless we pay 
Therefore, nationalisation depends 
upon payment of compensation, and 
that compensation will amount to, in 
my opinion, probably, crores and 
crores of rupees This question was 
considered recently by the Planning 
Commission here, and they came to 
the decision that unless and until on 
account of the bad ccnduct or some 
such thing someone has to be ousted 
a licensee should not be removed so 
that that money may be saved and 
spent on other purposes during the 
Plan period If this policy is main-
tained. in that case nationalisation In 
respect of these licensees is not pos-
sible Even if it is started. It cannot 
be done all at once; it will take years 
and years to be completed. It is not 
a thing where we can say that to-
morrow we will be able to do so in 
respect of the entire area. This la a 
very difficult Job, to take all the areas 
from the licensees and provide electri-
city through such agencies as the Stale 
Governments will be able to provide. 
So many difficulties will arise, and tt 
is from that angle that the matte* vttl 
have to be judged.
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nm vfon, nationalisation, in my 
opinion, «t pr—snt is not possible. I 
am not discarding natloaaliaetlsn. 
Hiere may be essential servicer 1 am 
in favour of having essential services. 
Vftf'fs fir aa poisititeTthey should lie 
done directly by the Government But, 
at the same time, I see whether it la 
practicable or not, whether we can do 
so or not. Therefore, this idea is quite 
good, but it is not practicable.

Shri Braj BaJ Sh*h (Firoxabad)- 
What are tile difficulties?

Mr. Depaty-Speaker He has already 
stated them.

■afs Meliat—lad Ibrahim: It is not 
possible to put it into execution at the 
present time.

Shri BnJ BaJ Singh: If in other res-
pects compensation for nationalisation 
aotdd be given on an equitable basis, 
etmld that not be applied to this under-
taking also?

Mr. Depaty-Speaker: It will entail 
owes of rupees. That is what he said

IS hrs.
n«s» Mohammad Ibrahim: Com-

pensation shall have to be given, but 
money is required for that

Shri Braj Raj Singh: Of course, but 
the figure could not be so high as the 
hon. Minister said.

Mr. D ep a ty -S p ea k er: It is not the
issue at present It is the principle
or policy of the measure which i' 

k under consideration

Hall« Mohammad Ibrahim: It u not
a question of argument—a verbal war 
or a wordy war It is a practical 
question Let us see the undertaking 
of persons who are supplyinp eltctri 
city and what money we shall have 
to pay for them We can g**t '•o man' 
estimates prepared Then you can 
understand the position very well

Now, something about the federa-
tion which took the trouble of giving 
evidence. I think, however, that I 
have covered some of their points

Shri BnJ Sal Siagfc: Something 
must be said about the federation also.

Mr. Dapnty-Bpeahsc: Perhaps the
hon. Minister wanted to say something 
about the evidence.

The Depatty Minister of Irrigation 
and Power (Shri BatU): That has
been circulated.

Mr. Depaty-Speaker: Then he need 
not say anything about the evidmco.

wpa» Mohammad IhrahhK Thank
you. I have finished. 1 commend the 
motion to the acceptance of the Houaa

Mr. Depaty-Speaker: Motion moved:

‘That the Bill further to amend 
the Indian Electricity Act, 1910, as 
reported by the Joint Committee, 
be taken into consideration'*.
Several hon. Mombete rose—

Mr. Depaty-Speaker: Moat of the
Members who have risen are Members 
of the Joint Committee.

Shri Naaahir Bharacha (Bast
Khandesh) - I was not a Member.

Shri Paaigrahi: I was not a Mem-
ber

Shri Sinhasan Singh (Gorakhpur): I 
was not there

Shri Braj Raj Singh: I also want to
speak

Mr Deputy-Speaker: I shall give
him an opportunity

Shri Naushir Bharucha: I concede 
ihat the Bill which this House is at 
present considering constitutes a 
major effort in amending the outmod-
ed Act of 1910 Out of the 58 sections 
and one schedule of that Act, as many 
as 34 sections have come in for amend-
ment The hon Minister, while sp.ak- 
mp. referred to the purpose of the BiU. 
the major purpose being the giving of 
facilities to the consumer, facilities by 
Government departments to the con-
sumers which were hitherto denied, a 
stricter control over licensees and 
control over distribution and supply

IS# LSD.—7
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having regard to the conditions that 
may develop and stricter inspection. 
Though these purposes have been part- 
]jr attained by this Bill and a big 
advance has been scored so far as the 
1810 Act is concerned, I feel that in 
file matter of facilities to the con- 
jtimers, in spite of the Joint Commit-
tee’s report, many things require to be 
done if the consumer is to be given a 
fair deal.

• I appreciate the fact that some 
reasonable advances have been made 
tar this direction, particularly, for 
instance, where the landlord does not 
permit his premises to be connected 
the consent of the occupier is enough 
for the purpose. But even there, my 
grievance is that the changes which 
the Joint Committee has made have 
very largely watered down even such 
concessions as had been made

There are certain important issues 
which require more careful considera-
tion. It will be appreciated that in 
the 1910 Act, opportunity was given 
largely to the private entrepreneur m 
the matter of purchase of electrical 
undertakings This order has now 
been reversed and the Bill provides 
that where a licence has been revoked 
the option of purchase should be given 
first to the State Electricity Board, 
secondly to the Government, thirdly 
to the local body, and then finally, 
if the authorities are not In a position 
or are unwilling to take up, the indi-
vidual should be given such option 
So far as the 1948 Act is concerned, 
certain undertakings could be purchas-
ed only when a scheme is prepared for 
a particular area and where a generat-
ing station has been designated as a 
controlled station. But the 1910 Act 
provides an opportunity for purchase 
whenever a licence is revoked or the 
licence has expired by efflux of time 
It does not require as a condition pre-
cedent that there should be any 
scheme operating within any area. 
Therefore, to my mind, it is a big dis-
appointment that the Joint Commit- 
lee has not amended the Bill so as to 
make it obligatory on State Electri-

city Boards to purchase such under- 
*fMngi

1 quite appreciate the point of view 
of the hon. Prime Minister that if 
nationalisation was suddenly decided 
upon various practical difficulties 
would arise including the huge 
amounts which have to be paid by 
way of compensation and which the 
States may not be in a position to pay.
I can also appreciate other things 
which the hon Minister said, namely, 
the practical difficulties. But I fail to 
understand why we cannot make a 
beginning where a licence of a licensee 
has been revoked either by the wilful 
default or for whatever reason, such 
as the expiry with the ^efflux 
of time, and I cannot understand 
why on such occasions the generating 
stations should not be compulsorily 
taken over by the State Electricity 
Boards I am against giving the option 
to the State Boards to say that 
they do not want to take over 
an undertaking, because, they have 
a good opportunity, without in 
anyway affecting the rights of 
any licensee You have an oppor-
tunity to take it over and that oppor-
tunity is not being availed of, and 
my reason for advocating this course 
is this If such generating stations 
are taken over, then the co-ordination 
of generation and distribution of 
electricity becomes more feasible, 
there can be better load control, and 
transfer of power through the grid of* 
the State Electricity Boards can be 
attained Though the stage has not 
reached as in England where the 
electric supply industry has been 
nationalised, still, a very high degree 
of co-ordination can be achieved if a 
policy is followed, namely, of the 
State Electricity Boards bring com-
pulsorily required to take over those 
stations in respect of which the 
licences have expired or have been 
revoked If this is done, in future 
there will be lesser need of having 
controlled stations and gradually sn 
area will be built up which will come
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ander the control of the State 
Electricity Boards.

Perhaps the argument may be 
advanced that* certain generating 
stations may be highly uneconomic 
and they may be running at a loss, 
and a station which is a losing con-
cern should not be foisted upon the 
State Electricity Boards. But I am 
of the view that in the matter of 
electricity, the position should be 
this. Assume for a moment that in
• particular town a particular 
undertaking is working at a 
loss as a result of which the service 
is inadequate and the licence is 
revoked. But the people of the town 
are entitled to electricity and I think 
if' the State Electricity Board did 
undertake to buy up such an under-
taking with the extra facilities that 
it will command and the less 
incidence of overhead and other 
expenses, it would be possible for 
the State Electricity Board to run 
even such a station, if not at a profit, 
at least not with a very great loss. 
Hie fact must remain that the people 
of a town are entitled to electricity, 
and the mere fact that an under-
taking has been a losing concern is 
no ground for denying that facility 
which should be given to the people.

I am also glad that some measure 
of advance has been made in the 
matter of amending licences. The 
hon. Minister waxed very eloquent 
on the question of sanctity of 
licences. I am rather surprised at it. 
1 am not one of those who is going 
to attach too much weight to the 
sanctity of licences. But without 
any undue encroachment upon any 
licensee, and in public interest, I 
think we live in an age when we 
should not permit contracts and 
licences to stand in the way of public 
welfare and public interests.

In this particular case also the Bill 
has taken ear* of this fact, and the 
concept of sanctity of contract has 
been largely modified in the Bill

itself. A very welcome amendment 
has been made by the Joint Com-
mittee, namely, the publication of 
alteration in a licence where altera-
tion is made otherwise than on an 
application of the licensee. I think 
when the licences are altered, it is 
necessary that the public should have 
some say. I shall presently make a 
complaint and a grievance of the 
fact that so far as the consumer Is 
concerned, he has been sadly neglect-
ed.

Coming to the question of pay-
ment of price for taking over an 
undertaking whose licence has been 
revoked or has expired, when the 
licence has been revoked, the 1010 
Act lays down that the fair market 
value of land, building, plant and 
materials at the time of purchase 
should be considered as the proper 
price, regard being had to the condi-
tions in which the assets are at that 
time. In case where the licence 
expires by efflux of time, in addition 
to the fair market value, 20 per cent 
solatium has to be added for compul-
sory acquisition. The Bill provided 
for fair market value less goodwill 
or profits. That was the correct 
decision to take, because in an under-
taking where a monopoly position 
prevails, no question of goodwill can 
ever arise. If today I am taking 
electricity from the New Delhi 
Municipal Committee which runs its 
electricity branch in a very shabby 
and haphazard manner, it is not 
because I have got any goodwill for 
it, but because I have got no other 
source to turn to for supply of 
electricity. So, in considering market 
value, goodwill must essentially go. 
That is also in line with numerous 
decisions of the U.S. Supreme Court 
where in the matter of valuation, 
‘goodwill’ has been compulsorily 
discarded as an element of value, 
though the U.S. Supreme Court haa 
distinguished between 'goodwill' and 
the pnee of a going concern or 
‘going concern value'. So I am glad 
that in estimating market value, 
goodwill has been eliminated.
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Also, any profit ettuddtantiOM 

have bean rightly eliminated, tor the 
simple reason that the price is 
regulated not in competition general-
ly or in consonance wiflPta* 111# '' 01 
supply and demand, but by the Act 
It is proper, therefore, to eliminate 
it also. However, I do not quite 
understand why She Joint Committee 
omitted the word fair* out of fair 
market value'. 1 have not been able 
to follow that

A question arises in respect of the 
service lines, the cost at which has 
been contributed by the consumer. 
1 am told that that amounts to a fair 
proportion 01 the assets—whether 
that service line cost should be 
excluded or not I understand the 
hon. Minister has tabled an amend-
ment I have also tabled an amend-
ment that in calculating the value of 
an enterprise, the cost of service line 
should not be excluded. I could 
have excluded it if in the case of 
purchase, the law had provided that 
the State Electricity Board should 
compulsorily take it over, because 
then the benefit of a private con-
sumer paying for the cost of such 
line goes to the State But when you 
leave it in law to any private entre-
preneur to purchase the enterprise. 
I do not find any sense in excluding 
the cost of service lines contributed 
by the consumer and giving the 
benefit of it to another private entre-
preneur. We can exclude the cost 
only if the State is going to benefit 
by it; not if any private individual is 
going to benefit On that basis, I 
think that the cost should not bo 
excluded Also, after a service line 
has been made, it may be that an 
electrical undertaking has spent 
money on repairs and renewals So. 
it may be that in practice, it may 
really be the ownership of the elec-
trical undertaking itself

Apart from that, coming to the 
question of payment of purchase 
price, it has been our experience that 
wherever Government takes over

any asset or any proparty of a 
private individual, whan it comas to 
that question at payaosnt of ooot- 
pensation, there ip inordinate datar. 
'fte other day, m this House earn-' 
plaints were made that In tha course 
of implementing irrigation projects, 
lands were takan over by tha Gov-
ernment and for ysars together, the 
owners of th« land ware not given 
compensation. I do not desire that 
the same state of afldrs should be 
repeated here. So, in the matter of 
payment of purchase price, there 
should be provision made that what* 
a State Government sequins a 
licensee to hand over an undertaking 
Vo the purchaser without payment* to 
that case it should also simultaneous-
ly refer any dispute regarding the 
value to arbitration, along with tha 
notice to deliver tha undertaking and 
it should order the admitted payment 
to be made immediately. When Gov-
ernment takes over any concern or 
undertaking, even where the pay-
ment is admitted and the dispute 
remains only as to a part even the 
admitted payment is not made. So,
I am of the opinion that a penal rate 
of interest must be imposed. It is 
true that the State must take over 
the undertaking, but the State must 
be equally diligent in making pay-
ment So, there should be a provi-
sion for arbitration proceedings con-
cluding quickly and the State paying 
the compensation quickly.

There is one factor in the matter 
of payment of purchase pnee, to 
which attention has not been drawn 
either of the Joint Committee or of 
the hon Minister. I refer to the fact 
that in the matter of calculating 
depreciation, there i-j a difference in 
the allowance of depreciation under 
the Income-tax Act and under the 
Elertnc Supply Act 1948 "Hie 
depreciation is calculated, so far as 
the Income-tax Act is concerned, and 
quite rightly, on an accelerated basis, 
so that the benefit accrues to indus-
trial concerns and the tax which is 
not collected under the accelerated



depredation is generally put into • 
masry t or otherwise utilised by other 
undertakings which are not control* 
led in the same w«y as the electri-
city supply industry is controlled, 
the depreciation under the 1948 Act 
is on a less generous scale. Also, 
under the 1946 Act, there is a ceiling 
prescribed on ‘clear profit’. All the 
same, the Sixth Schedule of the 1948 
Act provides for. certain types of 
Reserves only and nothing more. 
Whereas in the case of other indus-
trial concerns, the advantages derived 
from accelerated depreciation can be 
ccystallised in the form of a fund, 
which such an industry which is not 
controlled is at liberty to create, in 
tiie ease of electricity supply indus-
try, no such fund can be created, 
with the result that this difference 
has got to be passed on to the con-
sumer, which is the right thing to be 
done. In the electricity supply 
industry, as the hon. Minister pointed 
out, we are controlling not only 
reasonable return, but also clear 
profit It cannot go beyond that 
prescribed percentage. So, whatever 
else is there has to be passed on to 
ihe consumer. The result of it is 
that the difference between the book 
cost of the assets on the income-tax 
basis and the 1948 basis arises there. 
Since the development and expansion 
in electricity supply industry con-
tinue, this difference continues to 
survive. As a result of this, as in the 
cate of undertakings where the 
licence expires by efflux of time, a 
stage will be reached when the 
option to purchase is exercised and 
the licensee loses the benefit which, 
in the case of other industries, have 
been crystallised in the form of a 
reserve. The result will be that 
when the licensee comes to know 
that his licence is going to expire 
within a period of five years, he will 
not undertake any further develop-
ment, because he knows he is not 
going to get any advantage out of it. 
I, therefore, ask whether it would 
not be wise-to increase the value of 
the assets by such amount as would 
eouttMtt the difference between the
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advantage under the Income-tax Act 
and the depreciation requirements of 
the 1948 Act That is a point which 
requires to be taken into considera-
tion.

I now come to one major point 
about which I feel very strongly. Xn 
the Bill that was presented before 
the House, it was provided that Gov-
ernment departments as well as 
certain services essential to the com-
munity should obtain priority in the 
matter of electricity supply connec-
tions or delivery of supplies. The 
Joint Committee has done well in 
cutting out the Government depart-
ments. But the way it has kept the 
privilege to certain departments or 
certain establishments, which can be 
considered as essential is rather 
doubtful. It gives privilege to:

"any establishment which being 
in the opinion of the State Gov- 
t-rnmcnt an establishment used 
or intended to be used for main-
taining supplies and services 
essential to the community, is 
notified by that Government in 
the Official Gazette in this 
behalf*.

Such establishment  ̂ are entitled to 
priority. Well, this is an improve-
ment by the Select Committee on 
what was originally in the Bill, but 
that improvement does not go far 
enough. Because; the question that 
would immediately arise is; what is 
essential to the community? There 
the opinion of the Government will 
prevail. My fear is that the State 
Government will indirectly notify all 
such establishments as essential 
though they may not be essential in 
the sense contemplated here and 
though they may be carrying cm only 
ordinary trading activity.

My submission is that the law 
should have laid down a vary clear 
principle as to what should be "an 
essential services” . In my opinion 
the State has two types at functions—
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one the ordinary normal trading 
function and the other, sovereign 
function. Any function of the State 
which is a sovereign function. In 
respect of that alone priority should 
be given But where the State enters 
the trading ring then it must com-
pete with the private enterprise. The 
State must not secure surreptitiously 
advantage in the matter of electricity 
connection or higher load or what-
ever it may be and then say that it 
is running an enterprise m a profit-
able manner Therefore, I think that 
should have been taken into consi-
deration I do not know whether as a 
matter of administrative practice this 
distinction will be observed, but I 
am strongly of the opinion that more 
trading activities of the State should 
not be entitled to any consideration 
whatsoever

The question that next comes is 
about the price at which electricity 
should be supplied to essential 
establishments It may happen that 
there is a small town which gets its 
electricity supplied from a licensee 
All of a sudden some industry is set 
up in that town which consumes 
energy on such a large scale that it 
may make a difference m the overall 
rates of energy supplied to the ordi-
nary people Normally, industrial 
concerns arc entitled to a rate which 
is lower than the domestic rates If, 
therefore, the bulk of the power is 
taken by the so-called essential 
industry in a town, with the result 
that it obtains power at a lesser rate 
than the domestic consumer, the out-
come of it might be that there might 
be an overall increase m the price of 
electricity supply to the domestic 
consumer I therefore desire that the 
principle must be recognized by the 
Government that where a big power 
chunk is consumed by an essential 
service at a lower rate because it is 
an industrial concern, the result of 
which is that the licensee cannot make 
his ‘clear profit? unless he raises the 
rate, then the rates must not be 
raised so far as the domestic con-

sumers are concerned Just for the 
benefit of the industry. Otherwise it 
would mean the domestic 
subsidising a Government industry. X 
want that principle to be recognised 
in the matter of determining rates.

15.25 hr*

[Saiu Mo h ammkd  Ima m  in the 
Chair]

1 now come to two or three more 
points which, though not directly 
connected, do a m e out of the 
and which, to my mind, are impor-
tant The first point is about the 
Central Electricity Board The Joint 
Committee has made some fh«np« 
in its constitution It is a good thing 
that the State Electricity Boards have 
been given representation But I find 
that the Central Electricity Board is 
rather packed heavily by Govern-
ment nominees It is packed by 
Government nominees and the con-
sumer, who is the most important 
factor m electricity supply industry, 
has been sadly ignored There is no 
representation so far as the consumer 
is concerned Probabiy, the hon 
M mster will say how is he to be 
elected I can tell you that, surely 
If he had provided that the Lok 
Sabhs and the Rajva Sabha could 
send three and two members respec-
tively as representatives of the con-
sumers, the interests of the con-
sumes would have been well safe-
guarded Throughout I have noticed 
that in the matter of electricity sup-
ply industry the consumer has been 
sadly neglected Perhaps the Minis-
ter will say that under the 1948 Act 
we have got consultative councils 
and we have got local committees It 
has been my sad experience wherever 
I have served on consultative coun-
cils and such bodies that nobody 
wants any consultation from the 
members and any consultation offier- 
ed is seldom accepted by person In 
authority. Therefore, it is necessary 
that when we have got a body which 
has got power to make rules, the
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eaitaiMrt1 interest must be repre- 
Mated on that. Also, if it could 
possibly be helped I would like to 
have the Central Electricity Board's 
area of function extended beyond the 
rule-making powers. But it does 
appear that the Government could 
have made some provision for repre-
sentation of consumers' interest. But 
they have not done that.

There is one thing to which I 
would like to refer, namely, the con-
cession given to the consumer which 
X value very much. In Bombay city 
it has been our experience that in 
such chawls where electricity enters 
for the first time the landlord refuses 
to give permission and, as the Act 
stands at present, the tenant cannot 
have electricity unless he pays a 
•pagree? to the landlord. Now it is 
sought to be remedied. But the pro-
vision, as it stands, will not help the 
consumer except in a limited way, 
and why it b  so 1 shall explain. 
Under the Rent Restriction Act in 
Bombay—! am talking of Bombay— 
nobody can make alterations or have 
permanent fixtures Axed to the 
premises without the consent of the 
landlord. Since this would involve 
fixation of permenent fixtures the 
landlord will not Rive the consent 
and will say: I stand by my Rent 
Restriction Act. Therefore, unless 
this section is amended to say that 
"notwithstanding anything contained 
in any law for the time being in 
force, or any contract”—because 
certain tenancy agreements are there 
where they say nothing is to be fixed 
except with the permission of the 
landlord—this clause will not be an 
overriding clause, and the tenant 
will continue to find it difficult. 
Unfortunately, the Joint Committee, 
instead of improving the position, has 
made the position much worse. It 
has defined who is an occupant; an 
occupant must be a lawful occupant. 
In Bombay city in the case of small 
‘chawls* nearly 79 per cent of the 
tenancies do not stand in the name of 
the actual occupants. The orginal 
tenant is dead and gone. His son

wanted to change the rent bill to his 
name but the landlord refuses to 
change it. Under the Rent Act he is 
entitled to say that he is not going to 
change it. If therefore, the landlord 
says: you are not a lawful tenant, who 
decides the question whether the 
occupier is lawful occupier or not 
For an occupier to go to a court to get 
his status determined in order to get 
electricity is very difficult. Therefore, 
the Select Committee by altering the 
position, has made the position of the 
occupier much worse. The clause, 
instead of saying “lawful occupier”, 
should have said “occupier in fact” 
whosoever he may be. And if the 
landlord has got any difficulty, let him 
go to the court and have him ejected. 
Instead of throwing the burden of 
going to the court on the landlord the 
burden is now on the tenant.

There is another point to which I 
would like to refer and that is the 
question of complaints by consumers.
It has been our sad experience that 
very frequently licensees make an 
over-change of electricity bills and 
when consumers complain there is 
no reply. If you do not pay the 
service is disconnected and often it is 
disconnected in a very high-handed 
way. The other day I gave an illus-
tration of the New Delhi Municipal 
Committee, its electricity branch. 1 
deposited Rs. 50 as deposit for meter 
charges and other things. No receipt 
for the amount was forthcoming. I 
wrote six letters, reminders and, 
everything; no reply to a single 
letter. Then I wrote to the Home 
Ministry that for a change the Home. 
Ministry may write and see whether 
the electricity branch condescends 
to reply to the Home Ministry. 
Then -a reply came to me saying, 
"Your files are lost and you can keep 
this letter as a receipt” They are 
supposed to give a stamped receipt 
and they say, "Preserve this letter 
instead bf the receipt” . This is the 
way things are done.

Mr. Chairman: What about the .
deposit of Rs. 50?
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Shri Naoshir Bhareoha: About the 
deposit of Rs. 50, X will find * lot of 
trouble in reclaiming it when at the 
end of my term if I have to leave this 
House.

An Ho b . Member: Many hon. Mem-
bers have not got it.

Shri Naoshir Bharacha: There is
no prospect of their getting it either. 
In cases of this kind the Electricity 
Supply Act must provide a quick 
machinery. I do not see why, for 
instance, if I suspect that I am over-
charged, I cannot write -to the Elec-
trical Inspector and why on payment 
of a nominal fee of Re. 1 he should 
not come and. test my meter against 
his standard meter. Why should that 
not be done? It may be that the ser-
vice does not pay itself. That does 
not matter. Government must sub-
sidise it or compel the licensees to 
subsidise it. For these complaints of 
overcharging, failure to redress 
grievances and failure to reply to 
correspondence there is no remedy in 
the Act After ell, the success Of an 
electricity supply undertaking is not 
judged merely by the vastness and 
the expansion of which some idea has 
been given to us by the hon Minis-
ter. It is judged by the way in 
which licensees treat the consumers. 
There are many honourable licensees 
who pay prompt attention but I have 
come across an equal number where 
you find that the consumers’ com-
plaints are simply thrown into the 
waste paper basket These things 
have got to be remedied and I think 
that there should have been a provi-
sion for taking over grossly mis-
managed undertakings. If a notice 
was inserted in the papers calling 
people from New Delhi only, which 
is supposed to be an advanced city, 
to send complaints against the Elec-
tricity Branch of the N.D.M.C., I 
think ytou will get thousands of them. 
And yet no redress whatsoever! I 
say that the Bill must provide some 
machinery for that purpose.

An important question was also 
raised with regard to electricity sup-
plied to agriculturists. I can appre-

ciate the fact that the agriculturist 
for his pumping sets and such appUr 
ajtces must have electricity at a lower 
nfte. If it were possible X would go 
to the extent of saying that he should 
b£ supplied electricity at a rate lower 
tftan that for industrial undertakings. 
BUt let us appreciate the fact that 
the cost of generation in remote and 
sparsely populated areas and parti-
cularly the cost of laying cables and 
of maintaining supply lines is so 
gi*eat m those areas that it would be 
uneconomical to provide any electri-
c it y  except at prohibitive costs. I  
appreciate what the hon. Minister has 
srfid, that is, that a time has cone 
when the question of subsidising elec- 
YfVtaJi 'unitePaltiaeg!. *o, Vtnvts
r^tes to agriculturists has to be con- 
sjdered. Wc are pasting colbasal 
amounts ui importing foodgrains 
fj-om abroad. If lift irrigation and 
other things were worked with elec-
tricity and a good part of it was sub-
sidised it would still be cheaper to 
subsidise and grow foodgrains in 
Iftdia than to import them That is a 
question which requires to be con-
sidered and I hope the hon. Minister, 
wrho is sympathetic in this matter and 
w'ho said that the complaint made in 
tjie dissenting minute is correct, will 
be paying attention to it and will 
rome out with some sort of a plan or 
a schema for implementing this sug-
gestion

In conclusion, I will say that the 
Bill has made considerable advance 
over the Act of 1910. The Joint Com- 
Riittee improved the Bill but still cer-
tain things remain to be done; parti-
cularly in the interest of the con* 
siimer. Nonetheless the Bill has to 
be welcomed as a serious and a major 
effort in radically altering some 
tpe provisions of. what I consider, 
tpe outmoded Act of 1910. It is in 
tpis spirit. Sir, that I welcome the 
BiU-

Shri Faalgrahi: Mr. Chairman, Sir, 
t|te hon. Minister in his observations 
has told us about the way in which 
production of electricity hat expend-
ed during these last few years. Be



has triad to give us an idea of it. He 
ha* said that in the year 1910 India 
vat producing only 31,000 kilowatt* of 
electricity and that in 1957 die was 
prodifcing 28,86,000 kilowatts of elec-
tricity. He has tried to give us an 
idea of the real expansion of electri-
city production in this country 1 
suppose that during the last two 
years, that is, since 1957, if his figures 
are up-to-date the production of 
electricity has gone far ahead.

He made a catalogue of the facili-
ties which the present amending Bill 
proposes to give to the consumer*.
He said that in the 1910 Act there was 
a provision to the effect that if six per-
sons applied for taking the main the 

emiestsikiaff wwr 
obliged to give The distributing main 
to those areas Now that has been 
reduced to two or more He tned to 
convince us that this is a good feature 
and a welcome feature of the present 
Bill. I do admit it and welcome it 
This is a redeeming feature But 1 
just wanted to know from the hon. 
Minister as to what charm is there in 
the number twt> Is it because Adam 
and Eve are connected with it7 If we 
say one or more and if it is reduced 
to one or more I do not suppose it 
makes a heavenly difference by re-
ducing it to one only. The hon 
Minister tned to give some reasons I 
listened to them but I am not con-
vinced.

Take the case of a new area or, as 
the hon. Minister has tried to explain 
to ua, of a nan-compulsory area. If 
in that area two persons want to take 
the distributing main and apply for it, 
the electricity supply undertaking is 
obliged to give them the line. But if 
one man applies for it and the dis-
tributing main is given to that area 
what difference dbes it make? We 
muat look to the potentialities of that 
area. If one man applies and the 
possibilities of developing that area 
into an economic unit, so tar as elec-
tricity supply is concerned, are tre-
mendous what difference does it 
main? ft one man applies to take 
the line in that area, the Une a&tould
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be given. I hope the hon. Munster 
wiU consider this suggestion.

then he was referring to the ques-
tion of reasonable returns which the 
electricity supply undertaking is re-
quired to get That has been fixed 
at 15 per cent I submit that in the 
original Act of 1910 there was a pro-
vision of fixing the maximum rate 

a certain electricity supply 
undertaking can charge per unit of 
eHctncity consumed from the con-
sumer That provision was there. 
While deleting that provision, you 
have added that the reasonable 
rcium should be 15 per cent The hon. 
Minister argued that we have fixed 
th« reasonable return at the maxi- 
mta» oS J5 p er cent and so MttunOJy

should not ask that the maximum 
r°te should also be fixed.

Again, the hon Minister has tried 
t0 convince us that previously the 
L‘l'setncity supply undertakings were 
charging a net profit x>f 6 per cent. 
Nbw the hon Minister has told 
u4

Shri Naushir Bharaeha- 6 per cent 
15 net This 15 per cent is only on 
the cost of distributing mams.

Shri Panigrahi: This should re-
main. I am coming to the net. He 
stys that it has now been reduced. To 
what extent has it been reduced? He 
h*is tried to convince us that it has 
b<>en reduced to the market rate of 
Merest plus 2 per cent If the market 
r4te of interest is 4 per cent plus 2 
Ptr cent it actually comes to 6 per 
<*nt If you calculate it it does come

6 per cent. So, how have you re-
duced it* I think the hon. Minister 
b%s not calculated the present market 
r%te of interest properly, So, 
naturally it comes to 6 per cent You 
hfeve not reduced it  (interruption). 
I*, roughly ctomes to 6 per cent. That 
has not been reduced. That is my 
Point

With regard to the supply of cheep 
electricity to the consumers in the 
rUral areas, the hon. Minister will 
* W y  admit that a new situation has 
b««n reached so tar as the production
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[Shri Panigrahi] 
of electricity la this country is con-
cerned. He told us that the produc-
tion bf electricity has expanded. It is 
true. But would he analyse how 
much public money they have invested 
in the production of electricity during 
the last so many yean? I do not 
complain. I commend it that so much 
money has been spent in expanding 
the poduction of electricity. But 
with what object in view? Is it 
because the Government tof India has 
decided to produce electricity, to ex-
pand its production and to distribute 
thin bulk supply of electricity gene-
rated by power houses run with the 
money of the Government of India 
and the public9 It is only to supply 
this electricity at cheap rates to those 
private electricity undertakings so 
that they may charge six annas per 
unit in a town like Cuttack whereas 
they get it at the rate of only 10 naye 
Paise per unit from Hirakud

Is it with this view that we have 
sanctioned so much money to you, 
and you say to us that it will be very 
difficult to take over these companies 
Take the Octavius Company in Cut-
tack. For the last fifty years it is 
getting profits, and srtill it is charging 
at the rate of six annas per unit tor 
domestic consumption. The Orissa 
Government has tried its best to take 
action and to take over that com-
pany. but the law stood in the way 
and it has not been able to take It 
over

Shri Nanahlr Bharucha: Was not a 
rating committee appointed’

Shri Panigrahi: There is no Elec-
tricity Board. So it has not been 
done. Of course, after the formation 
of the State Electricity Board the 
situation may improve. But, for the 
information of my hon. friend Shri 
Bharucha I may also point tout that so 
far as the rating committees are con-
cerned they have not proved very 
satisfactory. He must be knowing it 
very well to the case of Bombay 
Electricity Supply. In Bombay so 
far as the Tata supplies are concern-
ed, the rating committee has triad I*

bring down the rates, but they could 
not, because they were challenged in 
the High Cburt and other courts, and 
they could not effect the reduction of 
the rates that they wanted.

I was submitting, let us consider 
that while investing so much of 
money in the public sector by produc-
ing cheap electricity the main object 
of the Government has been to pro-
vide electricity cheaply to villages, 
not with a view only to electrify their 
houses but with the main object of 
decentralising industries in the 
countryside; secondly, promoting 
expansion of agriculture, production 
of foodgrains; and, thirdly, promot-
ing the expansion of cottage industries 
In the villages. *

It is with these objects in view that 
the Government is investing so much 
of money for the production of elec-
tricity I think the hon. Minister 
will keep these things in view when 
wo suggest that the rose of national-
isation of electricity undertakings 
should not be thought of 'only from 
the point of view of how much you 
are going to pay as compensation to 
those who are at present running the 
electricity undertakings.

I would m this connection like to 
bring to the notice of the hon Minis-
ter some of the practical difficulties 
which certain State Governments a n  
facing today Take the case of the 
hon Muuster’j* own State. Uttar Pra-
desh. You know the Martin Bum 
Company have a network of pbwer 
houses in U.P, and recently the Gov-
ernment of U P , tried to take out 
from their hands this power produc-
tion. What was the difficulty they 
faced? The U P. Government has 
said that under the agreement with 
this company the Government, on the 
termination of the present charter, 
could take over the power house* on 
the payment of compensation equal 
to the current value of the asset* plus 
20 per cent. And the U.P. Govern-
ment has calculated—the ban. Minis-
ter's own State Government, not I— 
that the current value of fee assets 
would be four time* the priet paid to
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Martin Burn when they installed 
them, twenty or thirty year* ago. This 
is the difficulty of that particular 
State Government.

Shri Narayaoaakatty Menon
(Mukandapuram): There is a ease tat 
Central intervention!

Shri Paalgrahl: This is the case ot 
the State Government. And the 
arrears of the electricity duty due 
from the company come to about 
Rs. 27 lakhs and the Government of 
U.P. is not in a position to collect it.

Shri Naoshir Bharacha: Political
contribution!

Shri Panigrahi: Political contribu-
tion is there. But you just consider 
the situation. Twenty-seven lakhs 
of rupees of arrears could not be col-
lected, and the Government of U.P. 
is not In a position to pay four times 
the price paid by the company as 
current value, plus 20 per cent. And 
then the Government of U.P. was 
forced to advance a loan of one crore 
of rupees to these Martin Bum power 
houses to run their ptower. This is 
the peculiar position that the State 
Government is facing. And the State 
Government has no other way out, 
because the Central Government is 
not in a position to advance money 
to the UP. Government to take it 
Over. They are not going to give the 
money, and the U.P. Government 
cannot close it down because they 
want expansion of industries. This is 
the position in which the U.P. Gov-
ernment is placed.

Let me cite one more instance, 
about my State of Orissa. What is 
the difficulty there? As regards the 
provision in the amending Bill about 
giving parities between a consumer 
who takes electricity from a private 
undertaking and a consumer who 
takes electricity from a government 
undertaking, 1 accept it and 1 wel-
come it. But I have got one appre-
hension, because my State is Indus-
trially very much backward. You 
know there are certain industrialists. 
1 Shri Bharacha will not con-

sider it a parochial view, but 1 am 
putting forward a practical difficulty. 
Certain industrialists have got their 
registered offices in Calcutta or, say, 
in Patna or other places. They want 
to run their industries in Orissa. But, 
they want to avoid the taxes. Mow, 
the Government of Orissa has been 
forced, because of its financial difficul-
ties, to pass orders that any industrial 
concern or consumer wishing to run 
an industry or business in Orissa, must 
have the registered bfflce in Orissa at 
the time of applying or within one 
year after he gets electricity or
power, he will have to shift his
office from other parts of India to
this State. So far as this Bill is
concerned, it goes against it So ter 
as equity is concerned, J cannot say 
this is a good position for Orissa. You 
want that the State Government 
should subsidise for providing cheap 
Power to the villages. Consider the 
financial condition of Orissa in 
respect. If the companies do not 
have their registered offices in Orissa, 
the State Government could not col-
lect its own taxes from these indus-
trialists. If this provision is not 
there, you are going to deprive the 
State Government of the revenue that 
they want to get from the industrial-
ists. This is a practical difficulty. I 
do not know how yt>u can solve it. You 
must keep in view the varying condi-
tions in the different States. Dus is 
the peculiar position that the Orissa 
Government is facing. I know, once 
this Bill becomes an Act,—the indus-
trialists are trying for it and they 
have represented to the Government 
of India that the State Government is 
harassing them—they will be very 
glad. But, it will be a loss to the 
Government of Orissa. You will 
have to consider how the revenues of 
the State Governments can be in-
creased These difficulties are thera.

Til ere was the question at repre-
sentation in the Central Electricity 
Board. The hon. Minister has told us 
that representation has been extend* 
ed to other spheres. My hon. friend 
Shri Naushir Bharacha has asked, 
where is the representation for tha 
consumers.
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Mr. Chatman: I request you to 
conclude your speech in two or three 
xiinuteB. There are other speakers.

ShH Panigrahi: I am the only 
speaker on behalf of our party.

Mr. Chairman: There are other 
speakers on behalf of other parties.

Shri Panigrahi: I am the only 
speaker from our party. So I am 
taking this time. I will finish in two 
or three minutes.

So far as representation in the 
Central Electricity Board is concern-
ed, I will suggest, as my hon. friend 
Shri Naushir Bharucha suggested, 
that some two or three Members from 
tfte Lok Sabha shouirf be tfiere. 
Secondly, as you have given repre-
sentation to the Federation of Elec-
tricity undertakings, which is a 
federation of private electricity pro-
ducers, similarly, please also think of 
giving representation to the em-
ployees working in electricity under-
takings all over the country. They 
have their grievances, they have got 
their difficulties, they have to have 
their say. As the Central Electricity 
Board is representing different sec-
tions, the owners, Government and 
State Electricity Boards, it is proper 
that it should represent the employ-
ees. Their number is great: they
are working in the electricity under-
takings.

So far as continuation of the ser-
vices of the employees are concerned, 
I would like to suggest that when-
ever any electricity undertaking is 
taken over, the services of the em-
ployees engaged in that particular 
electricity undertaking should be 
considered as a continuation of their 
services and there should be no 
break. I think there is no such pro-
vision in the Amending Bill.

With these words, I hope the hon. 
Minister will think of improving the 
Bfll atfll further although it has been 
improved to a greet extent by the 
Joint Committee.
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^ q r *  *fr
aft «sm |  # 4 # n v n r  f , TOfa*? « j i  v* 
iftfaro v  wrz A ^ t  f * m  f a m  * r t  ft 
^  * n *j  s ^ t jt<iT v* *ftf*T*r v r  < r p ; fa n  
f a *  q r  q i*rr  ’  t o s t  %nra w t g t?  
*rt£  ^ p frtrc  i. y i ^ y pc ? f r o  *  s*r 
«ttc  »rmt A e it? «q £  « w  t ,  
qr <r**TT 1 &* ^sft £ fa -o tt sr**r q!t 

% t^nfnr qr*rr?M ^  f̂t fa 
f T O  <*?> Pwrft q?t «TTHIT f*fTTTT ft, fTfT 
*t 5T$  *h t £ *rfa 5 fa  *? *r* ^  
3r*fte ^  srcnrr >f k  *r *ftfsrr %ftr
^  *rr s  1 * r t  *mr t o  ^  q r  ^  
f a  ^ f a  vnft vr *t Tg* irm i  1% 
firSFfr q*T «P77TT t ,  ?»T T̂WT T W l 
*fh r  V T !ft  ^ T T f^  I l k  3Tt 5?PT W 
ffTPfT %, ■aft f̂ F ’TF’Tf̂ rV ^  "T̂ T
«»!Tar | f ^ ^ r - f V  g 
«ft A tnrnm ^ fa  f<?n crj
q f  ^r*fr i to  ??rt vr r t f
v h t  * 3 *  f c f t  ? w  Z T H r r  ?r?ff
*rbrr i A srmr vrm   ̂fa
vpt -aft «p?t f  yrr wfr 1

v n w t  T O T  t o t  « r  $  
vff n * r i t  «w 1 wrq i? fa  «m

B ill
^ w fin r r q - fs fr ^  

sf̂ f t?T irrciT I  faiw  fw? fir^fr 
fjsr 3nF<t 1 1 ?mr arrra | fa ?T| airijicr 
^ 1Vfl I , »pt wJHt VX T̂Pfr JffT VC€
$ ^ ^ ^ W R |^ > m R 'R « T n fr  

%nm vnmr t ot  t  q fr '^ n t 1
• ̂ f srmr i r o  *T5nt farr »m  
<rpft ^  % r  | 1 ^  qr srrTrr 
W T f, ^ sn rsr^ -sft^ r^ t 
|, ^qr^rnry ej«-^T?T'rfn?'Tfa*T 

qT-ffr jjwt -7 ^ r t  wfr «*wr r̂ron 
^ t f a  O T i r t T T ^ V q ? ^ r 1 1  

»m«m fa w  cn^Jr *t^tt 
*r?tt q?T srnrvt ? f  i w r  
wrr f  fa  ^  t o r  qrr vngnci 
gte ^  «rnv 5ttm  ?rr ^  ?rt ?mnrt 

^ ^  qft ?T'RU ,̂t-tt q^r i 
f^pft qr irmr «w |, ^ far #

I ^R'ftf^TTfft'TTftfasW
 ̂rqjnHr ^ rr ift 5 fft ̂   ̂ ftnpfr 

srrftl vfo. qisft w rt ^r?> 
TfiTT 5 1 ^  fasrsft ̂ tr |  ^^ar-

ŝr̂ TJTtf̂ WT ^TH ^ '; t  »
*tr «r^n ?, crpfr H  ?r k  ̂ 1 sw 
qR' ^arPT

| fa  ■?? t o  t  ? «
^v,T»Rr^5i i^ t n f  ?r 

*t*t ?t ?  1 t o  iftr >ft T̂T’fa t 
t̂ .fr >r ?t<iT 1

4 5 fa  *nq fsR f̂V vt *p*rr
^  v k  faf5^Rfrf*r<#
xfa v . i  «ft ftrar̂ t v  fnrw k 

$>TT r̂rff̂  1 ?w rft ¥t# mu 
5t»n «w*n 5f|t i

trv <nr ̂  f  fa  %aw <f ?t

^  % ft  5tnr star,
?rwt*T x t ft«n 1 %m fa?rft f r

^  f ,  ^fan vn  n m  ^  
f̂t ^  ^  *tfarcr | fa  nrft 

gwFT *ifq^r 4t t^t | *rr ^  * «ftr
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if ta r  tit w i& itt ,iw  w fe  
*np?f *  wnrc *in?r if

q ?t«T T ^ ? e : ^ r * r r  
t ik  f*rrt $?ra #  •*«; vnrr * r  fMftr
t  1 ?*r #  f a  vr# aw
irftafr$?ft ^  *r*nr * r  «r<t*a $  «ftr 
aft t o  mm | *}g
t *  WOT »PT »TT fo *  OTRTT $  I iprrft 
f v r c t f t  #  vfe, $t »nft $ 1  v i  7T 
* r m t 5*  ftw f«nrn: ^ t r t  ffr»rr 
<tr£t vrsfT $t»rr 1 ^  «fst arrar «rr f%
^ rm  ¥fRTT, 5TITT IT^IT I WHT ST** SfcTT

«ftr Sjra u^nr $> w  1 1 finr*ft *  *tpt% 
3 4 tH # lj tT ? T t  1 ^ r  if fa-srsft *r^ft 
lAr STKT^fl^ft I VST3TTTT &f%3|T5sr 
w s rR ^ fa rq m T  w m  ^ 'w rl.^T F 3, 
*f»3rrcfY^f *T*a *i?rit *jft <r*ft 1 1
aw d%*ft * pt t  m «rrqRPt firasft

ij <̂ TT f^T a^fc *J <T*TT I WPT t̂
imF s?th rrm r  sfa ft, *
#  «nsi % w r *r?*rt <npft f  «ftr 
t * a 3  3fl *  =ft«nHJTfspr$
fjww % ^ ST̂V W  t  I *J H 
fintftaTfW f^rf * r  *npft i  ’ft'r 
avit *t *rva ? w f t r  srrr «pt$ * m  t ?  
aprm tfh- *R?ft finptf * 1 ^frr m  T?*
^T?n »p t*  £  tfK  H R % 5TnT %

*th  «f wnr vvtzw  w  s v a r  |, 
m v  *rra a f̂r 'Tsr fTT'TT ^ i «imt 
*ft ^ p n  *it f c  ?prm *rn?T ?sptt H 
w n  I ,  tsr^rr r̂ *r# 1 w ’t fir^fr 
?nw t *r^  | sfk ^mna' | fr  ^ - fr  
f ^ *?rr»T t  1 P^ft f̂ ^ TR |, 
f ^ W TH at ST5 ^  5T?r TH 5fRT Vt 
snftgf 1 1 <?m  «im t«  fat* finr^ft

^ n c t ^ K i t s r t  
w * t  % ^prr f  1 w
4 *mprr 5 ftr ^T?rt vt t o r  w m r 
wiRamj 1

< im
^  ^  w tn  w t  ^  f̂ rq f^nnft « « ft  
188 LSD/—8

$t 1 ftf w  f3r«r ^  «mr ^
^  ^  WTT I&tit ftatft «TTT ,35T«t
^j'«ftT^^tfxrr?T|f 1

S feT ^ fw ft^ ^ St arpr̂ t 
n f % 1 «r?r̂  *r<»rpr tit *f^t 

%^t^f?^?r^sr4 t f*rr »TT̂ ft̂  ifa: 
<ptt qrfay h % rit fir?
»?t 1 xnr wrr^ *r? ftror ^ ft? w z  SSfe
* l| 5lt fiRT ^»rft ?3rT3TT ^ T ftfw ft

n̂nrr «m r t  fir aHt srin# vr 
^  3 *nrt ?ftnr 1 w sft wfe f  «r? 
?ft o t  iwrsr r  art ^it ^ rr *jk 
finrfr *r»n̂  a R ^ ’ft jttPt^ »rfT̂ r 
^  ^r»m , €^JT^5rff?rr ^ f w c  
^rr »r«rr *rr^  jnrnr finr^ 
*r<ft fr«TTf ftr? *rf 1 q*ft ^   ̂tit* T«r- 
*<FinfNv*?VR fmr sit ŝrnr'T * % 
fap fTST'fr 5T«T̂ r ^  I

•if ^tsfre viftfr <pret ^  % f?ri
f̂ TT I

mi fan ** f*?T <̂r «mt«i t  f*  
fir*r *t jt^h  mfrf» *TfrPT vt 
*r*«rT sr̂ t v*<prr |
*t iw 5nf5r̂ =r |  ftp ar? *rrr #
iftr F$mf HTf̂ fr lit H  «ftr 

if * r  ^iT | fR f ?T
«mr xrrfrv t o t  firar̂ t *r̂ t '̂rff'Tr ̂  
%frr ftTFft sPRRr «TR5^ r t  t̂ f%TÎ - 
?nr p̂t̂ t  ̂ <il< o tvt f̂ €W 
jn fw  rspr vt t   ̂ «r? ^ r

 ̂ ?ft ^  at w a
%rr *r^t % i *1? at ^tf srnr ^t t̂sr 

j f  vfif% jti httpt ^t a<wt fvm - 
stt vr tit ?r «F*rr w*t 'r r tt  f«tt ’  ?*r 

pppt ar>s « tr  forr xptt r̂rff̂  i 
wra fJTRt ?Tt<T f^^aw t  «T5  f  fw  
vt V* *H5f «PT titi »W«RT *r|f 'Tĝ iff I
5»m 'sm r T3rw farcifor ^  ^r^H 
infant vt fir^rr »



5 «  IndioA KUctricity AUGUST 4, 1989 (Amendment) BUI y »

[«fr Ki* pot f%f] 

vr T̂wff ^  *rre 4  «mrr *  $  
* *  fora 4  in? Aw *rnrr «ror | s *  t t  
fwrnn «roTTf tffiR t ts t  j  fa 
Ararat 3ht *srroT ^rnrfa

1 O T T ^ < B n w r ^
<ftf*RT?T t ? I

Shri P. R. Patel: I am glad that the 
hon. Minister has accepted the prin-
ciple underlying my minute of dissent. 
He has accepted that electricity should 
be given at a cheap rate to agricul-
ture and small industries He has 
shown his sympathy for them, and I 
thank him for this good sympathy 
that he has shown towards the agri-
culturists and the small industries 
But unless the latter get electricity at 
a cheep rate, what is the good of this 
sympathy?

The hon Minister has said that the 
Central Government have asked the 
State Governments to give subsidies 
I want to know whether any State 
Government have given any subsidies 
to the agriculturists up till now Mere 
writing will not help the agricultu-
rists.

I think electrical energy should be 
used, and properly used, to increase 
our food production and our agricul-
tural production We have often «aid 
that unless and until we double our 
agricultural production, we shall not 
survive, and none of our plans will be 
successful. I think if electricity could 
be supplied at a cheap rate to the agri- 
turists, we shall be helping to double 
our production.

It has been stated by the hon Minis-
ter that Government can fix the rate*? 
for electricity used by the agricultu-
rists and small industries At the 
same time, by this amending Bill, he 
wants to repeal a part of that section 
which authorises Government to fix 
the rate for electricity. If we are 
going to amend that sub-section giv-
ing authority to Government to fix

the rates, I want to know from the hon. 
Minister whether there is any other 
section, say, in the Act of 1910 or in 
the Act of 1048, which would give 
authority to the Gov airmen t to fix 
the rates for electricity for agriculture 
and small industries. I think that this 
sub-section should not be amended. 
On the contrary, I am of the opinion 
that there should be an addition to 
that sub-section, that in the case of 
electricity supplied for agriculture and 
small industries, the maximum charge 
per unit should not exceed 10 nP. If 
we do that, I think we shall be in a 
position to help the agriculturists and 
small industries.

I can tell you that big industries 
will not remove the poverty of the 
common people and the poor pgople 
No doubt, big industries will fill the 
coffers of the rich, but it is only small 
industries and agriculture that will 
help thp middle class people, the poor 
tgriculturists and the small persons 
So. I desire that Government may have 
some scheme—I would accept any
*chemc—which would give elcctricUv 
at a cheap rate, not exceeding 10 nP 
per unit, for agriculture and small 
industries

What is the position today’  It has 
hern said that we have made a bi* 
advance in generating electricity 1 
do admit that we have made a big 
advance But for nhom1 Today I 
have got two cases before me The 
North Guiarat Grid supplies electricity 
to the Kalol Electric!tv Company and 
to the Kadi Electricity Company It 
supplies power in bulk to these two 
companies at a lower rate Uptil 
now, there is no reduction in the 
charges of these two electricity com-
panies It means that we supply 
electricity to these companies so that 
they may earn more

16*21 hr*.

fSiiRi B a r m a n  m the ChairJ

We spend a lot of money to generate 
electricity in our public rector. I
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think it is a wrong thing if that money 
is used to enrich a few persons. That 
will be admitted by one and all. We 
say we have made a good advance in 
generating electricity. But what is 
the position today? I would refer to 
page 305 of India 1958. There it is 
mentioned that all the cities with over 
1 lakh population are electrified. Of 
towns and villages with a population 
below 20,000 each, 1-42 per cent have 
got the advantage of electricity. In 
our country, there are about 5,60,522 
villages and towns having a popula-
tion of less than 20,000 each. Out of 
these, only 7,964 have uptil now got 
the advantage of electricity. So it 
seems our advancement is not for 
small villages and towns; it is only for 
big industry and for big towns and 
cities.

As has been said by my hon. friend 
who preceded me, India lives not in 
cities but in villages. If we want 
to do any service to the villages, I 
think we should have a mind to supply 
electricity to villages. What is 
happening today? In my constituency, 
grid is extended to villages and this 
energy is supplied only for light. I 
suggested that it be supplied for irri-
gation. They say ‘We cannot supply’. 
The power should be used to increase 
our wealth. If it is used to supply 
agriculture and small industry^ there 
will be an increase in the wealth 
and prosperity of the country. But 
if this power is supplied for domestic 
purposes, for light etc., there will be 
no increase in wealth. So the policy 
should be changed. The position today 
is that for irrigation, our supply is 
2-3 per cent, for domestic purposes, it
is 77-17 per cent, for commerce, it is
16-63 per cent, for industry it is 3-86
per cent., for public lighting 0:11 per
cent. It seems from this that we have
not devoted proper attention to agri-
culture. Only if we use this energy
for agriculture shall we prosper and
electricity would be of benefit to our
country. Otherwise, if we use it for
domestic purposes, I think we do not
go a step further to increase our pros-
perity. So my submission is that the
policy should be changed.

I want to submit one thing. I give 
the figures of 1957-58—there are about 
767 concerns generating electricity. 
In 1957-58, 9,877-8 million kw. of
electricity were generated. Out of 
these, they sold 8,103-1 million kw. Out 
of these, they sold to irrigation 444-5 
million kw. So it shows that irriga-
tion is not given any preference.

If we look at the figures of energy 
generated and energy sold, it comes to 
this that 1,774-7 million kw. are not 
sold. That much is wasted. Why 
should there be this waste? Why 
should this energy not be supplied to 
agriculture? It is wasted—there is no 
earning out of it. If this energy had 
been supplied to agriculture at a 
lower rate, I think agriculturists would 
have taken advantage of it and would 
have increased production. But we 
have not done it; we have allowed this 
energy to be wasted.

The argument is put forward that by 
selling energy to agriculture and small 
industry at a low rate, the concerns 
may suffer some loss. How are they 
going to suffer any loss when there is 
so much waste here and the energy 
is not utilised? I say that if they 
sell it at a lower rate, they will be 
making more money out of it. So my 
submission is that the concerns should 
be asked to sell energy to agricul-
ture and small industry at a cheap 
rate, which should not exceed 10 nP. 
per unit. I may be asked as to why 
I am suggesting 10 nP. We know that 
the annual per capita gross income of
a person in agriculture in India comes 
to about Rs. 155. There is nobody 
else in this country whose income is 
so low. It is only those persons 
engaged in agriculture whose income is 
less. I

So they deserve to be helped. I 
would submit that whatever help is 
given to such poor persons would be 
proper help, and if the State loses 
something, I think that it is no loss, 
because the average income of the poor 
agriculturist would be increased, and 
the prosperity of the agriculturist is 
the prosperity of the country. It is
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not the prosperity of * few In indus- 
try that would be considered as the 
prosperity of the country; real pros* 
perity would be there if the agricul-
turists are prosperous. Every attempt 
should be made to see that the agri-
culturists prosper.

Then, it has been said that the costs 
should be considered. I do not know 
how that argument is advanced. I 
have got a book published by the 
Ministry of Irrigation and P ow er- 
Central Water and Power Commission. 
And, therein a list of different com-
panies is given, both private sector 
and public sector. The generating cost 
is given there* You will see from 
this that the generating cost, except 
in the case of a very few companies, 
is about 1‘ 06, 1*12 or 1'28 anna. The 
generating cost is not much. But there 
are few companies whose generating 
costs seem to be more. I think that 
must be due to mismanagement and 
they are private concerns.

What do the private concerns do? 
As the hon. Minister stated their 
accounts are audited by chartered 
accountants. What do the accountants 
see? They see the vouchers. Do they 
see that the sons and sons-in-law and 
some other relatives are paid from the 
concerns? After all whatever name is 
written and whatever function is 
allotted, they never attend to it but 
they are paid. So, the costs are high 
1 want to say one thing. The Gov-
ernment should fix the rate at which 
the electricity company should sell 
energy to agriculturists and small in-
dustries. In this booklet I see that 
there are so many concerns that sell 
electricity to the agriculturists and 
small industries, at a cheap rate 
ranging from 1' 5 to 2 annas. When so 
many companies are selling at this 
rate, when we fix the price at not more 
than 10 nP, how are the companies 
going to lose? In case the companies 
lose, why should we mind? After all 
they w e guaranteed 2 per cent more 
than the bank rate. So, they are not 
to loee. S  they are ashed to sell

electricity at a cheap rate to agrtad. 
turists and small industry they toe hot 
going to lose.

An argument might be put forward 
that why should other persons suite 
for the sake of agriculturists and small 
industries. Agriculturists are the 
soldiers in the field of growing more 
food. After all soldiers are paid by 
Government and they are given 
weapons. Here are the soldiers fight-
ing the food front who are not given 
facilities, who are not given weapons. 
And, we want them to fight. (In-
terruption). I would submit that 
even if others have to pay more they 
pay in their own interests. If the food 
production is more, they get at a 
cheaper rate. If agricultural produc-
tion is more, we export snord!* So 
there is prosperity to the country and 
others will get food at a lower rate. 
SO, they are benefited. I think that 
argument should not be advanced.

But I have got a case before me. 
We give subsidy to khadi production; 
we give subsidy to handloom produc-
tion Wherefrom do we get that 
money? Have we not got the khadi 
tax? Taxing textile industry goods— 
whatever we can—we subsidise khadi. 
So, the principle is accepted. If that 
principle is accepted, what is wrong 
in selling electrical energy at a low 
rste to agriculturists and small indus-
tries? The precedent is there. So I 
would submit that the matter be con. 
sidered.

In the end I would submit that 
under the Act of 1948 the Rating Com-
mittee is there. A  concern is not 
allowed to have net profits at more 
than 8 per cent or 2 per cent more 
than the bank rate. Is there anything 
in the Act of 1948 which would au-
thorise the Government to fix the 
rates? Nothing absolutely. We have 
•Iso seen that there are some private 
concerns who manipulate their 
accounts. They pay to the near rela-
tives and that would be (he expendi-
ture aide. And the chartered account-
ant sees the vouchers only. Under



*Hdk ctecumstaacas i« it net desirable 
that Government should retain the 
authority to fix the rate?

Where is that authority? That au-
thority is under the old Act of 1910. 
And it is only one section, section 
3(d). If that is removed, 1 would ask 
tha hon. Minister whether under any 
other clause of this Act of 1910 or of 
the Act of 1948 Government could 
derive authority to fix the rate. My 
submission is, I do not find any section.
I would be very glad if the hon. 
Minister is pleased to show me any 
section either from the 1910 Act or 
from the 1948 Act 

I would submit that we should not 
remove this clause. It may not be 
used because under the Act of 1948 
the Rating Committee is there. Gov-
ernment may not fix the rate. But 
why should the authority which Gov-
ernment has today be done away with?
If the authority is there Government 
may at any time fix the rate. If a 
private concern manipulates the 
accounts and does so many things and 
brings the cost to a high level, then. 
Government could utilise this section 
Even after the Act of 1948 that section 
has been there and no difficulty has 
arisen. Then what is the reason for 
removing this sub-clause which au-
thorises the Government to fix the 
rate? Are we going to be benefited if 
we do away with this authority? I 
do not think. So I submit that this 
clause may be retained.

At the same time there should be 
some addition that in the ease of agn- 
cuture and small industry, the price 
that may be charged may not exceed 
10 nP. per unit. I think that will be 
a guarantee to the agriculturists and 
the small industries. Supposing any 
company makes or incurs any loss 
thereby and approaches the Govern-
ment then Government may be pleas-
ed to subsidise that company if there 
Is any loss after going through their 
accounts etc. So, I think the proper 
thing is to retain this clause. I hope 
the hon. Minister would reconsider 
this.

One thing more. We say that the 
dtles Should not alone prosper and
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the villages should prosper. Today 
our experience is that it is only the 
cities that prosper and the villages 
are suffering from some disease. 
The disease is one of unemployment 
Today every educated and uneducated 
person goes to the cities for employ-
ment and the villages are exploited 
materially but they are exploited 
intellectually because all educated 
boys of the village go to the cities. 
How shall we rehabilitate these vil-
lages? Can it be done by expressions 
of sympathy and good words? I do 
not think it can be done that way. Let 
us have some policy that in case any 
industry is located in a village with a 
population of less than 5,000, the Gov-
ernment will subsidise the electric 
energy. Let such industries get the 
power at a lower pnee. I have not 
seen the foreign countries and I had 
not the fortune to be in some delega-
tion and I do not think that I will 
get an opportunity to be in one of 
them being on this side but 1 am told 
that in Sweden, there is a special rate 
for the energy consumed in the villages 
but if it is consumed in the towns, 
the charge is more. In this way they 
encourage industry in the villages. So, 
if we want small . industries in the 
villages, this giant, this power can help 
us and I humbly submit that the Gov-
ernment may consider this. The 
hon. Minister may help the country 
and the villages by givmg electricity 
at a cheaper rate for the villages for 
the small industries and for agricul-
ture Let there be some discrimina-
tion because the people living in the 
cities are more vocal than the villagers. 
There are so many newspapers in the 
cities. There is the radio and all 
these things are there. But there is a 
larger number living in the villages 
but it is not so vocal. There is no 
newspaper representing their views or 
to fight for them. I say to the Minis-
ter: you be the fighter for them. I 
appeal to the hon. Minister to be the 
fighter for the villages and do some-
thing for the villages.

ip u r  rw m  tiqg :
TO i t  V I H t *
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*  ITOT W  *T, 3RT *  «sj U^<!
#  n r 3  «npft * s r  it itm  fcrr t ftt  to t 
5*to  3  fo r  #  t$t $ 1 
’pn fiw r ?ft * 3  nr ftp v s  <rrc * t  
$ r r o  *  * p r f «  $  * f t ,  «n *  

sjiH io .$> iTcnf^T tit  f w  f t w  t o t  1

srar t  enfin: * f= r  *  
i t o  *sraf q a ftfiw i $  f t  *n r #  

$ w iftr  t  t o * i t  g  f r  *r? r - f t f w  

*S ?rd  $  ftw  ^  *rf § , *nw f t  

*rt *f*r fa r  #r t o  t o  ^  
v tft# m ft| g sF r^ «T trr fiiT , J it t s it o ' 
t ,  ^  ftFT ^  | 1 t o  * t  faiw

gTT * ft  T̂rTT s,irVf% «rtft ^TTt <FTC3
t o t  «^r v
^ r r r  fa fin w  fa e ft r o  ftn n fr % v f t a  
tor frt nvn 1 s s v  t o  cftarft nt^w 
5«rc «4*r #  fwareft p? vm  ter 

^ q ^ T ^ T ? m n n 3r ? w  

% 5TOT a ir ft  =fr3T 3ft farJpft V  TO  

>FT#
« r  v  x & k  v t  It v ^ r  * t  &  *  *rtt- 

ft* rv  $ , f t  tp p fh r *w  ^

a r o r z w fr$ *  fa*  arc ^t
waflfiw r f t  * t  T ?t i ,  z *  % * r«  u r n

S^t ft? 11? % fMf 3TOT
s>rcfrre *rrfirc 5m  1

VB* «m  $  #  t*v t o  ifa  vprt 
ft? w r  w  v t  *ntr t  f r  ^ n r  * *  

t o  tftfif f*F ftrerft sti finrft 
vcq ftra t a r p is  # r t  *r $  «pt *t «pt 

m  f t  w n tfx  *r ftraf « ftr  art w f w r  

i f ? r  % ’w  ?^ t |  « r  v r  ^ F R r n p m  

«p t finrr an#, f e f t w  fr ft fa  & r  f t  

<FRT f t  MTflF 

Pit w r ?roi?r | --« r w  jfim t % fo r it 

ifr  ^  ^ t  <Sf— f i w f t  f t  »rt*r ^  

f t  ;& 3 $ f  | tfi 1

WTT^ i f * *  ♦tTT M  t

U ft*  a  f t  M  1
U K v -m  #¥» m\w m  « r o  ^  
«r?r ?nrnr ftrenft firar^ft fa r

•pNr, fiF?RT V 5JPTO?t^ht *jt 
P̂f>H ^  cf*rm T̂?T HTfipcT p t

• A m  ^  —  f 1 -  ^  ^  ^  ^  *«nT ^ jr  ?*rr t*F r a w  f r r t  w  
g f mrftvr f̂tnt f ;  fwwft 
f t  *?HT ^  *̂ *TT 5TOT * *  » tf I 
f̂ ET #T % fsnrpft TO » !  t ,
f w  w  ?r ftrŵ ft ¥t an?r?r??r^r %

f t  3TT T̂ V I, TOt#,^Rff #, 
w it r & f t t  if xfrc e d ft TPF^sr H, 

fppr *T£ *r*rft % fr  WfT fiw ft 
f t  y gqfjftn ^1 firrT'̂ TT^r f t  »rtP p 

*r? ui?ft f f  t o  | fv s n w  fa r t  
^sft % t o  tt*t *($ «rr T O l WtPF 
35# #  6FF I  5T«ipT f  wk VT*

nfafatr*ft Tr̂ fr ?> W ft 
nfcRt PF Tt'"^ H'TiK. 'TT f  TOf 3»R» 
fTH ^  «FT Vt ?T ' rfe?T iWt |
%f\x sm sm  ipr^i irfjar *ftft«r 
vm  sRvrr % 1 ^if?r | fa ^  t o  ŝi 
•nr $r firspff <t *Tff*m f̂tnt *t ^  
^ t o t  t o %  I  a t  «r? ^ft snriri f^ r ^ t  

JFpqrt a i  «ft arf^ r iftfT5! ^ ^  <jtt 5 ^  

firm 3fi » f w  % 1 ’s ^ r o  wr 
W W ^ f l N ^ f i R  S » n ? «  
r*r?T ^  TO TOF5T M V  »ft f w f t  
**rsff f t  a i w  fftr  'R  t o w  ^  

<n «p fifa  ? * r  f v  fsnrsfr tit sm cre 

y m f r w  «pt farsrpft v r  t o %  ^  | ,  

^ tow ? <w fiwT TO *rt « t o  ^  m
VT T O T  <THT «PTjft f  «rtx sm ^ ? ft^

f  «n t  ^ w r  *re w> M  w m T O rr^ ft 
*Tf?^ » ?nw «ft t o  m r?it v tit f  
^f>R *ra *> TOf to t  *H5 tjv 
?ft sm ft ^  nftr ’f f r  ffn r t

tĴ Xf 3TOT % 3TOT 'TfiTf^W T tffclT

| wf«rtw??ftnt 1
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T O fc r  tft  v t q M f  %' fasrsft 
%  ^ b it i f t  f r w  f f lr  <rc <r$fJw iw t 
? £ t f  1 £ r t *  t  
wift v it  fanrft «pp^prt f  1 ^

sr^ni «p̂ T5ft | 1 z iz t  €t 
STfVT w r ff t  aiTfft $

*ft 3ff <rsrf ftr?TT It ?rg 
*  VTZ fa U T it <rtr «Flrf tft **T

# n It t  f%  ■ 3 ^ 1 ^ *r ^ t  n p r j t  T ^ f f  
| «fft nRfzt * hr ^n?r % 
?ft 3  s r m r  ir? qr^ £
m  *ft% f r  srrcre farinfr ypjfaqr 
«*t H «H «rre3T t t s t t  ?*t ?5T %  fe?r ^  
f t %  T 5̂ T»f v  fo=r »r ?t*tt <fVc z n  ^

$  sfrfr «p frr $ j?j*jT 1

«pft *j<> «fto in f^  ?h rr 
* v n s  *vr m r i  '& Ti] ? ^f^r w. 
*r**nr «rfsTn ¥ f r  Z'ri ^rr*-? -it 1?

f^T^fr rrKfiTrw fr -T *n«T ^‘ PTT 
*PTT *T  7?t 4n r  t f f r

a rc ^ T  f s r ^ f i  T n f j m ;  * t  srrsnr ‘4t 
fTft 3fr fnpfr ?  i

W T O  *fV*,JV F  f r p r n  >ft *T  I 
*nrr <#r wzkz ^ p t4V £  t p t  * 1 * * * 7  
v t  f^»r=fr m  j m t  ft tit*  r r r r  *?r ft f a  
s rfo  f r r n t  * t  w ffr * « ■ * *  t f t r  m n  
t * * V  ft r * f « w  ^  * * i r  * r f  <rr f a x 'f t  
^  *?pr ’An  *rr s^rfr | «fk 
fin p ft  *r ^ fr  * »  m  - j t h t  *  
q f i rircT *  ^ r r  £ 1 * * * * *  *n r r c  
fW r r  ^  t m t  < m  1

4  w r r  ?  ^  f t  *rrr j jp tf t  
v t  f i r  nfr ^t*t *T P̂*T mp 
f n  *r v f i m R  T r f M r  s r t r t  
« f tr  ^  11ft ar?T m  tPTfiPT f t  j t T t o r  
t w  1 trra w T  ^  w ^ ^ firaPT 
d .f n t w  v  arftr ftt f c s R t  q g w r  
a m r  f t w r  gr *zr f s j  *r p ft  
c c  t in r tt  >ft T 'f 'f t  snpft ?. % ff^ r ^ r  
wo#  v t f

^  an  ̂^  fW  ^Kttt Jf̂ f ^cft 
■Frtfv 5TT5^  «WMifl ?ft »nc 
3TRT t  ar?t ^T5t T O  ? t  I 

w ft w  4  ^  ’ r̂ifiTT g  f«F « m  W T T  
^  f t :  * m K T  f i p f t  jpt ^ rr?% - sf^t 3f t  

tftr  fsp w r *tt?^*t t  ^ r t t  crrf^ rr

wpt H ^w w  » r  «nmr smm  
^ '. z r  «Pt f s r ^ f t  ^ pqfip ft  ^ r  ^  nr 

^ ■ R  *TRT v 4t  f i r x ^ t  »T̂ lf ^t, TTRff 

*R  f^ T T t  T  * r m  H ^tSTT ^TRqfJ

f w ,  ^  c t w v t  ^rr f^arsfr ? jf t  i t  1 

«r? 5np t  ft?  «rt w ?  s r ^ r  4  ^  v p # w t  

jprn wr ^rr t  ^"k firsr̂ ft 
^ r^ T f ?. I r f j R  t ^ f t  j n f s j

m f w  ??h t f, 5r% ;r  ?rs ? m  

■xft ?  f r  f * n r r  ^  jtt^ t ?pt |  

t f t r  v *  ? n  ^  s f e  a t « ^ Tq

m  ^ ? r t? r m t> r r ^  ? T F f T v t ^ t  

*  T ^ r  fc s R T  ^ f r  ^ tn t, - 3 ^  

z ^ r t^ r  t  f r s n f r  ? t f t  

%ftR * ? w m r  *r #rw *r? ^ t t  t o
t  f^P - 'XVCkt \ o  ^3| K ,

^ o *1 * ?T H• 0 T t  ^ft

?r?t fr  ?T»fr 1 r r f ^  »Tr A s f^ tt f  

9 i t o  j t s  s n f r i r  ?tf%  m  t t  ^ th V  

s rrr* ?  y t # r n  t t  ^ s p H i^ r  5f T  

T t T f v f t  ^T ?H r ^  I

?nr m  *i t =r  st t f r t  ’f in h rr  t ŵ t  

f  fsp *TTTZ ?ft * * f t l  ^  HFT

?ft F̂TOt IRTO ,RTq tftr '3̂ TP *ft 
v r m  ?*n «rr^

q  ? t h t  1 w nr 3r m  |  f v  sn ^ v r 

f a x  ^ ^ XT =m fwrraT
3fTtTT (t "3* ^  j ’TRT •TRT >ft 1 3 WT 3fT 

#PFTT ^  z *  *?% wm tft iff *n v z

r r t e
p o m  ^ t  * t f l  1 1
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[«TTTT fW «T  ftfj]

#  aiH W T  j f  f t  5 I T W T
Ĥ STlf JlfPTJfr #  WfafTR <FTT VX Vo 
flwr im r w rite  Jit ytifinri fim  t 

an*r ^  f t r  3 r ( « > j  i f  *p t
tftK IS I W T ^  $
f t  p r  o t  wrlifow  $
vtt* §tftar #  n m  *t Sr *rc f  i
WfilfSPT f  JI? | f t  3*S
« n s * f t  w r f a f r *  ^ f r t r  f t t n r  a n s r  |  a ft  
f t  v m i^ q x T tt  ot frm #  
arar m  m *r  arar f e m r i  t  1 * *
jzfrst xft* wnft »rat o tV tt sfa 

*  f  eft ^  f t  i* %  o t  %  w # * *  f t *  
arrct £  f t  m lk frr
*rw$* tft v f i  $ ffh  &r*r ot Ŝ pT 
5nrm ^  ^tt 'rr arm t  i 5*rf*rfr 
^  < n m g r r  g  f t  a ft  * n r c  o t  
urn  x m  «^?rr vm i f t  «Fnft
^t an^rr «ftr gww src n? «rr% 
^  o t *t§ flfk fo fon  sf?Et fc i *r? 
sniff *w*hi fsnrCTr fc W ct  
W W ^ 4 ¥ ( T ^ f i n i T ^ ? > W t ,T O  

%ft*T t?*P? *T? mf^SR *Fft
wrf w r  h aftfrs «ftr *  ^r?pn f  f t  
imr tfrr <rr aft *i«rWe 3 ^ t  
jjv^t v t  irarcr v  v^rrftv %jft
OTf^i *rwe#s»wrr^^ft^jnrOTT 
2PTT  ̂° *St*rft fipryr ^  ftrr arrrr 

i

nm &r * r  v  t o  r[T ajftnsnr 
illN <Bnfm V’TT’T fapn? f t  *1? ^RHTm 
3TPT f t  1W f$*TST it fannft ft  anvft I 
aft fin rtt t o  JTFft OTmfam f  
iftr aft ffer <fi<dft*< t  fro

*JT?T*f V fa**r|  TW
f t  n r r  > 6  * * r  < *r %  f a a r i t  f t * f t ,  
# a * p * r j v a r t f t  N t  | t o t ,  
i f  *$ t o ?  flcsnf *t qtfftw-

f  xfjwft w  t?  *mniftt fiwnft

Wt * *̂ft i «rmft w
^  v k  t  

ftapft ¥t <n*r *r <^rw f
•FT ?ft *P̂T ^ W  HJT fte  ♦  Wl¥̂
ittVKt* I 4 *an?RIT|f ft^ a p r |%  
^rftapr|««# 1 1  v%k ^  ftarsft
*5t t t  3  «ftr ^t ftnrtt aft

^  t  i qr uiftycw f^ tr 
vt ? wr# fp w  ^ finrtt w*nf 
arnft |  wt w t̂ nr v  «n̂  «ftr 
fp w  & »rmf arrcft |  i «fk >isft 
f^ t< ? r? ftc « n # iA T ? v r t« v ^ ^

V  ^  _ \  f t  A  ^  ^  A*T M W  *T̂ fT? fnm 5 I WT^m *1
msmr f  %^ » nH ^ *«nr %
**t vrm sf*m  f t  tfcrr 'mfj^ m ft
»rr̂  %sr v  «# ft *rr o r  s t  ?t ftar»ft 
f f l%  i

5n %  « r c m  wpt  ^  v ?  t
f t  ^  vr *r*m |
3 P̂Ft ftapft ^  aft vm

rrvtimft «n*ft ^ r  Tf«ft *ry 
w t   ̂ i W  %
smsr rnpt̂ mt % fs*nw % anr fr^r 
irft *pto n anr »prt I t c v  |  I «I*IT 
rr% f̂ SRT VT OTT̂ IRT K ^ f ?  W  
^  «RP1T $ flt «TT *nr̂ T sr̂ t 
aR% I f t  * r  «*wi «tt h
V% I fufatr «r? ’TTR vrvtrnft *At 
shrr^r J*nrr % «n# ft  wm fftwrn 
*rft?n=m 5 a f t *!#11 ifhr^r«m{*T 
«tt ar̂ r ?w f t  q tfftW k ^ r OT«wm 
| U  T rtt % I p i  % *PRIT t  «ftr !< 

^ ^ t  fm  ^  #  waft 1 
«n*r fanNt a tw R  iv M t  ^ fî mr
»t ^|f v t <WPT WT̂ T tOTVtl fT^KIV 
% t  «(tt HWf?TO % fW firo

■ ■•>. _ _ * V j L  A )  ■ -  ^  - - - -  » . M  ^  .

apwr^i f  I WV WW Vt% tflellWlliai 
t  » ^  W  $ST f«

9 <pvt mn f i r  *irtil f*Si (  w r t  anp
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|  ftr  t o  t e  IT *  «rr # r  
W w f P  $*rr 1 fiw f t  ih*̂ FT 

flraw % firarft 1 «w
stftqtw ftfg ftw*ft r^r #*r

*fitf*t*rart?ftw<T«Ps&f ftt vrft 
rnw ft #  ?ft ftnpft fWr i w w w r  
ftw rew  w  n f *wr t o
* f r a  *  e&s v a g r i f  v t  f«nr?ft
fa*T TOtft ifa  aft *5* JfT̂ Tf *T% 
| OTGt <t «PWT ft»TT I

tfferft tot 4  «rf *f»»T wnprr g fa 
wit y t f f f i rft W  £t m  *z? t f
W T O w T  f t  *TT V lf  TORT VT VTTRHT

%* ft, ih wrnft * f  faftrre 4  wrr 
wrfffr f*F fiRrft sr-*rr$ *rsrt *t it 
am*ft <ftr forft stz v^*r4  *t it 
anfcft 1 ?rf *1?! 4  3 wrft t o  4 
n't ■*# «ft 1 qm ^ t ft*r *n%  ft?
f fs ft  3W f fe J R t VT V t n TRTT *PTPTr

«fhc *fr % f̂tnf *t *mm» ft *r? 
vt f * r  v t  t v x m  p t W ,  m v r  anr 
finrit ttttt: ft  *w  eft 3*  **n% % 
«t*it % fine «n- it finHt Ptos *w  <tt 
*ift % tftff *t sr f*r% i aft sjttct wi 
vigntf * t ffcssft *  i t  'Tpft ft t ^ rrt 
%m wiwt fipftarr f a w  % | »

fir «rmw % it* *  itf tott **t% | 
%  *fr ^t*ttt fir *t finrat *r «yr 
«rort& ft«ft 1 Stfasr »nmr *  tft finrat 
tar £  T t̂ $ w*f % t f  5*rir fiRtanr 
«t $<t qsgfearr w  fa r ft tit fir*
*lW t *• f3rrr JIT p»TT
WWW14 WRT WwT Vt "̂ Rt aTtWT 1 
fVK *t̂ T5f w ft ftw VfT Prw*ft 

’ «nr^f ftm «̂ft?ft»i> t̂'irTOT  ̂
ftwrcrcf^rwnrTf w aftt 1 4 * ^ tt  
g %  «n* fff <rrf *r srttarc fv 
^  »rrt? vttiiht ft m «w^w 

m  USD.—9

tpit ^t f*n?aft *? fk w ft 4rr

% ^  infarft ijtitr i t ^ r  1 srntww
W w e r  m$w % «F fr  fts q v  4  ^t 
<rr^m 1 ^ T f S T f ^ t r r o ^ s n r ^ f - i f f t  
t  f  <ft f * r  vrt *m jt  ^ T rfifw rr 
v r f f f t  1 < # t ^ T R f r  « w  « *n r  t « r  %  f«r$ 
f t n r t t  «rtf «tf5rar r f ^  £  W w  
gppiSt P n p f t  «np f W t  1 v j? t  f  ftr 
* s  m r r  » r w  «T^f ^ t w w r  
f ^ j r f f ^  w»is!r n r r r  » f t 3 f f t  Hrfar«nc 
q v  ft R T R  flrvrr It 1 «ft< farff
?rc| % WTT% VTFZ Tfmzz w i tit 
Utmt ipnfr f  ^rst ?ft f%*Tpr »r«m 
*r^f uvm i * f *  4  f t  z& Rr*?<r 
*5tt mt w  ’tar vr ffvrw  vr 
% 1 **rfa q : 4  ^rrf^r f  f v  <rrr f r a w

*̂1 vt Pit ^ f r r  #  «ft«ff wft F f  3r^t fir^r, 
tftr ^  vt sPr qtd *jtst
r r p ? t »  t  f i n N t  f«r% 1 «r«v 
*r * T r f  *r %  ?ft ? % F ^ f t z t  « V i  « r n  
£ 1 4  TTVT lit fPTt f  1 ^Hpt ffW ^t 
4  H f  ^ T  :*npTT f  %  f  % 9  Jf 

v t  ̂ t jf 1 ait f*rc i t  tprrt
tV^tlR f w f t  *T*TT JTRT ^ W157T |
■3 ?rt t*ro  t^; fiwpr * *   ̂«rverr 1 1

• sift # wt fft«r fcw Jt %*t | v r t t  wrr 
ftr^fr ^  £ I Vt Xt WTT PFfTPT «st 

finr^t ^  | * f *rf*t «rwr <r< %% f  1 
fofffflR 4 aft ^  m  w<l | #

ŝr rr«t *$
wms | ftf Tivt ftnr4t ®w?r vnti tc  
it |  1 wf<T  ̂ t̂<rr * to  qrft 
»t Jt fsw r vr ferr 1 Tret w«pft
^  m «;• m \»» war «r
isrr «nRTT *1 i t  f r  f«r<r ?vr r̂f*rv 
if$ ftaT I ** *WfT $*n TRt
$m w*r mx ̂  1 1 «rt?3for frfef impr 
% 4  *ft #Prt # e fr  to w  «n»fr
5W <t i**rc * *  fwr wfPp ^  j t f t  
mpKdf̂ w  ^  ^ «r  v  1 * «t»r <Jrt
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w rA m if v w s w
fftw r  n f w ft % i rsfiRnt «i¥(l 
t  f t  «m r f y f w i*i #  n v  * e  <pc  nrft- 
vwrffce vt flnnft 9 > arfir ar* gqft 
w n ftv  gt o% i J^njnT jjf f t  «n*r 
<nr qrfinft v n f fv  fircr 3  * tf 
ftM t vt vnwrar apt *rr wrtr % 
fiWf vt 3*vr qv mm % m  ^  

a s  vntsn* vt »nrj* fv«nr an* i 
am arwrrr t»r «ftr ft®* t*  *»ar 

i arnr «ptt <w wwif % srtaft 
nr *m  ftanfr *npf 3ft wt s*rvt 

wrcmi « w  *> amffit i 4 ^ r r  p ft? 
«rr q f nrtSt v *  fv vr *srrvt ?ft*it 
^  qr finreft flr^ft i

nr% «T5mT sfrfigfafl *t*>  ?  
aft i t  2fr*r $ **rvt j t  v t  %rk grot 
wr crcr % f?rt arajvr v^ fv ?JmT «rfc

#  ww snftt i «nrc * f  arnft rfr& ft 
wyrff eft 3*rvt v r r t  ft *tv?jt |
^ 9P F t  S f R T  V t  f f a M Y  S #  *  J J V S H  S f^ t
ftarr i *fiH  anarv*r aft *t? Pinpr 
H t v A  v t  f t r f z * r  |  v ^ r r f v v  i f t
3H*tV*ftfiwtft •f̂ t fvWVRft 
«TW fV3*ft aft VtfaTCT V^ I ^  TJpfT*r 
frPw  Hifipr f+flii #  ^Tf, ar* <rv *15 
ampr tvrnft ^Nr w  ?re 
*fra % fiRTPft v t finpft «r t̂ fa *  
srvtft 1 ^v » TT«H gR ygiffa a r ; qft 
^Nf t o  $ artr asrvt *£*{rfav v » p fr  
V t  # W B T  | ,  f c * f t  O t *  *  S W V t  «n»r 
<tet I  ^  fvtft *  H«RTH *ft tf?TT fc

tm  $ar Prow  *rw 'ifsr^  «V snnft 
mr im ft m*r *rtfrrr 1 n ft <r*f 
^ flrwft % vreiti ^  Ot fk&  
vt ftpaifft I# #  3 * % f | flir «wr «r 
*?f*w y<wt j i t  fiw w t «ft *rw fft 
ft*rr 1 3?r f t  fur ^ *m  t  * $

1

star w w r ?m|f ^ v?r | ftr 
vr#%w ^ Ot

1 4 Ot ?»Tf*r vwr % 1 
&Pm 4  ift Hiffii jj ft? »̂r 5pn*pa?lf
#  ^t<t % i w  tw  mOi % »ft »htw*^

1 #  wnpn f  & z m 4Um
^ ^  ^  ift wrsff %
«5*?HFt ,frf(R art ft? «r* writ w*rr4 
#§ f  fv vt fir*** f«r^fr wftr 

wTti <k  &K fam  arr̂  m t  
wnr h fr^fs ft  w f =r faqrr arr̂  t 
wrar fit fPTfi |  fv ^  »ft<ft % ^ r ^ t  
vt srrfir^ ft fain *m  1 wit «ft 
flw»jT ft »rft fv«iT arr«rr 1

wrftrt ^ 4  n% vijJTr *r£Tr |  fv  
«rm art frsi^t v  fr*rTnr^ vr *»r 
T*TT I  ^  fvwr*ft Vt m  

1 %fv* «r<rff vr $9 
t*tft $ * t <r«ait f  Otx 4 wf*n?
p n  VT5 T y 1

17 hi*.
The Lok Sabha then adjourned till 

Eleven of the Clock on Wednesday, 
August 5, 195tf/5rapane 14, 1881
(Sake)
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[ntMRVi th$ 4th Avgust, X9Sf{ipkSrat>ema, i8i i  (Saka'i
ORAL ANSWERS TO QUES-

TIONS 7 *75—3»3
8 .Q. Subject COLUMKS

No.
48 Delhi Transport Services *75—77
49 Fodder Bank* *77—79
30 Claims of postal savings 

ba ik accounts and certi-
ficates 279—8t

51 Purchase of nee from
Burma 282—83

J* Travel Agents Association
of India . 285-87

53 Train derailment . 287—90
54 Expeditious delivery of

goods by railways 290-92
55 K'laiU C nn’nittee Report

on Railway Bridges 292—94
56 Loca ion of second ship-

yard 294 *97
57 Vitakhapatnam Sugars and

Refinery Ltd. . 297
58 Liceitiate doctors from

East Pakistan 298 -300
<9 Mechanised farms > 301-02
6o Nsgirjunasagar Projcct . 303 -05
62 Imp >rt of rice and wheat 303-06
63 Rue in price of rice ui

West Benpl 307-13

WRITTEN ANSWERS TO 
QUESTIONS . 313-88

S .Q .
N o.

61 Canal water duet against 
Pakistan 3IJ-U

64 Shipping Development 
Fund 3*4-15

65 Surplus telephone equip-
ment aj Calcutta Tele* 
phone Exchange 715-16

66 Central godowns at 
Metiaburz 316-17

67 Congestion in Calcutta 
Part . . . . 3X7

63 Rep tft of Inaccessible 
An* Cwmmmec . *17-18

69 'Oandak Project 318
70 Rajasthan Canal . 3x8— 20
71 Fisheries extension units 3*9
7* Protection of railway track 

from see erosion 3*9-2°
73 Bridge on river Mahanadi 321
74 Community Development 

and N.E.S. Stocks in
Hinwrttfil Piadeah 3>i

WRITTEN ANSWERS TO 
QUESTIONS—contd.

S.Q. Subject Counn
So.

75 H3-»tel for railway em-
ployees' children at
Secunderabad . 322

76 Dairy industry at Banga-
lore . . . . 322-23

77 M itor vehicles taxation . 323
78 Damage to crops in

Tnpui* 323
79 Coronation Pillar Sewage

Plant, Delhi ?23-24
80 Upper Stleru Hydro-

Electric Project . 324^5
81 Discontinuance of dtmng

cars in G.T. Express . 325
82 Purchase of ships from

Y ugi>slavia 325-26
*3 Sta:e Trading in Food-

grains 326-37
84 FjrJ foundation team on

food production. 327
»5 Purchase of ships for

shipptrg Corporations . 327-28
86 Rise in price of food grains 328-29
87 Taiepalli-Guntur railway

link . . . . 329
88 Tu igabhadra Protect 329-V)
*9 Drugs of Amphe*amine

family 330
90 Master Plan for Flood

Gmtrul in Onssa 331
91 Birasei-Basirhat railway

line . . . . 331-32
9* Estimated feed produc-

tion . . . . 332
93 Looting of coal . 332-33
94 Contributory Health 

Service Scheme for 
Defence Civilian Em-
ployees 333-34

95 Aroor Bndge in Keiaia 334
96 Ktttpet Radway Station 335
97 Silo-ca*-elevator at Hapur 335
93 Damaged stream, Masuh-

335-36patnam
99 Delhi Milk Supply Scheme 336-37

100 Fire m Dellu-Kalka Mail 337
tot Servtcc Co-operatives 337-38
102 Dry dock project, Hindu-

stan Shipyard
103 Unajthonsed air ftigfrta 

(ram Tfeipur



WRITTEN ANSWERS K>
QUESTIONS—contd.

U.S.Q. Subject Gounon 
No.
7«i Holiday comping coaches 940
77 P.C.Ot. and Telephone 

Exchanges in Mohinder- 
g*rh Parliamentary Con-
stituency . 340

7« Post Offices in Mohinder-
garh Parliamentary 
Constituency 341-4*

79 Goods and passenger 
traffic at Guidaspur and
Pathankot Stations 34*

80 Remodelling of Pathankot
Railway Station Yard. 341-4*

81 Soil erosion in Delhi 343
8a Development of Bombay

Harbour 343
83 Tungabhadra High Level

Canal 343-44
84 Postal Services in Bombay

State 344
*5 Construction of roads in

Bombay State . M5
86 Scheduled Castes and

Scheduled Tribes 345*46
*7 Letter Boxes in Mysore

State 34«
88 Selection posts on Railways 346-47
89 Standardization of vessels 347-48
90 Multi-purpose Tnbal

Blocks 347
91 “G.M.F.”  and minor

irrigation schemes 347-48
92 Multi-purpose River 

Valley Projects 348-49
93 Vatmadhara Project 349
94 Water logging due to 

railway Tines 349-50
95 Editorial Staff in I.C.A.R. 35&-5Z
96 I.CA.R. Publications. . 351
97 Selection of literature for

I.CA.R. . 351-5*
98 Bhafaa catchment area*. 35*-53
99 Locomotive Component 

Pirta Factory, Mandua*
dih . 353

100 Overhead Bridge at level
crossing ia Rajpura. . 353

101 Turn tab between
Charfchi Dadri and 
Maoneru . 354

tot Go*opei*tive Expert
from Canada under
Colombo Pl*» . 354
ardgnen in Bbakra 
v-Tgil Project . . 354—56

WRITTEN ANSWERS TO 
QUESTIONS—contd,

Ujf.Q. Subject Oouam
No.

104 Construction of P. & T.
quarters , 355— 3*

105 Import of equipment for
development of Port* . 357—59

106 Cold storage scheme in
Delhi 959

107 Beds in Safdarjang and
Wtllingdon Hospitals . 359

108 New Slaughter House in
Delhi *39-40

109 Doubling of DelhUSarai
Rohilla-Garhi H*rs*ru 
Section 36o

no Platform Shed of 
LMkhi/npur Kheri
Station

Hi Oil Jetty, Kandla Port . <̂>1
1)2 Electric Power to Delhi

from Bhakra 361-62
1 >3 Kajam Dam Protect in

Andhra Pradesh 363
114 Excess payment made for

Konar D»m Protect. . 363
113 Passenger amenities at

Jhanti 363
116 Intensive Area Scheme 363-64
117  Roods m D elhi 3<4
118 Fo r m  development pro*

grammes in Onssa 365-66
119 Corruption case % on S.H.

Railway . . .  365

120 Sul conservation in
Onssa 365-66

121 Assistance t> Orissa for
growing f.KxJgr*im 366

122 Health Schemes in Onssa 366-67
123 Cold storage and ice

einl at S«iOjn 
ocks, Bombay . 367-68

124 Strike «n catering section
of S.S. Kampala . 369-69

tas P. & T . buildings in
Burdwan District . 369

126 Foodgtains storage in
Wei.t Bengal 369-70

127 Rail link with Balurghat
Stauon . 370

128 Indian Agricultural Re*
search Institute 371

129 Suggestions and inven-
tions award* to Railway 
Employees 371

130 Accidents in Manipur due
to electric abodes 371-721
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W8CF0BN ANSWERS TO 
QUISTIONS—contd.

V.S.Q. Subject CotTJMWB
No.

131 Departure time of
special train to Madras

132 P. & T- Office at
Tanakput .

133 Directorate of Marketing
and Inspection 

>34 Transport facilities to M.
P«. visiting C. D.
Blocks.

135 Warehousing Corporations
in Punjab and Mysore

136 Extension Units of fishe-
ries .

137 Salem-Bangalore Railway
line .

vj>% Sftnrowtaivi \s$ 'JtPtjas 
Pakistan

139 Sallage overflow in Delhi
140 M ed ian 'll herbs in H im a-

chal Pradesh 
*4» Ayurvedic dr u p  pharm a-

cies in H im acia l 
I’railcsh

142 Tcbph me breakdown in
Calcutta

143 Orjak I iw 1 »f clcctricii)
n- Delhi .

144 Im c il V̂.i ~>b  of van o n s
on iMc »'rti K<iilwa\

372-73

37J

373-74

374

374*75

375 

375-76

376 
376

145 Centril H >arj . f 1’iire'trv
146 Bridge >‘\cr ihi. Ne'hra-

vaihi mar \la 'galore
147 Imphal Cai' H ispital
148 Punctual rutmirj; of trains
149 SeeJ m j1 ' 1 p l 1 >n farms
150 Women in Railway

Ser\ »cc
151 Incidence of T  B &m<

Central Government 
Emrk'jec*

15a Suppl) >f rice in I’npura 
*53 White la*.
154 Bridge over the Mahs- 

oanda near Maids
135 Test Audit of Westcrp 

Shipping Corporation 
lj< Assistants in RiiUay 

Board
157 Patehgarh Station 
i } t  PuWic OU Oflvcê  m 

Bikaner Division 
Conectioa of Anawento Un- 
Mttnd Quesnans

377

377 

377-7* 

37*-/»

379
379-80

380-81
381

381-82
382

382-83

3*3-84
383-84
384-S5

385

386

386
387

387-88

388-89

PAPERS LAID ON THETAJBLB

(1) A copy of notification 
Nc>- G.S.R. 803 dated the 
nth July, 1959, under 
tub-secrion (<) of Sec- 
ti<>n 7 of the Indian 
Telegraph Act, 1885, 
making certain further 
amendments to the 
Indian Telegraphs Rules,
1951.

(2) A copy of Inter-State 
^ater Disputes Rules, 
idS9, published in noti-
fication No. G.S.R. 765 
d#ted the 4th July, 1959, 
trfider sub-section (3) of 
Section 13 of the Inter- 
State Water Disputes 
A«, X95<».

(3) A copy of the Rice Mill-
ing Industry (Regulation 
and Licensing) Rules,
19 59. published in noti-
fication No. G.S.R. 510 
dated the 22nd April, 
1959, under sub-srction 
(4) of Section 22 of the 
K>cc Milling Industry 
(Regulation) Act, 1958.

(4) A copy of each of the 
following notifications 
under sub-section (6) of 
Section 3 of the Essential 
Commodities Act, 1955!—

(t) G.S.R. No. 531 dated 
the 2nd May, 1959 res-
cinding the Delhi Wheat 
(Export Control) Order, 
<959-

(u) G.S.R. No. 532 dated 
the 2nd May, 1959 con-
taining the Wheat 
(U’ tar Pradesh) price 
Control Order, 1959.

(iti) G.S.R. No. 533 dated 
the $th May, 1959 mak-
ing certain amendment 
to the Wheat (Regula-
tion of Use m Roller 
Mills) Order, 1958.

(}v) G.S.R. No. 534 dated 
the sth May, 1959 mak-
ing certain amendment 
to the Puniab Roller 
Mills (Regulation of 
Useof Wheat) Order, 
1959-

(v) G.S.R. No. 551 dated 
the 9th May, 1959 con-
taining the Sugar-cane 
Press-mud (Control) 
Order, 1955.

5*4

C oLnon

3*9—96
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COUTMNS
PAPERS LAID ON THE 

TABLE—cmtd.
(vi) G.S.R. No. 558 dated 

the 6th May, *959 coo* 
tmining the wheat (Uttar 
Pradesh) Second Price 
Control Order, 1959.

(vif) G.S.R.N0. 559 dated 
the 6th May. 1959 con-
taining the Uttar Pra-
desh wheat (Restriction 
on Movement) Order, 
*959-

(viii) G.S.R. No. ; 6o 
dated the x8th May, 
I9J9 makingcertain fur-
ther amendments to the 
Rice (Madhya Pradesh) 
Second Price Control 
Order, 1938.

(ix) G.SJL No. 561 dated 
the zith May, 1959 
making certain further 
amendments to the Rice 
(Uttar Pradesh) Price 
Control Order, 1958.

(xl G.S.R. No. 562 dated 
the ixth May, 1939 
making certain further 
amendment to the Uttar 
Pradesh Paddy and Rice 
(Restriction on Move* 
ment) Order, 1938.

(xi) G.S.R. No. 363 dated 
the 12th May, 1939 
making certain Anther 
amendments to the Rice 
and Paddy (Andhra 
Pradesh) Price Control 
Order, 1959-

(xii) G S.R. No. 609 dated 
the 23rd May, 1939 
making certain amend-
ment to the U'tar Pra-
desh Wheat (Restriction 
on Movement) Order, 
*959-

(xiii) G.S.R. No. 614 
dated the 23th May, 
1959 making certain 
amendment to the 
Wheat (Uttar Pradeah) 
Second Price Control 
Order, 1959-

(xiv) G.S.R- No. 636 
dated the 30th May, 
1930 making certain 
ftmher amendment to 
the Rice (Southern 
Zone) Movement Con-
trol Older, 1957.

(xv) G.S.R-N0 637 dated 
the 30th May, 193?
rescinding the Punjab

PAPERS LAID ON THE 
TABU—

Sugarcane (Prohibition 
of Use for Manufacture 
of Gur) Order, 1939.

(xvi) G.S.R. No. 638 dated 
the 30th May, 1939 
making certain amend-
ment* to the Sugar 
(Control) Order, 1933.

(xvii) G.S.R. No. 641 
dated the 27th May, 
1939 making certain 
further amendment to 
the Inter-zonal Wheat 
Movement Control 
Order, 1937.

(xviii) G.S.R. No. 642 
dated the 28th May, 
1959 containing the 
Delhi Sugar (Export 
Control) Order, 1939.

(x'x) G.S.R. No. 643 
dated the 30th May, 
>939 containing the 
Bombay Roller Flour 
M Us (Regulation of 
Use of Wheat) Order, 
1959.

(xx) G.S.R. No 644 dated 
the 30th May, 1959 
making certain further 
amendment tothe Mani-
pur Poodgrain* (Move-
ment) Control Order,
1956.

(xxi) G S.R. No. <573 
dated the 3rd June, 
1959 rescinding the 
M iied Rice (Bihar) 
Price Control Order, 
195*.

(axii) G.S.R. No. 675 
dated the 8th June, 
1959 making certain 
amendments to the Rice 
and Paddy (Madras) 
Price Control Order, 
1959.

(xxni) G.S.R. No. 676 
dated the 9th June, 1939 
containing the Rice and 
Paddy (Andhra Pra-
desh) Second Price 
Control Order, 1939.

(xxtv) G.S.R. No. 690 
dated the 13th June, 
1039 containing the 
IMhi Roller Flour 
Mills (When Product) 
Price Control Order, 
*959-

5 *

Co u m Mb
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Co l u mn*
P A P E R S  L A I D  O N  T H E  

T A B L E  co n ti.
(xxv) O .S .I L  M o. 691 

dated th e 15 th  June, 
*959 rescinding the 
Punjab R oller M ills  
(Regulation o f  U se o f  
w heat) O rd er, 1939.

(xxvi) G .S .R . N o . 69a 
dated the 15th  Jane, 
*959 m ik m g  certain  
further amendment to 
the U ( ar Pradesh Food* 
grams (Export Control) 
Order, 1958.

(xxvn) G S R .  N o . 693 
dated the 15th June, 
*959 containing the 
pMht (R "*tnction on 

vfc ''RSttW. Kwi> 
O rder, 19^9

(xxvm ) G S R  N o  708 
dated the 20th June, 
*959 in*k ng ccrrain 
amendment 10 the R  ce 
and PaJdv (Madras) 
P r c e  C in tro l Order, 
X959.

(XX X) G  S R Nrt ■'12 
d a re i th<* i<5ih June, 
*959 n iik  ng certain 
fu rth er am '-id nont to 
the W heat U  ’ ar Pra-
desh) Sec >nd Pr ce 
C o n tro l O rder 19S4

(xx x ) G S R  N o i n  
dated the 20'h Jun- 
1959 contain ng the 
U .ta r  Pradesh R >ller 
M  Ua 'R  ‘fculattim of 
U se o f  W heat, O rder, 
*959-

'x x x O  G .S .R  N o  -3S 
dated  the 27th J u ie . 
1959 m tfcn g  certain 
fu n h e r  amendm ents to 
the X iR  and Padd> 
(M adras) P rice Control 
O rd er, 1959

x x sii)  G .S .R  N o  ” V  
dated th e 27th  June, 
1950 m aking certain 
fu rth er am endm ent* to  
the B ih ar Poodgrain* 
(E xp ort C o n tro l) O rder, 
*95?*

ixxxn t) G .S .R .  N o  790 
dated th e  *7 th  June.
i 9$9 m akin g ce m > n fu t- 
th et am endm ents tn  the 
U ttar P rad e ih  P o o d ' 
grama (E x p o rt C ontrol) 
O rd e r , 1958.

pat'ERS LAID ON THE
'jABLE—contd
fjjXX-v) G S.R. No. 739 

dated the 27th June, 
*959 roak'ngcertsun fur-
ther amendments 10 the 
W .*« Pengs! R'cc 
(Mwemmt Control) 
Order, 1958.

rtxxv) G.S.R. No. 740 
dated the 27th June, 
1959 making certain 
amendment to the Im-
parted Foodg rains 
(Prohibition of Un-
authorized Sale) Order, 
*958-

f-ptxvi) G.S.R. No. 74x 
dated the 27th June, 
vffy-aehaui-tterouiî tn- 
ther amendment to the 
Madhya Pradesh Rice 
(Export Control) Order,
1957.

(fisxvn) G  S.R No. 742 
dated the 27th June, 
*9S9 making certain 
amendments to the 
Orma Rice (Prohibition 
of Export) Order, 1957.

( x̂xvm) G.S R No. 747 
dated the 29th June, 
*959 containing the 
Bombay Sugar (Export 
Control) Order, 1959

ycxxix) G.S R. No. 77* 
dated the 4th July, 1959 
making certain amend-
ment to the Rice and 
Paddv (Assam) Second 
Price Control Order,
1958

(xl'' GSR No 772dated 
the 4th July, 1959 mak-
ing certain funnier am-
endment to the Rice 
(MiJhva Pradesh) 
Second Price Control 
Order, 1958.

(xlO GSR No. *»73 dated 
the 4th July, 1959 nuk-
ing certain amendments 
to the Rice and Paddy 
{Mw>re) Price Control
Order, 1959

txlti'' GSR. No. 774 
dated the 4th July, 1959 
making certain amend-
ment’s to the Rtoe and 
PadJv (Kerala) PnOe 
Control Order, 1959.

xlni' G.S.R. No. 775 
dated the 4th July, 1959 
making certain amend-

5 *
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COUJMMft Qguncni
PAPERS LAID ON THE

TABIjB 'Wntf. 
mentto the Rice and 
Paddy (Andhra Pradesh) 
Second Price Control 
Order, 195 9 .

(xlhr) G.S.R. No. 776 
dated the 4th July, 1959 
making certain further 
amendments to the 
Manipur Food grains 
(Movement) Control 
Order, 1956.

(xlv) G.S.R. No. 784 
dated the 6th July, 1959 
miking certain further 
amendment to the Uttar 
Pradesh Foodgnuns

aistriction on Border 
ovemea£\

(xlvi) G.S.R. No. 804 
dated the nth July, 
1939 making certain 
amendments to the 
Uttar Pradesh Pood* 
grains (Restrictions 
on Border Movement) 
Order, 1959.

Odvii) G.S.R. No. 805 
dated the 11th July, 
1939 containing the 
Tripura Foodarams 
Movement Control (No. 
a) Order, 1959-

(xtaii) G.S.R. No. 806 
dated the nth July, 
1939 making certain fur-
ther amendments to the 
Rioe (Southern Zone) 
Movement Control Or-
der, 1957.

Odix) G.S.R. No. 807 
dated the nth July*
1959 making certain 
amendments to the 
Rajsthan Foodgnins 
(Restrictions on Border 
Movement) Order, 1959.

0) G.SJL No. 808 dated 
the nth July, 1959 
making certain further 
amendments to the Rice 
(Northern Zone) Move-
ment Control Order, 
*958.

(11) G.SJL No. 809 dated 
the nth July, 1959 
making certain amend-
ments to the Madhya 
Pradesh Foodgrain* 
(Restrictions oa Border 
Movement) Order* 19 9 .

fAPERS LAID ON THB
TABLE—eontd.
(lii) G.SJR. No. 810 dated 

the nth July, 1959.
(liii) G.S.R. No. 824 dated 

the 8th July, 1959 con-
taining the Indian Maixe 
(Prohibition of Use in 
Manufacture of Starch) 
Order, 1939.

(5) A copy of notification 
No. G.S.R. 524 dated 
the 2nd May, 1939, un-
der sub-section(3) °* Sec-
tion 5 of the Inman Air-
craft Act, 1934, making 
cetain further amend-
ment to the Indian Air-
craft Rules, 1937.

STATEMENTS
MINISTERS

BV

(I) The Deputy Minister 
of Railways (Shri Shah- 
nawaz Khan) made a 
statement correcting the 
reply given on the 9th 
April, t9S9 to a Supple-
mentary by Shrt T. B. 
Vtttal Kao on Starred 
Question No. 1770 re-
garding Abolition of 
Second Class on Rail-
ways.

(II) The Minister of Rail-
ways (Shn Jag) 1 van
Ram; made a statement 
on the constitution of 
Informal Consultative 
Committee!, of Members 
of Parliament for Zonal 
Railways.

REPORT OF THB BUSI-
NESS ADVISORY 
COMMITTEE ADOPT-
ED
Thirty-ninth Report was 

adopted.

0ILL PASSED
Further discussion 00 the 

motion to consider the 
Employment Exchanges 
(Compulsory Notifica-
tion of Vacancies) Bill 
was concluded i and 
the motion was adopted. 
After claiac-by-dsrase 
consideration me BUI 
was passed, as amended.

396—400

400-04

404—53



[Da il y  Du m t ]

COLUMNS
b i l l  u n d b r  c o n s i -

d e r a t i o n  . 4S3-'JI8

The Minister of Irrigation 
•ad Power (Hafiz 
Mohammad Ibrahim) 
moved that the Indian 
Electricity (Amend* 
meat) Bill, 1958, u  re-
potted by the Joint 
Committee be taken 
into conuderanon The 
ducuiaion wa* not con-
cluded.

JU

AGENDA FOR WEDNES-

(SAKA)
Further consideration of 

the Indian Electricity 
(Amendment) Bill as 
reported by the Joint 
Committee and pasting 
of the Bill, and consi-
deration of the Dowry 
Prohibition Bill for re-
ference to a Joint Com-
mittee

m  LSD«—in




